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LOK SABHA

Friday, November 22, 1974/ Agrahayana
1, 1896 (Saka)

The Lok Sabha met at Eleven of
‘the Clock.

[Mr. Speaker in the Chair].
ORAL ANSWERS TO QUESTIONS
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THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
;:and (b). The Government has taken
a series of anti-inflationary measures
in recent months whose impact on the
price level is slowly unfolding itself.
The rate of growth of money supply
in the current financia] year upto Nov-
iember 1, 1974 has been comparatively
subdued at 1.8 per cent as ggainst 6.2
per cent in the corresponding period
of last year; net Reserve Bank credit
to Government at Rs. 174.1 crores upto
November 1, 1974 ig Jess than one-third
of what it was last year during this
period. And, the wholesale price
index has shown a steady declining
trend since the third week of Septem-
‘ber 1974 to register a fall of 3:2 per
cent in the subsequent five weeks., Tt
is, however, not possible to isolate the
effects of these measures from such
factor as the resumvption of a seasonal
price trend.

LOK SABHA DEBATES

However, the Government is watch-
ing the inflationary situation closely
and continuously and would take such
further measures, as may be necessary
in the light of the emerging situation.
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SHRI PRANAB KUMAR MUKHER-
JEE: It is difficult to quantity the
amount of savings as a result of the
various economy measures taken both
in Plan and non-Plan expenditure,
particularly in view of the budgetary
provisions in the current year where
almost inescapable expenditures were
included. For example. measures have
been taken so far as telephone bills
are concerned and also in respect of
non-filling of posts which were not
filled for the last six months. The
effects of these measures are already
visible in the field of economy.
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SHRI PRANAB KUMAR MUKHER-
JEE: This is a constant exercise, and
as I have already said, it is not possible
to quantify the exact amount. how
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much hag been gaved on what account.
1 can quantity it, for example, in
terms of percentage, it is 15 to 20 per
cent in varioug aspeéts It is not
possible to give the exact figures,
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SHRI PRANAB KUMAR MUKHER-
JEE: About the quantum of Dblack
money operating in the economy,
various statistics have been made The
Wanchoo Commission hag already
made certain recommendation, 1n {his
respect So fur as the value of the
goods sewzed as a result of the anti-
smugghng operations 18 concerned,
goods worth about Rs 28 croreg have
been seized by the end of October.
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SHRI PRANAB KUMAR MUKHER-
JEE: It ig too early to predict the
quantum of increased production as a
result of the measyres taken from
July, 1973

-

SHRI VASANT SATHE: Before you
go on to the supplementaries, Sir, may
I suggest that we may link up
Question 169 also which is similar to
this?

MR. SPEAKER: No. That is slightly
different from this.
ot W fay e & AR wgEw &
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SHRI PRANAB KUMAR MUKHER.
JEE' It 1s known {o the hon members
that the former Minister of State in
the Ministry of Planning, Shr1 Mohan
Dharia, has made a suggestion, and
that is under the consideration of the
Government
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SHRI PRANAB KUMAR MUKHER-
JEE' I have already said that the pro-
posal raiseq by Shrj Dharia ig under
consideration of the Government. I
have nothing more to add.

SHRI KRISHNARAO PATIL: In
reply to part (a) of the question the
Minister mentioned the jmpact of the
various measures adopted by the Gov-
ernment. The question ig Whether the
Government propose to take some
contrete steps to check the inflation, 1
think the reply is not to the point. The
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question aske what are the new steps

proposed to be taken by the Govern-
ment

SHRI PRANAB KUMAR MUKHER-
JEE All these are new steps Some
of these steps have already been {aken
by the Government since July, 1974

SHRI INDRAJIT GUPTA In view
of the fact that during the course of
the raids which were conducted by
many enforcement agencles parficu-
larly m big cities, 1t has come to Light
that a large amount of unaccounted
money 1n bank notes 1s acutally being
held by a number of people, black
money obviously which 1s unaccounted
50, 1n View of these discoveries in the
course of the raids, may I know whe-
ther the Government 1g having any
second thoughts on the desirabihity of
demonetisation because previously it
used to be said that demonetisatior is
useless because nobody keeps bank
notes m huge quantitieg but the 1d ds
conducteg show that there aie huge
quantities of bank notes unaccounted
held by the people? 1 want to know
whether the Guvernment 1s considel
mg again that demonetisation 18 not 1
useful measure

SHRI PRANAB KUMAR MUK-
HERJEE What all I can say 1s that
the Government has no 1dea at pre-
sent to demonetise the currency

SHRI CHINTAMANI PANIGRAHI
While admiring the measures the
Government have taken to check n-
fiation during the last few months,
may 1 know from the hon Minister
whether he 1s aware that when there
18 a credit squeeze by the Reseive
Bank and the banking institutions,
that almost a]l the State Governments
have been allowed to raise borrowings
from the market and whether he 1s
not aware that this raising of Jloans
from the market adds to the infla-
tionary trend in the economy because
most of the expenditure of the State
Governments 1s non-productive?

Secondly, is the Minister aware that
in spite of all these measures the
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deficit 18 going to exceed Rs 400
crores this year?

SHRI PRANAB KUMAR MUK-
HERJEE So far as the question of
market borrowings 15 concerned, a
ceiling' has been put on the quantum
of borrowings in respect of each State
It has also been clearly indicated to
the State Governments that neither
the borrowings nor the withdrawals
from the Reserve Bank should be
taken 1s the budgetary support for the
State Governments

SHRI CHINTAMANI PANIGRAHI
What about the defiaat” Are they
gomng by your mnstructions?

SHRI PRANABE KUMAR MUK-
HERJEE We have no such informa-
tion that they are going beyond it

SHRI N K SANGHI1 Is the Mins-
ter aware that out of the various steps
taken by the Government to check the
inflationary trend in the country, the
recent Acts of deposit of additional
emoluments and additional payment
of bonus have created a greater unrest
in the 1ndustrial relations in the
countrv and if so 1s the Government
having a second thought about it?

SHRI PRANAB KUMAR MUK-
HERJEE It has a healthy effect We
have already indicated the effects on
the situation of inflation and there-
fore Government 1s not gomg to
change 1t

SHRI K S CHAVDA The credit
squeeze which 1s to be a step to check
the inflation has resulted m too much
<hortage of drugs and so I would hike
to know whether Government intends
to exempt the drug and pharmaceut:~
cal induciry from credit squeeze

SHRI PRANAB KUMAR MUK-
HERJEE In the recent Credit policy
of the Reserve Bank certain prionties
are selected where credit facilities
will be given I do not know whether
that particular thing also comes in
that.
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Indo-Soviet Trade Talks
w4 Tenl
*163.4+~-SHRI BHOGENDRA JHA:
SHRIMATI SAVITRI
SHYAM:
Will the Minister of
be pleased to state:

COMMERCE

(a) whether the first roun@»gf Indo-
Soviet Trade talks ended in Moscow
recently;

(b) if so, the facts thereof; and

(¢c) what would be the tcial turn-
over of the trade between the two
countries during 1974-75?

THE MINISTER OF COMMERCE
(PROF. D. iRk CHATTOPAD-
HYAYA): (a) to (c). Preliminary
negotiations for preparing the 1975
Indo-USSR trade protocol were held
in Moscow in October. These will be
continued in New Delhi when the
Soviet delegation will come here for
the purpose and when the ptotocol for
1975 will be concluded. It will be
possible to furnish information about
trade turnover only after the protocol
has been finalised.

SHRI BHOGENDRA JHA: I wanted
the turnover between the two coun-
tries during 1974-75. The Minister
has stated that the trade talks will be
finalised from 1975 etc. I wanted in-
formation for turnover of trade
during 1974-75. That information
must be given before I ask my supple-
mentary question.

PROF. D. B CHATTOPAD-
HYAYA: Unlike our trade with some
other countries our trade with USSR
is determined in terms of calendar
year. For 1973, turnover was 412
crores. For 1974 we can’t te]l the
figure for whole vear but it is expect-
ed that it will be around 650 crores.

SHRI BHOGENDRA JHA: In the
background of our linkup on the
capitalist markets, in view of the in-
flationary trends in the capitalist world
have not our.trade links with them:
‘resulteq in  vpractically importing in-
flation from those countries, and this

AGRAHAYANA 1, 1896 (SAKA)
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has come to mean undervaluing of our
rupee, without announcing it? And
because of undervaluing of the pound
in the world market the rupee has
come to be devalued. USA, UK and so
many other countries are under great
inflationary spiral coupled with recas-
sion. Sg in such g situation is Govern-
ment thinking of de-linking ourselves
from the developeq capitalist coun-
tries in the matter of trade and to link
ourselves with Soviet Union and other
socialist countries in a decisive way so
that we are saved from mounting in-
flation from capitalist world, so tnat
our economy would be strong and
stable?

PROF. D P. CHATTOPAD-
HYAYA: Sir, certainly we conduct our
foreign trade. We can afford to mini-
mise the inflow of foreign inflation in
the country. We trade both with the
socialist countries and also other coun-
tries keeping in view our gwn ia-
terests. And the hon. Member must
be aware that our trade turnover with
the U S.S.R. is very large next only to
USA USSR is thus the second largest
trading partner of India,

So, we attach importance to this. We
do trade with Socialist Countries but
it is not possible to de-link our trade
entirely with the non-socialist coun-
tries.

SHRI BHOGENDRA JHA: 1 would
like to know whether it is a fact that
our trade with the U.S.A. is very
large. ...

MR. SPEAKER: You have already
asked two questions.

SHRI BHOGENDRA JHA: We are
going to make it a condition to trade
with any country depending upon cer-
tain factors favourable to each other;
Wwe alsg import certain things from
that country.

MR. SPEAKER: You
tinue like this.

SHRI BHOGENDRA JHA: I want to
know whether trads on the rupee pay-
ment basis is acceptable to the deve-

cannot con-

“loped countries ‘and whether, if goods

2

L 1
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are accepted m eXxchange on bartar,
we are going to give preference to that
country,

I slso want to know whether we
have approached the US A to accept
our trade on rupee payment basis If
so, with what results”?

PROF D P CHATTOPADHYAYA
Should I answer this question?

MR SPEAKER 1 leave 1t to you es
you please

PROF D P CHATTOPADHYAYA
I have already suggested that whateve:
goods we can have from the rupee
payment countries we try tc obtaln
subject to the quality We do accept
them subject to this condition

SHR1 BHOGENDRA JHA rose

MR SPEAKER I am not allowing 1
regular debate on this Kindly sit
down

ft Wmx my ¥ A 9 %
fao 7o THO o Tr AT fRar # f%
g

MR SPEAKER Hc hus cateporica'ly
told you that it 15 difficult to de-link
it Everything comes 1n that

SHRI BHOGENDRA JHA He has
not even touched that

MR SPEAKER What 1s this® I
really fail to understand why the hon
Member does not care and does not
sit

SHRI BHOGENDRA JHA 8Sir I do
not want to take much of yow time

MR SPEAKER Mr Jha, I am not
allowing you I have not allowed you
Shrimati Savitr1 Shyam

dfwat wfelt wm weEw
wgvew, s RAAT FAT A N W
& ft e & v ag fafe gar
a1 fF go-afirra 33 amre A fat
oy ¥ g e I DM A 1973-74
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PROF D P CHATTOPADHYAYA
Sir Indo-US S R Jomnt Commussiun
meeting was held in Moscow in Sept-
embe; and we have discussed a broad
framewnork of trade and other etono-
mic matters It was followed up by a
high jeve} Indian Delegation headed
by the Secretary of the Export Produc-
tion We had s useful dwcussion in
the last week cf October But, as I
said, In my main answer o the ques
tion, the Soviet Delegation 1s expected
in Delhl next month Only after the
end of that discussion a clear pictule
in terms of guantity will be available

Secondly, I would ke to inform the
hon member that our main needs from
the USSR and interests are fertihizers,
kerosene diesel oil, furnace oil, rolled
steel products, zinc, sulpher et They
have also mdicated their items of
interest Final results will be known
only at the end of the next talks to be
held here.



11 Oral Answers AGRAHAYANA 1, 1896 (SAKA) Orgl Answers

SHRIMATI SAVITRI SHYAM: My
question was: what is the progress ot
the talks held with the USSR in the
first round?

PROF. D. P. CHATTOPADHYAYA:
It wag satisfactory.

SHRI PRABODH CHANDRA: May 1
know if in arriving at our business
deals with Soviet Russia there are
political undertones as well and we
are guided by political considerations
more than the business ones?

PROF. D P. CHATTOPADHYAYA:
If political understanding and goodwill
promote trade and economic relations.
we are all for it.

SHRI PILOO MODY: Since the
question of importing/exporting infla-
tion ang devaluation wag mentioned, I
would like to know what is the
devaluation of the rupee vis-a-vis the
dollar, the pound and the rouble?

PROF. D P. CHATTOPADHYAYA:
In terms of quantity, 1 cannot answer;
perhaps the Finance Ministry would
be in a better position to answer.

SHRI PILOO MODY: Here is the
Minister of Foreign Trade whp is sup-
posed to spend all his time trading
with foreign countries who doeg not
even know the values of the currencies
he is trading with. The Finance Min-
istry do not fix prices They do not
buy and sell. You are the main buying
and selling Sg you should know. T
want to know whether you have done
your home work,

PROF. D. P CHATTOPADHYAYA:
I have done mv home work so far as
this question is concerned, Unless the
parity is determined by the Financ»
Ministry, we do not fix prices on our
own.

SHRI PILOO MODY: Then how did
you say you were taking care to see
that you are not importing inflation?
On what basis did vou make that
statement unles; you know the quan-
tum of the devaluation between the
rupee and the rouble?

PROF. D, P, CHATTOPADHYAYA:

12

My answer is on record. I did mnot
say anything like that.

SHRI PILOO MODY: Mr. Speaker,
did you or did you not hear the Minis-
ter say that we are taking care to see
that We do not import inflation'? 1
want to know on what grounds he
made that statement.

PROF. D P. CHATTOPADHYAYA:
I said that when we contract for
exports we take care to see that the
inflow of inflation is minimum. But in
a world economy when we are linhing
{rade, commerce and economic rela-
tiong of both countries which  have
inflation and countries which do not
have inflation, how can you altogether
eliminate the possibility of inflation?

SHRI PILOO MODY: Let me answer
the question I asked. The devaluatiun
of the rupce 715-a-1s the pound is nil
becaus: the rupce is pegged to  the
pound Devaluation of the rupee vis-
a-vi¢ the dnllar 1s not as much as it is
vig-g-r s othe: cmirencies because the
dollar 1s flouting hike ours and it has
also been devalued. As far as the
rouble 1s concerned, the Indian
currcncv has been devalued to the
maximum extent possible vis-a-vis
the rouble.

PROF. D. P CHATTOPADHYAYA:
No.

SHRI PILOO MODY: How can you
say ‘no’ if you do not know”

Therefore, this should have been the
answer that the Minister should nave
given

PROF D. P CHATTOPADHYAYA:
You have given the answer without
quantifying

SHRI PILOO MODY: On ‘the
strength of {he answer, further supple-~
mentaries may be asked,

SHRI JYOTIRMOY BOSU: In view
of the fact that the Indian rupee value
hag in recent months gone gown bv
about 19 per cent, how has it affected
outgoing and incoming trades?

PROF. D. P. CHATTOPADHYAYA:
This is 3 larger question. We have
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not come prepared for this oroad
question as to how our trade quantities
have been influenced.

SHR1 JYOTIRMOY BOSU- The
Commerce Minister requires prepara-
tion for this It does not require any
preparation

MR SPEAKER The question was
whether the first round of Indo-Soviet
grade talks ended 1n Moscow recently;
if so, the facts thereof, and what would
be the total tuinover ot the trade Ltt-
ween the two countries during 1974-75

SHRI PILOO MODY It is a futtle
exercise We ask supplementaries on
the replies, not on the questions That
1s parliamentary procedure

SHRI JYOTIRMOY BOSU I thought
the Mmister should know these things

MR SPEAKER
Sale of Smuggled Goods
*184. SHRI RAJDEO SINGH:

Will the Muster of FINANCE
be pleased to state

Next gquestion

ta) whethi+ the ¢ ¢d  smuggled
goods ate bemng sold to eonsumers
thiough the cooprrative stores and
other agencies; and

(b) if so, whether this selling of
smuggled gonds 1> creating a taste
or liking for goods only available
through smuggling?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
{ay Confiscated smuggled goods ate
sold to consumers through Coopera-
tive Societies and Canteens run bv
Central and State agencies and also
by public auction 1estricied to actual
users and quota holders

(b) Yes, Su This 15 a possibility
Steps to be taken for dealing with this
problem are under examination

Wt e feg  Fmatew & Fan
wrt deex faeigre g OF A e
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W gAAE W w §, T SN W
AIgRew, AT ITH = A 0rer FY
A4 & WY A FRRC AT F9YAT
¥ 7T 4¢ & fo WM FgRT A Ay
gaafar W & W@ AG A AFAT
21 Y I F AT @ ® AT T
T TFRE
“If so, whether this selling of
smuggled goods 1is creating a

taste or liking ioy goods only
availabie through smugghng?”

T WA WEEH TET Y

“Yes, Sir This 15 a possibility
Steps to be taken for dealing
with this problem are under
consideration"”

TRW 77 #97 fear ¥ fx few g
qfaf.fadt 1 =t a2 fy oix
mfafafrfm P 1 & FHET Aw
zfr & swaw A aEEafEE
2

SHR1 PRANAB KUMAR MUKHER-
JEE Part (a) of the question 1s whe-
the: the selling ot smupgled goods 18
creating o taste or liking for goods
which alre smuggled, particularly
things like watches, electric gadgets
etc My reply 1s ‘Yes, there is the
posability’ If the hon member
wanty to know that other possibili-
tie ate there he should put the ques-
tion

st vudy g wE g o
FAE AL WIET 4 | 99 9EE W
=T & f far Ty o orfafafedt
gwr 5ty minfafade § ar o Q@Y
A T a7 fx wor-wn afafafad
-% Ki
SHRI PRANAB KUMAR MUKHER-

JEE Let hiym put a specific question.
To part (a) of the gquestion, I said,
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gelling of such goods is creating a
possibility . 1 do not know what
other possibilities he is referring to.

ft ey fay . oER WS
< faur & fi fa @ € wiaeY arffs-
fadt 1 saw are wawa & fv ¥ SR
¥ Zw PRATFTRY 99 TF F9IRY
A & WK @ @aeE qEw wt fawn
I AN N AFATE | WY W T
WY T A & AR ooy § A
9 BT TAAT THEST FW & Wt
WIHT AT FAGECAT A § 1 WA
75 Efnoamsfeerargg ™
s a1 & s ag g
T AT g A e 1Ew
avel At § 3% fewgm o faar g
wife I § wes qgE § fAg awia
dar AR TR AR ?

SHRI PRANAB KUMAR MUKHER-
JEE: There 1s no proposal to destroy
the confiscated goods. Steps have
been tazken to dispose of the goods.
These are distributed to the National
Consumers Cooperatives Federation
who in their turn are selling it through
the various cooperative societies and
other government agencies.

FROF. MADHU DANDAVATE: May
1 know whether Government would
accept the suggestion of selling the
confiscated goods only for foreign cur-
rency, so that our foreign ex-hange
reserves 'may be improved?

SHR]I PRANAB KUMAR MUKHER-
JEE: This is a good suggestion, but
there are certain  difficulties. For
example, it was considered whether
the seized watches could be sold to
foreigners in duty free shops in
airports, but as these watches did not
carry any guarantee, that attempt
failed. Anyway, we are exploring
various possibilities to find out the
best way in which these goods can
be disposed of.

Oral Answers 16

SHRI P. GANGADEB: In view of
the availability of smuggled goods on
a large scale owing to MISA opera-
tion, do Government propose to have
any formula according to which the
prices of these goods will be deter-
wnined and in what manner the sale
money is going to be utilised?

SHRI PRANAB KUMAR MUKHER-
JEE: For fixing the price, we ascer-
tain the market price in those areas
where the smuggled goods are sold.
When we dispose it of to the coope-
rative societies, we give a discount of
25 per cent.

SHRI INDRAJIT GUPTA: From
his reply, are we {0 conclude that this
contiscation and resale of contraband
is now being made , legal and res-
pectable operation which previously
was 1llegal? What is there to prevent
the multifarious agents of the smug-
glers themselves from agam cornering
these goods as customers who come
to nurchase and resellinn them again
in the blackmarket? What is the
benefit the country s deriving from
thi. confiscation and resale?

SHRI PRANAB KUMAR MUKHER-
JEE: The usual pruactice 1s to  sell
througp cooperative societies. When
such a complaint comes to us, we stop
disposal of the goods to that particular
societv. For example, a complaint
came in respect of one of the coope-
rative societies |n a State that they are
diverting a quantum of these goods
wiich they receive from the National
Cooperative Federation. Immediate-
ly we instructed the National Co-
operatives Federation not to dispose
of any goods to them This is a
question which will require conside-
ration, namely, in what best way we
can dispose of the goods. Otherwise,
the only alternative is to destroy them,
Whether it is worthwhile destroying
goods worth Rs. 40 {o 50 nrores, i»
again a question for consideration.

SHRI S. A. KADER: The smuggled
goods are being got not because of
MISA but because of the vigilance.
It they are brought into the market
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through coopeiative societies oy other.
wise, 1t means giving credit to  the
smuggled tlungs and smugglers ale
encouraged to smuggle more My
suggestion 1s, the re-exportable smug
gled goods should be re exported and
the remamning could be destioyed
‘Will he consider this suggestion”

SHRI PRANAB KUMAR MUKHER-
JEE Ths was considered earlier
Thete are some difficulties Anyway
we can consider 1t

SHRI BISHWANATH ROY 1¢1t a
fact that the seizure of smuggled goods
1= 1cereasing year by year? If so
what 15 the amount received by gov
ernment by <ale of these goode 1last
year?

MR SPEAKFR If he 1as got the
f sures he can give them

SHRI PRANAB KUMAR MUKHER-
JEE I can give some figures In
1971-72 the total guantity seized was
Re 2034 lakhs and disposed of R«
1188 lakhs In 1973-74 upto August
the seizure waz: Rs 5054 lakh- ind
sale Rs 752 lakh<

s gER W wgEAW ENTY A6
n fasit <frt & oS00 w1 oW ufas
s d21 FWI & I AT {W 700 47
g f2 &7y grereEoR ey a7 oty
w7 A R mar ¥y v mTRr
171 T® IN a1 wu7 famr war fa
et g wodr awdT @ A faze
T ¥ AWM FT AR AR T g
w1 7% 7Ey # iy awedr ot faamrare
WIAT & AE FTATA WESTT ¥ HTS-
we Ffemrafimrmrr ¥ ? Hag
oY armar wTgE g fir e A awsy &
TIY-819 ¥qT HTEIT A R &1 $T
BF-dm ®1 § fa 7z ar fus, v
faw war & o S ArAr v W @
afeqr, 1w SRA Te ETET ® uiy-
wfet & fgers wrf R Y
g
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LA U O S - Qe
TGT A FT N F o fradr Torme

Wgew v wEm 47 qo
2 fr welt e a1 gawr s En
ot ParmEr g fam ¥ o vo frasl
AP F KT AT «7 A4 7g 747

2 ad "ErRw @ w41 3T
1 & fam dare g

wER W @@ A1 g
AAT TEA R AAw AW 9T a&AT
vgAr ? fy wofmedr wfwaz & oan

RET

SHRIMATI ROZA DESHPANDE In
otder t7 cwib <muggling what other
steps the Minister 1» thinking of> Be-
Ing a woman 1 can cite une example
T ¢ sarees which we gel from  the
mills the ordinary voiles cost Rs 60
Thev wave to be starched washed and
ironed  Instead ot thet i a woman
buv< ; foreign nylon c<aree which
does not need starching or ironmng 1t
toss only R 70 Therefore 1f the
M nister  sincetely wants to  curb
~mugghing of foreign goods will be

try to bring down the price of local
cloth ?

SHRI PRAMAB KUM\R MUKHER-
JEE It 1s 4 verv general question as
to ow the pines o1 these goods can
be curtbed But I do not know how
1t will come within the purview of
this question Anyway Government

are taking various measures to curb
prices

MR SPEAKER Wnv do you ask
only about sarees and not about tur-
bans”

SHR[ VASANT SATHE The Minis-
ter would be ignorant of both!

MR SPEAKER I have to pay
more than the cost for washing.
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ot g wilee ¢ ag A
wrfgT & f & wiea § Qe
® agq  «QT  HE@l §, A A
qi-ferd a@a® A 1 YU gwiwr &
FHOEHTGE  duEH # a0 &
4g AWHT WIFATE fa: #4T G E77T
TIW BT & IR 97 FCRHWE 99~
TZH FY FI-HEAT FrErEty & ?
LT gr, &1 ;T oy fexled & A€
HEGT HEEer §1 9N foat war § AR
T AEY SO AT §, QY TG I AT
FRT AT |

SHRI PRANAB KUMAR MUKHER-
JEE: These unemployed people can
form cooperative societies.

Fraud Cases investigated by Vigilance
Officer in respect of State Bank
of Bikaner and Jaipur

*166. SHRI D. K. PANDA: Will the
M:nister of FINANCE be pleased to
stute:

(a) the number ot cases investi-
gated py the Vigilance Officer in
respect of frauds, irregularities and
disproportionate assets of the officers
of State Bank of Bikaner ang Jaipur
during the last three years; and

(b) what action has beep taken
on the findings of the Report of
Vigilance officer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
PRANAB KUMAR MUKHERJEE);
(a) and (b). A statement ;s laid on
e Table of the House.

Statement

The Chiet Vigilance Officer of the
State Bank of Bikaner & Jaipur had,
during the yearg 1971, 1872 and 1973,
reg:stered for investigation 8 cases re-
lating to frauds and 5 cases relating to
possession of disproportionate assets
- by certain officials of the bank. Of the
8 cases of fraud, 4 cases were sub-
sequently handed over io the Central

Bureau of Investigation and 1 case to
the Local Police for investigation. 3
cases were closed by the bank without
further action for want of sufficient
evidence after departmental investi-
gations. The Central Bureau of
Investigation has since completed in-
vestigation in the 4 cases entrusted to
it and the persons concerned, which
include 2 Agents of the bank, have
been prosecuted in the Courts. The
investigation by the Local Police in
respect of the case entrusted to it is
in progress As regards the 5 cases
involving possession of disproportion-
ate assets 4 were investigated by the
bank and 1 was referred to the Cen-
tral Bureau of Investigation. Al
these 5 caseg have since beem closed
as the allegations could not be sub-
stantiated

In addition, the Chief Vigilance Offi-
cer of the bank had, during the years
1971, 1972 and 1973, registered 149
cases involving procedural lapses, such
ag violation of terms of Head Office
sanction and or of the prescribed in-
structions jn respect of lnans and ad-
vances Of these cases, 95 were drop-
ped after preliminary investigation
for want of sufficieny cvidence and
investigation reports are under scru-
tiny in 24 cases Of the remamning
cases, departmental actijon has been
initiated in respect of 27 cases and
the 'matter wa, entrusted to the Cen-
tral Bureau of Investigation in 3 cases
Two of the bank’s officers have been
placed under suspension in respect of
the 3 cases entrusted to Central Bu-
reau of Investigation. *

SHR] D. K. PANDA: In the
statement it has been mentioned that
there were 8 cases relating to frauds
and 5 cases relating to possession of
disproportionate  assets. It further
says:

“Three cases were closed by the
bank without further action
for want of sufficient evidence
after departmental investiga-
tions. The Central Bureau
of Investigation tas since
completed investigation in the
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4 cases entrusted to it and
the persons concerned which
include 2 Agents of the bank
have been prosecuted in the
courts ”

Altogether, there ale so many casts
The Chief Vigilance Officer had re-
gistered 149 cases

Now, with regard to tiue fraud cases,
1 would like to know whether those
two ofheers who have now been pro-
secuted have already been removed
from service and how many more are
there against whom the cases  are
going on May I also know whether
t10ge cases which were dropped 1n-
cluded g case where one Mr B S
Kapur who hrmself was involved 1n
sevetal frauds and forgeries as ad-
mitted by the Finance Minister 1n
reply to Q No 4974 dated 27-2-73
of the Lok Sabha and whether that
particularlar officer was deputed to
conduct the mnspection of New Rohtak
Road branch of the Bank where the
fiaud of Rs 5 Jakhg had occurred and
he refused to submit his inspection re
port as he was also friendlv with the
Agent of the said branch of the Bank”

SHRI PRANAB KUMAR MUKHER-
JEE So far a the wtion against tae
officery against whom  prosecutions
have started 1s concerned thev have
been placed under suspension Re
garding the case of Mr B S Kapur
I can tell the hon Member that 1t
was alleged that an officer Ly name
Mr B S ZEKapur subrnitted a bogus
medical bill about illness of hig wate
and the bill was not reitmburable and
1t was returned unpaid to the officer
concerned on 30th April 1973

SHRI D K PANDA My question
1s very specific as to whethey this
very officer against whom theie were
ceriain allegationg which were  also
proned hag been deputed to conduct
certain 1nvestigation

SHRI PRANAB KUMAR MUKHER-
JEE Out of these 149 cases, as to
whether this particular officer was ¥n-
volved in any investigation for that
I would require notice I have no
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sucn information with me at  the
present moment

SHRI D K PANDA I want to
know whether with tegard to the
case of fraud of Rs 5 lakhs of New
Rohtak Road branch of the Bank
such a corrupt officer who 1s already
proved to be corrupt—corruption char-
ges have been proved against him—
was deputed to investigate the case
and, therefore, the whole thing was
hushed up

SHRI PRANAB KUMAR MUKHER-
JEE 1 have already mentioned that
for the question whether Mr Kapoor
was entrusted with investigation i the
particular case I wou'd require spe-
cific notice

SHRI D K PANDA I want a
clarification from im whether he has
the list here to show what are the
specific cases that have been investi-
gated and who were the officers—the
clear names and the nature of fraua
cases

SHRI PRANAB KUMAR MUKHER-
JEE I do not have 1t for all the
149 cases

SHRI D K PANDA My second
question 1g tals

MR SPEAKER Do not exploit the
procedure

SHRID K PANDA That was not
my second question Sir That was
a clanfication which I sought on the
first question which could not be pro-
perly answeted by the hon Minister
I me to the rescue of the whole
House bv seeking clarification My
second question 1s verv small and sim.
ple 1 want to know whether some
of the ofhicers of the Department of
bankimng 1y the Mimstry of Finance
have also been 1, league with  those
very corrupt officers In spite of in-
vestigations by the Chief Vigilance
Officer they are husing up the things
When such things have been admitted
in answer to the previous question I
want to know whether thev have taken



23 Oral Answers AGRAHAYANA 1, 1898 (SAK4)

any administrative steps for the
removal of these officers who are In
league withh the corrupt officers of the
Bank.

SHR1 PRANAB KUMAR MUKHER-
JEE. I have no such information
whether any officer is in league with
these people who were charged with
frrud and other acts of irregularities.
Regarding action, as I have already
answered 1n the text of my reply, in
some cases action has already been
taken.

SHRI VASANT SATHE: In 1973
an 1nquiry was made into the alleged
fraud in the New Delhi branch, Kan-
pur, Bombay and Jodhpur, both by the
Reserve Bank and the State Bank of
India. I would like to know if the
Government hag received the report
of the inquiry ang if so. whether the
Government would place it on the
Table of the House and make it avail-
able to us.

MR. SPEAKER: The question is
in respect of the State Bank of Bikaner
and Jaipur.

SHRI VASANT SATHE: In relation
to Bikaner and Jaipur, a semor officer
wao was named, Mr Kapoor, had
made an inquiry He has also, I am
told, submitted a report Wil the
Government make that report also
available to the House?

SHRI PRANAB KUMAR MUKHER-
JEE. I do not know which report the
hon. Member 15 referring to.

SHRI VASANT SATHE: The report
of 1973 inquiry into the Bank of
Bikaner and Jaipur.

SHRI PRANAB KUMAR MUKHER-
JEE: I do not know whether Mr.
Kapur was entrusted with any speci-
fic investigation.

SHR] VASANT SATHE: He was
entrusted with the investigation of the
Rs. 5 lakhs fraud case. If there is
such a case, will you make that report
available. He can say that if there is
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any such report, he will make it avail=
able. What 1s there to hide?

MR. SPEAKER: Now, next ques-
tion, question No. 167.

SHRI SAMAR GUHA: 1 want to
draw your attention that there are
¢nly four minutes left. Question No.
168 should als) be taken up.

MR. SPEAKER: I tried my best to
reach that question.

Revival ef Smugglers’ activities

*167. SHRI MADHU LIMAYE:}
SHRI RAM DEO SINGH:

Will the Minister of FINANCE
be pleased to state;

(a) whether Government’s atten-
tion hag heen drawn to the news
reports that Governrment’s anti-
smuggling drive hag had no impact
on tha import and sale of smuggled
goods in Bombay;

(by whether  Government have
seen another press report that the
Kutch smugglers met and regrouped
their forces and that they thought
that after sometime everything would
be normal again, and

(¢) whether Government have any
plans to provide alternative gainful
employment to the young people at
present being exploiteq by these
smugglers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
PRANAB KUMAR MUKHERJEE):

(a) and tb). These news reports have
come to Government's notice. Intel-
ligence reports, however, suggest that
smuggling activities and sale of smug-
gled goods have been considerably res.
trained after the anti-smuggling drive.
The Government, however, have no
information regarding the regrouping
of forces by the smugglers. The Gov-
ernment, at the same time are keeping
a close watch on their activities,
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(c) The Government have initiated
‘special measures to create large em-
‘ployment opportunities both in the
rural and urban areas in the country,
including several self-employment
:schemes for educated unemployed. ™

st Ay fewd o wega wgiEd,
zrRia Fg & wEa & 9y 99T oyT 2
afsn Efase fedie F wE T 98
g axa g fa euficn &v wfafafuat
I FTO R AwEF AL & | H war
wgrEs § staaT =gar g & fama &
g H W wEA & 19 S US-
77T &I 1347, fafree, difeiefads
afizg 9 ga & a51 3+ & fEars faar
TEH TN HTGER ? TG FHAN
T 9L AT HAW fraT g, FAT GLAL
T FE  Ind HIL Fq@rar Sqgar ?
4T ATF wifus g e 5
TAIERA fewta F fog I=HSTA &V,
TE HAG HIT FT ©aw T & dreT 4,
I fEgsrhs ®T &9 I B &T
fa=ae g 7

SHRI PRANAB KUMAR MUKEER-
JEE: I have already stated that <o far
as the increasing activities of the smug-
glers are concerned about which the
press report has been cited, our intel-
ligence reports indicate that the activi-
ties of the smugglers have gone down
after the anti-smuggling drive.

SHRI ATA], BIHARI VAJPAYEE:
‘Question.

SHRI PRANAB KUMAR MUKHER-
JEE: Regarding the association of some
distinguished persons belonging to
various Parties and others, it has bee.
clearly pointed out in reply to a ques-
‘tion last week that we have no. speci-
fic information about the involvement
«of politicians and Ministers with the
smugglers’ activities.
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ot 7y fewa HeAET WA,
AT & FAL TN K& A Frfaq
B EFT ...

qEAW WEIA
Y @A g |

ag af W S

st "y fawy TS FEd
QT & & &1 AAAT Fur Ag § fo swar
3a¥ Agl mroar ? fSR w=A 92
qeed; HAET § wifaqd gy G986 g F4T
Ifemn dma Fsd§ % fgare oq
FE I(HT FAA ?

ag W 9gWT GATAST g, AT H
q gHYGATA GTHISHAT| AL q97 T
SaE HWIHT AR |

«ft wzw fagrdt awdat @ meme
HRI%, HIT «T I BgaT far & artq U
FE AT § THAT T R fw gEaT
#fgat wr qar g |

MR. SPEAKER: Some how or other
it is brought into the question.

SHRI H. N. MUKERJEE: There is
a point of order involved and I would
like to have your ruling. In the last
session of Parliament, the Minister of
State for Finance had made a specific
statement reiterating several times on
the floor of the House itself that poli-
ticians in high places been involved
in smuggling operations. It was that
statement of the Minister of State,
that predecessor of this Minister o~era-
ting at this moment which hag created
a furore in the YPpress and the public
and now the Minister says that there
is no specific information. Do take it
that this Government through one of
its Ministers of State, makes a mys-
terious statement.

MR. SPEAKER: Mr. Limaye has
already asked, a question.

SHRI H; N. MUKERJEE: This is a
point of order,"
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MR. SPEAKER: No point of order
during Question Hour.

st oaw fowd : ¥R W SEY

fawarsd, q@ @TEE WTE WTET AR
g3 ). It Answer comes we will

not raise points of order.

SHRI INDRAJIT GUPTA. The
Minister cannot say something which
is directly opposite to what his
predecessor had said.

SHRI JYOTIRMOY BOSU: I wrote
to you on this.

MR, SPEAKER: I am sorry; the
Question, Hour is already over.

ot wy fem® . wema  wEEq,
"9 HT A &7 I W@ fEwrar w2
2, o7 w9 g frvgrda &
IEATHE g 6 s I ¥ o R
fa=1% s=@a or /g ?

MR. SPEAKER: Why do you lose
your temper? Why do you talk lke
that”

SHRI PRANAB KUMAR MUKHER.
JEE. Let me fimish. So far as Mr. Nit-
yanada Kunungo is concerned it is
known to the House, he issued a cer-
tificate on 31.5-66 to Mr Haj Mastan
for getting a passport but I do not
know how issuing a certificate for some
one js an offence,

SHRI MADHU LIMAYE. He lied.

SHRI PILOO MODY: I it necessary
to explain to the Minister what per-
jury means? He ;s charged with per-
jury.

MR. SPEAKER. He is not replying
from your pont of view. He is reply-
ing on behalf of the Government.

PROF. MADHU DANDAVATE: He
has lied beyond redemption.

MR. SPEAKER: You must give the
names of the people whom you want
to bring in.

ot uew fagrdt ot - were
g, ar o7 Hifwg e e amE
# & smerd vadt 1 & QAT
79 S Y W@ |

e WEYEd : S ¥qvew dfven
2, I5%Y qu w3 Afrg

it wq fawd : w7 g avw WY
dfe amf & 10 gam TrmE Wk
3% ufwfadzs #) 2ew shenr
fer 7?7 w1 ggarr it el fw
THHTA ST {19 & cOErme #Y, 7
uIE WET ¥ F#X &, W e eRv
g a7 fmra wv e o 9 wreE
TH KT T Y INFT WX IA)-
BW QETAEFT AFA A ot fmargr 7
ol xa wmfmn &Y afgfafam
F1 AEE S¢Y - 4 °

SHRI PRANAB KUMAR MUKHFR-
JEE Whether 10,000 telephone connec-
tions are given to the smugglerg or
not I have no information.

weaR wHEa . QET U &Y AWar
21 woE R oF feq agm T
#rfae

ot Ay femd : O3 wwaT
WwHmAax g 7 WY o A
fawar 1@ -ug WY FT G

weaW WENG @ 4% W WA

A §, 19 A & WG W AR AL
wrfgg 1

ot aq fomd ;A2 AW Afew
wirry § dieT 4 oo off § @

g
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SHRI PILOO MODY Why don't you
pull them up?

diag fom : w9 GiaWTE
wqra fawared

SHRI PILOO MODY When the
Minister evades the question you
should translate the question and put
it to him directly yourself

SHR!I MADHU LIMAYE I am say-
ing under the Directions and the Rules
of procedure You are violating your
own Directions and Rules Mr Mukh-
erjee raised a point of order

MR SPEAKER What 1s this viola-
tion, may I know?”

SHRI MADHU LIMAYE Kindls
see your own Direction The answer
to a gquestion should be precise and

complett gz YT T ITAFAL 7 |

MR SPEAKFR May 1 tell you that
when you have tv invelve any Mem-
ber or member of the publie, you have
to give the Minister advance informa-
tion and to the Speaker? I could have
sent 1t on to him

SHRI MADHU LIMAYE 1 have
given notices several times

WY AT Qe veAwa qifge —
TrE R F AFAE 31 AT F—Uq
W ARy sAaRan i

MR SPEAKER Why do you side-
track? Did you send it to me” | am
talking here of telephone connections

SHRI MADHU LIMAYE I am re-
ferring to the Lok Sabha debate on
17.3-.70 1 gave a written notice also

MR SPEAKER Deon't do lke this
I am asking you only about this ques-
tion——whether o notice wes given or
not. : c\lq,‘r‘
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st wq fmd  #7 @1 arfew
T wfm 1970 ¥ &7 TN
FarX yarg wyarfegfzar §

PROF MADHU DANDAVATE Thig
13sue  was raised by Shr1 Madhu
Limaye many times That mean< the
hon Minister 15 jn the know of this
fact that this particular question 1s
always haunting the mind of every-
body (Interruptions)

o wEw fagr avwday - L
UF WIHAT SLTAT  WTEAT g —FF g
gaY oY 7 w21 av fx el ®Y FY
arga & v@y staar, Afraady A @
W €

oft wy fermd : it FTEARYE 9T
afl wreg | o w5e Am Ay
AT & THT ATEATE |

MR SPLAKER It 15 five minutes
past twclve Now the Question Hour
is over

SHRI MADHU LIMAYE You will
kindly ask him to answer this question

SHRI VASANT SATHE Only the
other day he was protecting the funda-
menta' 1ights of the smugglers
{Interruptions)

MR SPEAKER All of you sit down
Unless you sit down I am not gommg
to call gny one of you I cannot listen
to any Member I have dectared the
question hour 1s over and I shall take
up the next item

(Interruptions)

MR SPEAKER All of you must «at
down Nobody will be able to catch
my eye unless all of you sit down

PROF MADHU DANDAVATE
Kindv give youm: Direction as to the
procedure that should be followed n
the House 1f the Minister tries to
evade the answer to the question What
is the particular procedure to be fol-
lowed in the House? I want your Di.
rection. (Interruptions).
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MR. SPEAKER: I shall allow you
all. 1 will not get up ynless all of
you git down. Will you please sit
down®

PROF. MADHU DANDAVATE: Sir,
I want a direction from you when a
Member is seeking information on a
particular question, if the Minister
evades giving a reply, what 1s the
remedy left over to us?

MR. SPEAKER: Kindly sit down

SHR!I PILOO MODY: Kindly hear
me before we sit down.

MR SPEAKER- 1 shall hear you
Please git down. It 13 now five minutes
past twelve. T would invite your atten-
tion that it jg mu‘h better 1f you fol-
low the suggestion that when you
want to ask a gquestion about any
individual or a Member, you give no-
tice to the Sneaker so that he may
come prepared And wh»n you mention
somebody’s name. we have our Rules
in the Housc about the procedure

SHRI MADHU LIMAYE- 1 have not
spoken on the subject The subject was
raised last year by giving a proper
notice.

MR. SPFAKER 1 shall cal] you
later on. 1 am here talking of this
particular question.

ot 7y fawd : w19 AT FIA
§ fr atfza ;fen, ¥ oaw 77 g7
amr A &7 E8-g Tar Arfen
aifan, g1 A1 A17 nx & faaT 97
Az 7 #3°
(Iterrurtions )

MR SPFAKER- If you run ths
House lLike tins, of what use s it?
I do not hke thys,

SHRI MADHU LIMAYE: Please
tell me how many notices you want?

MR. SPEAKER- I will tel] you

SHRI MATHU LIMAYE: | am pre-
pargd ® give youa 10,000 notices
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MR. SPEAKER: The procedure
should be followed.

SHRI MADHU LIMAYE: What is
the procedure?

SHRI INDRAJIT GUPTA. If it is
incumbent on Mr, Limaye to give you
prior notice before he brings up the
name of any particular person, then
it should be equally incumbent on the
Minister not to try to defend the con-
duct of that person. Why did he defend
the conduct of that person here? Did
he not try to do so?. . (Interruptions)

MR SPEAKER: I agree with you
there

SHRI SHYAMNANDAN MISHRA:
When we put any question and the
hon Minister 1s not in a position to
answer 1t, the natura) coursc for him
is to ask for notice and that ends the
matter. Why should the Speaker get
involved 1n this

SHR1 PILOO MODY: Three times
you asked me to sit down and three
times [ sat down.

MR SPEAKER- I wnll call you,
pleas; kecp sitting He raised this
question

SHRI SAMAR GUHA: Before ynu
pass on to the next item, please allow
me to say

MR SFIKAKER I am sorry, this 1s
bad Will veu kindly <t down? We
had kept 1t pending in the last sitting’
it was pending A~ vou asked, this
will not lapse; this will piss on and
this will continue, 1 tried to reach
quection 168-A all the questions about
which you are agitated will be allow-
ed a. supplementaries when this ques-
tion i< brought beforc the House. Un-
fortunately the question hour finished
befure this could come up It will
include all your questions over which
you feel so much concerned.

SHRI INDRAJIT GUPTA: What

will happen now?
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MR, SPEAKER' Now, the Question
Hour 18 over.

SHRI INDRAJIT GUPTA Are you
going to transfer it to some other day?

MR SPEAKER 1 think that 1s the
alternative

SHRI INDRAJIT GUPTA It should
not be allowed to lapse

MR SPEAKER It ;5 not going to
lapse My alternative was that

(Interruptions)

SHRI PILOO MODY Mr Spesker,
there are two issues that are raised
One 1ssue 1s the performance of the
Minister 1n answering questions The
second issue 15 the Speaker's duties
in the matter The third issue raised
by you is about giving prior notue re-
garding anybody who 13 to be nen-
tioned 1in the House On these three
1ssueg I should hke to pags on som
opinion to you When a Minister does
not reply to the specific question ask-
ed you hate two options before vou
One 15 to say that the question 15 1rre-
levent in which case you will have
to hear arguments ag to how 1t 18 quite
relevant The second pomt 18 if the
Minister does not replv to the ques-
tion asked you on your own 1n per-
formance of your duty should rephrase
1t 1n a manner he understands 1t and
ask him to reply to that specific point
If he dnes not you must pass strictures
agamst him The third point 1s

MR SPEAKER I think we have to
revise the rules

SHRI PILOO MODY Please hsten
This ig a two way traffic If you do
not histen to us we do not lhisten to
you Do not get the impression that
you can interrupt any and everything

MR SPEAKER I tell you I cannot
be coerced like this: if you behave hke
this you wil] ing me something dif-
Aferent.

SHRI PILOO MQDY: If everytime

NOVEMBER 22, 19874

Oral Answers 34

I have to outshout you, then

MR SPEAKER You must change

your tone, I am not going to tolerate
it

SHRI PILOO MODY Nor am I going
to tolerate 1t 1 have not come here
to rup a parallel Government, paralle}
speakership When I want to express
an opinion you will have to Listen to
it H

SHRI VASANT SATHE Whether 1t
1S within the rules or not you will
have to listen to 1t

ot wwe xame fag ;. AT,
T AL ¥ A FT A AT ?
7 RTAAE 1A 1% AR B A1 F7
TR ATE &1 ATAL AV W9 TF ¢ TaAar
37 3T &7 929 § 7R € FET 7Y F13
g FAT AMEA & t 9IS ¥ @19 W
oy 3 Ay A € & & s A AT
TIYFT 6177 AF=Z F77 20, Argar g fr
I FT AN G AW FTAARY ¥ g@a@
Wy fsg Ave 8 wedw WEY 3
07 RA &1 e § AR Qr =m
Wt wIg awT 3 YT AR AwA d

SHRI PILOO MODY On the third
point about prope- notice If anybody
has to be mentioned in the House
where certain remarks or allegations
are to be made notice 1s required But
if 1t 1s 3 judgment of the Supieme
Court or High Court involving the in-
dividual and 1epeated here umpteen
times if you ask for proper notice 1t
1s extremely unreasonable He can
ask for mole time vou can rule the
question out of order But if you ask
for notice on this jssue 1 do not think
it 1s according to the rules ag they
stand

SHRI JYOTIRMOY BOSU- The
question was very specific, whether any
steps are being teken t¢ prosecute
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Mr. Kanungo because he has commit.-
ted perjury before a High Court, The
minister has chosen to run away from
that question and gave an evasive
reply. If you look at the debates of
22nd August, 1974, you will see that
no less g person than Dr. V. K. R. V.
Rao said as follows:

“I would like to read one extract
from hon. Minister's state-
ment that he made on the 19th
August and covered by the
Times of Indiwa:

“Mr. Ganesh pointed out that
the legal system in India was
such that only the small fry
among the smugglers got
convicted. . In a few big
cases such as Bird and Co.
ang Mr. Rikhye, jegal actinn
in the court dragged for
years Severa] smugglers
were sentenced only till the
rising of the court. The top
men had very good political
and other connections.”

Who gays that? Dr. V. K. R V. Rao,
quoting Mr. Ganesh says that. Mr
Ganesh replied at length but never
gave any details. Therefore, it is
necessary that without any notice, the
House should have the right to ask
this question to the Home Minister
whenever the occasion arises.

Then, jn regard to the privilege mo-
tion about Mr. Tul Mohan Ram’s case,
we demand that the CBIl repor! must
be laid on the Table of the House.
(Interruptions).

MR. SPEAKER: This ig continuing
like this since the very first day.
Kindly be a hiitle more careful about
the business before the House,

WRITTEN ANSWERS TO QUESTIONS
Setting up of 2 Commop Market for
Indian Ocean Countries
*165. SHRI YAMUNA PRASAD

MANDAL:
SHRI H, N. MUKERJEE:
Will the Minister of COMMERCE
be pleased to state:

{a) whether Shah of Iran has sug-
gested the setting up of a common

market of Indian Ocean countries;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b), In the course of the
talks ywhich His Imperial Majesty, the
Shahanshah of Iran had with our
Prime Minister during hig visit to New
Delhi from October 2 to October 4.
1974, it was agreed that there was
scope for greater economic ang cultu-
ral co-operation within the region, as
a whole covering the littoral countries
of the Indian Ocean. They agreed that
such co-operation would promote in-
creased trade, greater regional self-
reliance and the fuller utilisation of
the mineral natura] man-power re-
sources of the region for the benefit of
the people of all the countries con-
cerned.

Indo-Hungarian Trade Talks

*1€8. SHRI VIRBHADRA SINGH:
SHRI R. 5. PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Indo-Hungarian Trade
talks were held in New Delh: to
expand trade between the two
countries: and

(b) it so0, the outcome thereof?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):

(a) The Joint Working Group on
Trade Exchanges set up at the first
meeting of the Indo-Hungarian Joint
Commission for Economic, Scientific
and Technical Co-operation met in
New Delhi from 23th October to 3$ist
October, 1974 and discussed wvarious
matters connected with Indo-Hunge-
rian trading relations.

(b) A statement showing the pgist
of the conclusjong arrived by the Indo-
Hungarian Working Group on Trade
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Exchanges 18 laid on the Table of the
House

Statement

The Indo-Hungsarian Wosking
Group on Trade Exchanges set up at
the first meeting of the Indo-Hunga-
nan Joint Commission for Econonmic,
Scientific and Technica] Co-operation
reviewed the trading relations
between the two countries n
recent years It wag expected that the
total trade turnover between the two
countries during 1974 would be of the
order of Rs 450 milhon showing an
increase of about 40 per cent over
the turnover of 1873

2 The question of jncrease in  the
export of non-traditional goods from
India to Hungary was discussed It
was hoped that the proposalg for Tech-
nical Co-operation and Collaboration
in various fleldg which were separa-
tely under consideration would pro-
vide <cope for expansion of trade bet-
ween the two countries and open up
long-term arrangements with respect
to several commodities from both
sides

3 It was also agreed that the Ship-
ping Organisationg of the two coun-
tries would explore the possibility of
concluding a bilateral ghipping agree-
rient to ensure gmooth flow of trade
betwecn the two countries

Smugglers arrested under Misa

*168-A SHRI BIRANENGTI
SHRI SAMER GUHA

Will the Minister of FINANCE
be pleased to state:

(a) the number of smugglers who
have been arrested under the Main-
tenance of Internal Secunity Act,

(b) whether the use of thig Act and
other collateral measures have re-
sulted in achieving the objective of
smashing the smugglng network,

(c) whether the ace smuggler, Han
Hastan has alleged 1nvolvement of
politicians and Ministers in hjs achi-
vities,

(d) whether Police preventive and
enforcement agencies of Government
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have a list of politicians and persons
m the administration who have been
receiving regular and periodic pay-
ment from the smugglers, and

(e) 1f so, the names of such indi-
vidualg and organisations?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) 10 smugglers were detained under
orders of the Centra] Government
According to reports received by the
Central Government, over 550 persons
have been detained by the State Gov-
ernments upto 5-11-74 ynder the Main-
tenance of Internal Secunty (Amend-
ment) Ordinance, 1974 for involve-
ment 1n smuggling and 1n  activities
prejudicial to conservation of foreign
exchange

(b) The gteps taken by the Govern-
ment to strengthen the anti-smuggling
set-up, including the action taken
under the Ordinance have had the
effect of breaking the Indian links 1B
the smugglers’ gangs

(c) Government have no specific 1n-
formation 1n this regard

(d) and (e) 1In the case of officers
who are found to have connived with
the smugglers departmental action is
taken Wherever there s sufficient
evidence they are also prosecuted as
provided for ;n law The Government
do not have any hst of pohticians who
are alleged to have been receving
periodic pavments from gmugglers

Impact of New Credit Policy
announced by RBI on Prices

*169 SHRI V MAYAVAN
SHRI P VENKATA-
SUBBAJAH

Will the Minister of FINANCE
be pleased to state:

(a) the main features of the new
credit policy samnounced by the
Reserve Bank of Indm and how far
has it been helpful in checking of
inflation and stagunation;
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(b) whether the price vige has also
been checked; and

(c) if s0, to what extent both the
things have been achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (¢) The major features of the
credit policy for the current busy sea-
son, announced by the Reserve Bank
on 29th October, 1974, are as follows

(1) continuation of the restraints
on credit creation and con-
taiming 1infiation, and

(2) Selective deployment of cre-
dit for sustaining investment,
augmenting production and
facilitating distribution of es-
sential commodities

Prices of a number of commodities
have shown a decliming trend since
the third week of September How-
ever, 1t ;& due o0 the cumulative 1m-
pact of varivug measures we have
taken to contamn inflation It 15 too
early to assesg the part played by cre-
dit control 1in bringing about this
situation and also positively predict
the future trend

Loap from US Agencvy for Purchase
of Aircraft by Indian Airlines

*170 SHRI C K JAFFER
SHARIEF

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to

state-

(a) whether the U.S. agency which
helped financing the Indian Airhines
with credit to buy its Boeings has
agreed tp advance loans on the same
terms to purchase two more air-
crafts of the same type; and

(b) if so, the salient features re-
garding Government’s plan in thia
regard?

MINISTER OF TOURISM AND
CtVIL  AVIATION (SHRI RAJ
BAHADUR)* ta) und (b). The U.S.
agencies which had recently helped
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in financing the Purchase of Boeings
by the Indian Airlines have shown
interest in financing the purchase of
two more Boeings by the Corporation.
The terms are under negotiation,

Raining of Resources by States
through Market Borrowing

*171. SHRI M. RAM GOPAL
REDDY.
SHRI PRABODH
CHANDRA:

Will the Miister of FINANCE
be pleased to state:

(a) whether Central Government
have turned down the suggestion of
States for permitting them to raise
their resources through market bor-
rowing; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Sir

(b) The resources; available for sup-
porting the public borrowing program.
me do not permit of anv additional
market borrowing; bv State Govern-
ments or their agencies 1in the current
yeal

Allocation of Steel to Recognised
Export Houses

*172 SHRI RAGHUNANDAN LAL
BHATIA
SHRI P GANGADEB-

Will the Minister of COMMERCE
be pleased to state

(a) whether his Ministry Mas taken
the 1ssue of making recogmsed export
houses ehgible for distribution of steel
and pig ron to their supporting
manufacturers,

(b) whether his Ministry is also con.
sidering imports in cases Whers the
cost of indigenous raw matenal ig very
high; and

(c) if so, the facts thereof?
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THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)

(a) No, Sir There is no proposal of
making recognised export houses as an
agency for distmbution of steel and
pig wron to their supporting manufac-
turers

(b) and (c) Yes, Sir There 1s a
provision 1n the Import Policy for
Registered Exporters for allowing im-
ports of essential raw materials and
components where the price of an
indigenous substitute 1s too high to
maintain the competitive strength of
the export product

Raids on Smugglers ang Tax Evaders
in Calcutta

*173 SHRI INDRAJIT GUPTA Wil
the Minister of FINANCE be pleased
to state

(a) the number of smugglers and tax
evaders whose offices and residential
premises werc searched in Calcutta
during September and October 1974,

(b) whether a large amount of gold,
siver and jewellery were found and
seized by the authorities and, if so,
how 1t 15 proposed to dispose of the
seized wealth, and

(c) how many of the persons involv-
ed “ave been ariested under MISA
or other laws, or allowed to remamn
at large and whether a number of
directors and executives of bug busi-
ness firms, including jute, paper and
coal companies, are involved but not
arrested?®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
{a) Durning September ang October
1874 official/residential premuses of
more than 90 person. were searched
by Customs officers in Calcutta The
Commissioners of Income-tax ;n West
Bengal authorised searcheg in 73
cases to unearth black money

(b) Goods worth Rs. 1,64,000 were
seized by the Customs Officers Cash
and jewellery worth Rs, 64,42,712 were
meized by the Income-tax Department

1n these raids Goods seized by the Cus-
tomg officers would be dealt with
accordance with the relevant provi~
sions of the Customs Laws The assets
seized by the Income-tax Department
will be taxed The taxes so raiseq and
the arrears if any will be reahised by
approprigtion of the seized assets

(c) 6 persons were arrested under
the Customs Act They have been re-
leased on ball by courts Out of these
§ persons detention order under the
Ordinance amending MISA has been
1ssued against one person who 1s abs-
conding No Directors or Executives
of big firms including jute, paper and
coal companmies have been found to be
mvolved in the searches conducted by
the Customs Department

The searches conducted by Income-
tax Department include some cases of
directors and executives of big busi-
ness firms also however there are no
provisions for arrect or detention as
such of any person for tax evasion
under the direct tax laws

Action against Smugglers

*173-A SHRI BHAGIRATH
BHANWAR
SHRI MADHU LIMAYE

Will the Minister of FINANCE be
pieased to state

(a) whether a Socialist MP cor-
responded with the Commerce Minis-
ter from 1967 to 1970 suggesung that
Government take strong measures
against smuggling from Nepl to India
of stainless steel Nylon and Polyester
varn and fabries, hquor et originat-
ing 1n third countries

{b) whether Sociaisti MP tabled
several questions m the year 1970
seeking to eapose political connections
of smugglers Iike Coolie Mastan, and

(c) if so, the reasons for delay in
action against the smugglers and
smugghng til} September 1974”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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(b) Yes, Sir. Certain Unstarred
Questions relating to these matters
were answered in the Lok Sabha by
the Minister of Finance in 1870.

(c) Several measures have been
taken by the Government to combat
the problem of Indo-Nepal smuggl-
ing, These include:

(i) Creation of a net.work of
Customs Preventive Unit; on
Indo-Nepal Border in January,
1969 and its gubsequent aug-
mentationg in 1970 and 1971.

Seven Customs Divisions are now
operating on Indo-Nepal border, jeeps
have been provided for the mobility
of these preventive units and ex-Army
personnel have been recruited. Revol-
vers and rifles have also been supphed
to these preventive units

Speccaial training centres for Customg
training have been set up at Patna and
Allahabad to train up officers posted
on Indo-Nepal border

(i1) The post of an Officer on Spe-~
cial Duty was created in the
Directorate of Revenue Intel-
ligence in January, 1970 for
co-ordination of intelligence,
preventive measures and anti
smuggling drive i connection
with Indo.Nepal smuggling

(i1i) The entire Indo-Nepal! border
has been placed under the
unified commuand of the Col-
lector of Customs (Preven-
tive) with headquarters at
Patna.

(iv) The cooperation of HM.G;
Nepaj has been sought from
time to time and measures
taken by them have helped 1n
curbing Indo-Nepal gmuggl-
mgu
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Action taken against Uma Investments
Private Ltd, Bombay

*176. SHRI BIREN DUTTA:
KUMARI KAMLA KUMARI

Will the Mmmster of FINANCE
be pleased to state’

(a) whether Government are aware
that the subscribers to cht funds in
Bombay are perturbed over the de-
fault by Uma Investments, a private
hmited company which rung the chit
funds,

(b) whether Government are aware
that through its 80 odd offices, the
Company has collected over Rs 2
crores by way of chit subscription; and

(c) if so, the steps taken against
that Company?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJER):
(a) to {(c). The Reserve Bank of India
hes reported thet in exercise of the
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powers conferred on it by Section 45N
of the Reserve Bank of India Act,
1934, ;t took up an inspection of Uma
Investments Pvt. Ltd. in October, 1971.
As the inspection revealed certain ir-
regularities in the working of the
company, the Reserve Bank forward-
ed a copy of jts Inspection Report to
the Department of Company Affairs
and also brought the irregularitieg to
the notice of Directors of Chitg of
Kerala, Andhra Pradesh and Tamil
Nadu States. The Department of Com-
pany Affairs have since ordered an
inspection of the accounts of the
company under Section 209(4) of the
Companies Act, 1956.

It is further reported that the Tamil
Nadu State Police have registered
certain cases against the company
under Section 420/406 of the Indian
Penal Code but further action in res-
pect of them has been kept in abeyan-
ce in pursuance of an order of the
Bombay High Couit staying all pro-
ceedings now pending or which may
be commenced against the company
and its officers.

The Reserve Bank has also reported
that the amount collected by the com-
pany by way of chit subscriptions and
outstanding, as on 31st March, 1973
amounted to Rs. 157.20 lakhs.

Stopping Arrivalg of Contraband
Textlles

*177. SHRI S. A, MURUGA-
NANTHAM;

Will the Minister of
be pieased to state:

(a) whether 60 per cemt of the
demand for synthetic textiles in the
country is being met with by the
clandestine imports; and

(b) if go, the facts thereof and
what measures have been taken to
stop the arrivals of contraband tex-
tiles?

“ WHE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAp SINGH):

COMMERCE

(a) No precise information réghrding
the extent of clandestine imports of
synthetic textiles in the country is
available.

{b) The extent of seizure made by
the Custom authorities of synthetic
fabrics and yarns during 1973 and upto-
August 1974 were worth Rs. 13.97
crores and Rs. 20.23 crores respec-
tively.

The measures taken against illegak
imports of textileg include:

(i) vigilance at the parts, air-ports
and land customs stations and
important commercial centres
inside the country.

(ii) checking of vessels and con-
veyance coming from abroad.

(iii) scrutiny of jmports & exports.

Meeting held by Minister of Finance
with State Finance Ministers

*178. SHRI SAKTI KUMAR
SARKAR:
SHRI! M. S. PURTY:

Will the Minister of FINANCE
be pleased to state:

(a) whether he held any meeting
with State Finance Ministers recently;

(b) if so, the reasons for calling the
meeting;

(c) the names of States which parti-
cipated in the meeting and the views
expressed by them, State-wise; and

(d) the nature of action taken
after the mecting and the results
achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (d). The Union Finance and
Planning Ministers have held discus-
sions with the State Chiet Ministers
and Finance Ministers in the cu::rent
year to review their financial position
#nd to highlight the need for raising
additional resources, with particulsr
relétence to the afflueht settions of
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the agricultural sector, and to mmm-
mise the Josses being incutred on the
investments m Irrigation and Power
projects The need for curtaahing non-
essential and low prionity expenditures
and for safeguarding the investments
1in core sectors was also emphasised
during these discussions

Discussions on these lines have
been held with the Chief Ministers of
Andhra  Pradesh, Assam, Bihar,
Haryana, J&K, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Naga-
land, Orissa, Punjab, Rajasthan Tamil
Nadu, Uttar Pradesh and West Bengal
The States have generally reacted
favourably to the sugge=tions made to
them and have taken steps to amprove
their resources and to restrain  themwr
expenditures

Amount Advanced by Nationahsed
Banks to large business houses and
small scale industries 1n Rajasthan

*179 SHRI LALJI BHAI

Will the Minister of FINANCE
be¢ pleased to state

(a) the amount of money given by
Nationalised banks as loans to various
large business houses and small geale
industries 11 Rajasthan  during the
year 1973 4,

{b) the amount of money returned
so far by these parties and

(c) the efforts bemng made by Gov-
ernment to recover the loaned money®

THE MINISTER STATE IN THE
MINISTRY OF FINANCE (SHRI
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PRANAB KUMAR MUKHERJEE)

(a) to (¢) (1) Banks grant assis-
tance normally for working cepital
purposes which are generally express-
ed as limits in the shape of overdrafis,
cash credits bills, guarantees etc with
in which 3 borrower 1s supposedq to
operate  These imis ale reviewed
fiom time to time and enhanced, re-
duced cancelled etc depending upon
the needs of .he borrowers It s,
thercfore not possilbe to indicate he
amount of money granted to any cate-
gory of borrowers during a particu-
lar period  Figures of outstanding
advanres against borrowers within
these imats, as on particular dates are
however maintained by the banks
Further as the borrowers operate
within the limits sancuoned the ques-
tion of any recovery of loans as such
advanced during a pariicular period
does not arise However, if any ac-
count of a borrower becomes bad or
doubtful of recovery or stagnant n
the course of the operation of the
limits the banks take recourse to
normal recovery proceedings in ac-
cordance with jaw

(1) Dats of outstanding advances to
the industnal conterns belonging to
tne 75 large indusirial houses listed
by the Monopolies Enqury Commis-
sion, located indifferent States, 1S
not maintamed State-wise by the
ntionalived banhs nor dare data avail-
able as on  31-3-1973 or 31-3-1974
However the vailable information on
regard (o theall ndia aggegate ad-
vances by the 14 nationalised banks to
75 large industria; houses outstanding,
as on 18-7-1969, 30-6-1972, 2961973
and 28-12-1973 were as under -

47" Indha aggregate aldtan.es utsranding as «n

15-7-1969

(Rs. in  Crares)

29-6-1973

30-6-1972 38-13-1973
(1) 75 large nductrmal hoases 440 2% X52 63 <68 79 $82 32
(i) All borrowers . . 1819 40 2949 20 3480 8o 3Bay 44
(stt) Percentage of (i) to (1) . 24 2% 177% 16 3% 15 2%
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(i) 'The outstanding advances of
the 14 nationalised banks to small
scale industries located in the State of

Rajasthan, as on the last Friday of
March 1973 and March 1974 are avail.
able and are indicated below:.—

(Rs. in Crores)

As on the Friday of B
March 1973 March 1974
No. of units  Balance No. of units Balan®~
outstanding outstanding
Advances to small scale industries 948 3 62 1743 6 78

N.B. The expression ‘outstanding ad-
vances' used in the answer indicates
the amounts drawn by the borrowers
as on the dates specified in the course
of their operation of the limits sanc-
tioned to them and does not mean that
they are overdue from the borrowers

Supply of large amount of Surplus
Textiles to India by Japan
*180. SHRI RAMSBHEXHAR
PRASAD SI 3H-
SHRI P M. MEHTA-

Will the Minster of COMMERCE
be pleased to state-

(a) whether Japan is planning to
supply a large quantity of its sur-
plus textilegs to India in the form of
economic aid;

(b) if so, the broad features there-
of;

(c) whether any final agreement
has been reached in this regard; and

(d) if so, the salient feature of the
agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The Government of India is not
aware of any plans by Japan to offer
textiles to India in the form of econo-
yuic ald,

- rm———— = e e e . r———

(b) to (d) Do not arise.

Meeting of State Ministers on Export
Potentiality

*181. SHRI § N. SINGH DEO-
SHRI N E HORO

Will the Mmister of COMMERCE
be pleased to state

(a) whether West Bengal and
Tripura Governments have not parti-
cipated at the meeting of the State
Ministers on export potentiality;

(b) if so, the reasons of non-
participation by the States;

{¢) the names of the States which
participated in the meeting and the
particulars of the views expressed.
State-wise; and

{d) the action taken on the decisions
of the meeting?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The Government of West Bengal
was represented in the meeting held
on 1st October, 1974 with the Ministers
of States and Union Territories to dis-
cuss participation of States in export
efforts. The representative of the Gov-
ernment of Tripura did not attend.

(b) Reasons for non-participation
are not known,
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(c) The names of the States which
participated and a gist of important
suggestions made by the representa-
tives of the States are given in  the
statement laid on the Table of the
House

(d) The suggestions made 1n  the
meeting are under examination

Statement

I List of States|Umon  Territories
which participated in the meeting
Andhra Pradesh
Bihar
Delht
Gujarat
Haryana
Himachal Pradesh
Jammu & Kashmur
Kainataka
Kerala
Madhya Pradesh
Maharashtra
Meghalaya
Mizoram
Orissa

W 0 =3 O W b W N

[ i N
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Punjab
Rajasthan
Tamil Nadu
Uttar Pradesh
19 West Bengal

P
o -3 &

Gist of the important suggestions
made by the States Umon Territories

(1) Steps should be taken to give
relief to exporters regarding
scarcity of raw materials for
export production such as
steel, chemincal and plastic
raw materials, yarn etc and
also inputs such as diesel ol
furnace oil, coal ete

{(2) Export credat should be
made avaflable on more libe.
ral terms

{8) More Free Trade Zones should
be set up
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(4) The States should be assisted
in regard to marketing of
their products

(5) The role of State Export Cor-
porations should be strength-
ened STC should also export
goods through the State Cor-
porations

(6) Information regarding market
possibilities etc  available
with the Central Agencies
should be distributed to the
States also

(7) STC should help to find
markets for the products of
the States which the States
are finding difficult to export

(8) Small scale umts should be
given financial assistance for
their export efforts Some
agency like an Import.Export
Bank should be set up to give
loans at very low interest to
export units

Agreement with Rumania for supply
of pertilizers

1601 SHR1 GAJADHAR MAJHI
Will the Minister of COMMERCE be
pleased to state

(a) whether recently an agree-
ment hag been reached between
Rumanta and India for the supply of
fertilizers and

(b} if %0, the broad outlineg re-
garding the terms and conditions
thereof?

THE DEPUTY MINISTER IN TTE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SNGH) (a)
Yes, Sir

(b) The Mnerals and Metals
Trading Corporation of India Ltd
signed a contract with Mis ‘Azoex-
port’ Romania, the concern Foreign
Trade Enterprise for import of
40,000 tonnes of Calcium Ammonium
Nitrate from Rumania for shipment
during November, 1974 to January,
1978
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Steps to check Smuggling

1602. SHRI MOHINDER SINGH
GILL: Wil the Minuster of FINANCE
be pleased to state;

(a) whether a panel has been set
up by Government to take follow up
action in order to check smuggling
and apprehend smugglers; and

(b) if so. whether this panel has
started functioning and what are the
major decisions taken by it in this
direction?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) No Sir, However, a watch
is being kept by officers on the pro-
gress of the current anti-smuggling
drive

(b) in view of (a), question does

»f w war
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atfwon  #eft ag Fa * par w4
fr

(%) faeq @7 adt & &f w7
feadt wmar & mvara gur

(¥) wa wr fwadt faddr war
ag gt ;

(7) ag fiew wra & srard &1
"

(%) arofgs &€ F w g7
st ¥ & owa ® fegar weAv

% ?
aforsa wiarerg # gow (st favar-

not arise am A ﬁ"!) : (%) gt (7).
13 gar (180 feoqre sAT HET
AW A@I ) (FUT To H)
1971-72 7 44 101.73
1972~73 42 64 90
1973-74 19 23 53
(1) (¥07 TErwWA o )
g8 g afen1d Faem ®i xEAr frw w 0
1971=72 4100—-4000 2300-~3500 2300~-2500
1972~173 1200~5000 2600-3300 L
1973~74 1200-5300 1600~6900 e

(9) agin ATeT W AR I
T o IR A §, 1601, WNiAT
N R R & wEEd § avim
wamfRm g g gl
w3 g duw g g

Export Potential of Goa
Statement
1604, SHRL PURUSHOTTAM

KAKODKAR: Will the Minister of
COMMERCE bhe pleaseg to state:
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(a) whether Government have ex-
amined Goa's Export potential; and

(b) i so, what are the exportable
items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The Government of India has
not so far sponsored any export po-
tential Survey of the State of Goa

(b) Does not arise

Economic Offences

1606. PROF. NARAIN CHAND
PARASHAR:
Will the Minister of FINANCE

be pleased to state:

(a) whether Government have re-
cognised some economic offences as
crimmnal offences recently;

(b) if so, the names of the offences
which have been recognised as such
and the dates with effect from which
that has beey done; and

(¢) whether there 1s any proposal
to 1nclude some more economic
offences in this list?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE)- (a) and (b). As regards the
Acis administered by the Ministry of
Finance, Income Tax Act, Wealth
Tax Act, Customs Act, Central Ex-
cises & Salt, Act, Foreign Exchange
Regulation Act and Gold (Control)
Act alieady contain provisions for
the last many years for the prose.
cution of persons who are found to
contravene some of the provisions of
the said Acts

(c) The Taxation Laws (Amend-
ment) Bill, 1973, seeks to nsert
through its clause 71 a new section
276 C of the Income-tax Act, 1961
whereby a wilful attempt to evade
tax or a wilful attempt to evade
payment of tax is made liable to
prosecution. A similar provision is
sought to be introduced in the Wealth

NOVEMBER 22, 1974
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Tax Act, 1957 also through clause 108
of the said Bill. The Bill is at present
before the Select Committee.

Demand for Indian Jute Goods
1606. SHRI BISHWANATH JHUN-
JHUNWALA.

Will the Minister of COMMERCE
be pleased to state;

(a) whether a delegation has been
sent to explore better market faci-
litles in the Western countries for
jute goods;

(b) if so, the names of the coun-
tries visited by the delegation;

(c) therr views i the matter and
demand for Indian jute items in
various countries; and

(d) whether any agreement has
peen reached with any of the coun-
tries in this regard and 1if so, the
broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) No delegation on Jute has been
sent in the past two years

(b) to (d) Do not arise
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Establishment of a {ree trade zone at
Cochin

1609, SHR]l VAYALAR RAVI:

Will the Mimster of COMMERCE
be pleased to state:

(a) whether the Government of
Kerala has suggested establishment of
a free trade zone at Cochin to boost
exports; and

(b) if so, the reaction of the Gov-
ernr.ent of India thereto and the steps
taker, thereon?

THE DEPUTY MINISTER IN THE
MIN!STRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) and (b): Suggestions have been
1ecetved from different State Gov.
ernments for setting up Free Trade
Zones in a number of places, including
Cochin. These are under considera-
tion. Individual locations will be
decided on the basis of feasibility
study for each location
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Export of silk- goods
1611. SHRI D. P. JADEJA;

Will the Minmister of COMMERCE
be pleased to state:

(a) what was the quantity of silk
gouds exported during 1971—74¢ and
the foreign cxchange earned there-
from; and

(b) the namegs of the countries to
whom the exports were made indicat-
ing quantity, country-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) A statement is laid on
the Table of the House. [Placed in
Library. See No LT-—-8554 /4],

Development of Tourism in Rajasthan
1612. SHR1 SHRIKISHAN MODI:

Will the Mimmster of TOURISM
AND CIVIL AVIATION
be pleased to state:

(a) whether Government had canc-
tioned any scheme for the develop-
ment of tourism in Ra)asthan; and

(b) the total amount sanctioned and
spent up-to-date, scheme-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND Ci1VIL
AVIATION (SHR1 SURENDRA PAL
SINGH): (a) and (b). A statement
8 jaid on the Table of the House.
[Placed in Library. See No. LT—
8555 /14}.

Demand bv Gujarat for different
counts of yarn

1713 SHRI D. D. DESAIL: Will the

Minister of COMMERCE be pleased to
statc:

(a) whether there wag any demand
bv Gujarat for different counts of
yarn recently;
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(b) if so0, the total demand; and
(c) to what extent it has been met?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (¢). Under the voluntary sche-
me for disciplining of the prices of
cotton yarn operated by the Indian
Cotton Mills Federation, the Textile
Commissioner requested the Govern-
ment of Gujarat to intimate their re-
quirements of yarn and also the
names of the nominees who would
take deliveries. Certain clarifications
with regard to the demand as also the
sub-allocations sought for from the
authorities concerned are awaited.

Tea crisis in Indla

1614. SARDAR SWARAN SINGH
SOKHI:
DR RANEN SEN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether tea crisis looms aheaa
in the country;

{b) whether the Tea Gardens, such
48 at Darjeeling and at other places,
needs to be extensively re-plantea
due to the century-old bushes, and

(¢) if so, what steps Government
propose to take, as well as 1n regara
to the financial assistance to the
Indian Te, Planters in the country,
to save the Tea Industry from tne
crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir

(b) ang (¢) About 34 per cent of
the total tea area in India gg on 3lst
March, 1971 carry bushes which are
over 50 years of age. Normally bushes
more than 60 to 80 years old require
replantation but some og these sections
can also be improved by adopting pro-
per cultural practices such as rejuve-
nation, pruning, ‘manuring infilling etc.

NOVEMERER 22, 1974
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Replanting of bushes is taking place
but not to the extent targetted. To
improve the pace of replantation, al-
ready financia} assgistance Schemeg are
being operated by the Tey Board.

Demand for separate representation or

disaffiliateq Unjons/Associations 1n

the Ministry of Finance Departmental
Council

1615 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to refer to the reply given
to Uustarred Question No. 2948 on the
30tn, November, 1973 regarding de-
mang for separate representation of
dwaffihated Unions/Associations 1n
the Ministry of Finance Departmental
Council, gnd state:

(a) nameg of the three recognised
staff  associations who have disaffi-
liated with the Income-tax Emplo-
yees Federation;

(b) whether Government have now
taken a decision for separate repre-
sentations in the Departmental Coun-
¢il set up under the scheme of J.C.M.;

and

(e) if so, whether Government have
conveyed its decision to the concern-
ed association, and if not, the reasons
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
PRANAB KUMAR MUKHERIJEE)
(a) The Delhi Aayakar (Chaturth
Shrem) Karamchar: Sangh, purporting
to function under a new name ‘Delhi
Aayakar Sanyukat Karamchari Sangh’:
the West Bengal Income Tax Class
1V Employees Association, Calcutta:
and the Tamil Nadu Income-tax Em-
ployees Association, Madras; had sent
intrmations of having disaffiliated them
selves from the Income Tax Emplo-
yees Federation. Subsequently, inti-
mation was received that the Delhi
Aayakar (Chaturth Shreni) Karam-
chari Sangh, functioning under its
original name, had resclved to set
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aside the decision regarding disaffilia-
tion and bad further resolved to re-
maip in the mainstream of the Income
Tax employees’ movement represent-
ed by the Income Tax Employees
Federation, New Delhi.

(b) The Government have decided
that the disaffiliated Associationg are
not entitled to separate representa-
tion in the Departmental Council of
the Munistry of Finance set up under
the Scheme o J C M

(¢) Government have conveyed theit
decision to the concerned association.

Reasonable minimum World Price for
Tea

1¢s6 SHRI DHAMANKAR. Will the
Minister of COMMERCE be pleased
to state:

1a} whether Government have work-
ed out the five point programme for
ensuring a reasonable minimum world
price for tea;

(b) 1if so, the salient featureg of the
Srog'amme, and

(¢) the steps taken or proposed tu
imnl~, ent the plan expeditiously?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(ay o () In thn Tty Tession of ‘he
Sub-group of c¢xporter, of the Inter-
Governmental Group on Tea held at
Rome 1n June, 1974 it wag agreed In
principle to examine in depth the
technical and economic feasibjlities of
the following elements of a  Multi-
dimensional International Agreement
for Tea

1. A minimum export price arrange-
ment below which exports would not
be allowed

2. Co-ordination and regulation of
marketing to avoid building up of
stocks in importing countries which
would have depressing effects on prices

3. Intensification of and cooperation
in Global Promotion including new
markets.

4. Rationalisation of '‘marketing so as
to achieve the mosy favourablé price
with special reference to the feasibi~
lity of expanding auctions in produc-
ing countries.

5 Provision for an indgpendent mar
ket intelligence service fot tea export-
ing countries designed to provide upto-
date and regular information about
market developments and future out-
ook for various types of Tea.

The above proposals are to be exa-
mined by a Working Party composed
of Argentina, India, Indonesia, Kenya,
Malaw1, Sr; Lanka and Tanzania

Supply of yarn to Orissa woolen mills

1617 SHRI ANADI CHARAN DAS:
SHRI P GANGA DEB-

Will the Minister of COMMERCE
be pleased to state-

{a) whether any yarn has been sup-
plied to Omnssa wollen mullg during
1971-72 1972-73 and 1973-74;

(b) whether the quantity supplied
1s adequate to mect Orissa’s require~
ments and

(c) 1f so, the particulars thereof?

THE DEPUTY MINISTER IN THZ
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(ay to (c) There 1s no control r
production, price and distribution of
woollen yarn As such question of
supply of woollen yarn under any
statutory order for the period men-
tioned 1 the question does not arise.
While mills working on the woollen
system 'mect their requirements from
indigenous sources, these in the worst-
ed and shoddy sector have to depend
on imported rayw material, quantity of
which depends on the availability o
foreign exchange Worsted and shod:
dy units all over the country work or
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less than two shift basis due to scar-
ity of raw material and thiz holds
good for the mills in Orissa also.

Private Assessors in New India
Assurance Co. Lid.

1618. SHRI K. K. SHETTY: Will
the Minister of FINANCE be pleased
{0 state:

(a) whether the New India Assur-
ance Company Ltd. hag private Asses-
sors for the settlement of claims be-
sides their own regular employed
Claims Inspectors;

(b) whether in view of the huge
unemployment amongst Engineering
Graduates and diploma holders, Gov-
erment propose to do away with pri-
vate Assessors; and

(c) the time by which the private
Assessors will be completely done
away with and unemployed Engineer-
ing Graduatey and diploma holders
employed instead?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes Sir.

(b) No, Sir.

(c) Doeg not arise.
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Opening of Branches of Nationalised
Banks in Tamil Nadu

1620. SHRI MUHAMMED SHERIFF:

Will the Minister of FINANCE be
pleased to state:

(a) the number of branches so far

opened by the nationalised banks in
Tamil Nadu,

(b) whether there is any proposal
to open more brancheg of these banks

in Tami] Nadu during the Fifth Plan
period; and

(¢) if so, the number thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT]
SUSHILA ROHATGI): (a) The
number of bank offices of the public
sector banks, including the 14 nation-
nalised banks, in Tamil Nadu increas-
ed from 714 on the eve of bank natio-

nalisation to 1239 as at the end of June,
1974.

(by and (¢) In pursuance of the
directive of the Reserve Bank of
India, commercial banks formulate
three year rolung plams of branch
expansion. Currently the banks are
engaged in formulating the plan for
the three year period 1975-77. The
Reserve Bank of India have indicated
that as at the end of June, 1974,
public sector banks, including the 14
nationalised banks, had on hand 111
licences/aliotments for opening offices
in Tamil Nadu.
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Smuggling on India-Bangladesh
border

1621. DR. H. P. SHARMA:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government’s attention
has been drawn to the reports that
organised rings of smugglers have
been actively engaged in smuggling
across India-Bangladesh border; and

(b) the steps taken to prevent these
activities effectively and to round up
the smuggling rings and the financiers
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB XUMAR MUKHERJEE):
(a) Government are aware of the
smuggling activities across the India-
Bangladeshy, border and involvement cof
some organised Tings In such smuggle
ing.

(b) Some of the measures which
have been adopted (¢ check smugghng
across the Indo-Bangladesh border are
as under:—

(i) customs stafl has been pocted
along the border, who under-
take preventive patrols;

(ii) close laison is maintained
with the Border Security Force
and the States’ Police at du-
ferent levels for anti-smuggl-
ing work;

(iii) personnel of the Border Secu-
rity Force and the local police
in the border areas have been
empowered to take action
under the Customs Act, 1862
for anti-smuggling work;

(iv) the provisions of the Mainte-
nance of Internal Securl-:{tyt }:ct
as gmended by the ainte-
nance of Internal Security
(Amendment) Ordinance, 1974

~  are also being applied to de-

taln smugglers with 5 view to
check smuggling ackodg this
border,

Finanelal amistance to pligrim centres
for Dévelbpthent as Yourist 3.2“

1622. SHRI C. H. MOHAMMED
KOYA: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether there is any scheme for
providing financial assistance to pil-
grim centres for development at tour-
ist centres;

(b) if so, the various pilgrim cen-
tres which have received Central as-
sistance under the scheme during the
last three years, State-wise;

(¢) whether Government of Kerala
have requested the Uniom Glovern-
ment for such assistance; and

(d) it so, the decision taken on this
matter?

THY, MINISTER OF STATE IN TEE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRY SURENDRA PAL
SINGH): (a) und (b) Since the abo-
nhon of part-1I schemes, or centrally
awde d schemes, the development of faci-
hitieg for pilgrim traffic has been the
responubility of the State Govern-
ments  The development of facihties
for foretgn  tourists iy mainly the
responcibility of Central Government.
The Ceuntral Department of Tourism
s however constructing tourist bun-
galows at Rameshwaram (Tamil Nadu
and Mantrulaya (Andhra  Pradesh)
Youth Hostels at Puri (Qrissa) and
Amritsar (Punjaby and tourist recep-
tion centre at Varanasi (U.P.) but
these facilities are not primarily
intended for pilgarim traffic.

(c) and (d). Proposals amounting to
Rs. 2400 lakhs were received from
the Government of Kerala for the
development of facilities for pilgrims
at Sabrimala, Guruvayur, Malayathur
and Mamburam. Since these places
are mainly of regional importance,
the development of facilities would
be the responsibility of the State
Government which has been informed
accordingly.
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Demang made bx All India Resarve
Bang Officars’ Association re; 1ncrease
in Dearness Allowance

1623 SHRI M. M, JOSEPH: Wil
the Minister of FINANCE be pleased
to state:

(a) whether All India Reserve Bank
Officers’ Association has intensified its
movement all over the country to de-
mand an 1increase 1n their dearness
allowance,

(b) whether it 1s all due to bank
authorities’ failure to ymplement their
assurance, ang

(c¢) what action Government pro-
pose 1o takc to safeguard the inter-
est of the Reserve Bank officers®

TIIE MINISTER OF FINANCE
(StiRl C SUBRAMANIAM) (a) to
(¢} Certain } ~cposale mude by the
Reserve Bank of India regard pp pay-
ment of Deancs Allowance ‘¢ Offi
«u1g vorking 1o Reserve Bank are un-
der e¢xaminitin in Government

Re<erve Bank of India have nform-
ed that the two Associations of officers
of the Bank one¢ representing Staff
Offwcers (GGrade A and the other repre
senting Stoff Officers Gride B and
other higher ofhcers have given a call
to thewr member~ to uttend nffice late
by one hour on 1fth November 1074
and to take masge ¢acual leave on the
nd December 1974 to precs their de-
mand for sanction of higher dearness
allowance

Investigations into accounts of trans-
port operators in Muzaffarpur and
Motihart

1624 SHRI HARI KISHORE
SINGH Will the Minster of
FINANCE be pleased to state

{a) whether any tnquiry » being
conducted into the sccounty of some
transport operators of Muzaffarpur
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and Motihari for possesming assets dis-
proportionate fo their income;

(b) it so, the names of the firms
and the results of the inquiry; and

{c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
PRANAB KUMAR MUKHERJEE)
(a) to (¢) The information 1 being
collected and will be laid on the
Table of the House as soon as it ig col-
lected

Reserve Bank of smugglers

1625 SHRI MADHU DANDAVATE
Will the Mmister ot FINANCE be
pleased to state

(a) whether leadcrg of the smug-
ghn  ganes ouperating on  Western
Coust, reeently arrested under MISA,
have cstiblished thar owp, Reseive
Pank of Indiv at Kailbadevi, Bom-
hav

(b) if s0 wince when this Bank 1s
operating,

(¢} whether a ‘arge pari of the
funds of the Bank are miested mn
hetele anemas travel and  tounst
agenc. < and mnaustrie, and

(d) the nature of the investigations
mide by Government?

THy MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a} Government are not aware of any
banh Lemng estallished by the smug-
glers

(h) to (&)
of (a) above

Does not arise in View

Credit from IMF to buy Oil

1626 SHRI K LAKKAPFA
SHRI D K PANDA
SHRI SOMNATH

CHATTERJEE:
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SHRI NOORUL HUDA,
SHRI D. P. JADEJA:

Will the Minister of FINANCE
be pleased to state:

(a) whether India has decided to
draw Rs. 180 crores from International
Monetary Fund to buy oil, if so, from
which countries the ofl will be im-
ported;

(b) whether during this year with-
drawal for purchasing the oil has been
made from the fund three times, if so,
how these funds were utilised;

(c) when the repayment of the loan
will start; and

(d) to what extent the need of oil
will be met with this loan?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). (a) Dur-
ing the current financial year India
has drawn only once, in October,
SDRs 200 'million (Rs. 193.86 crores)
under the Oil Facility of the Interna-
tional Monetary Fund. The oil im-
ports are being made according to the
already existing arrangements,

(b) India has also drawn SDRs 76.2
million (Rs. 72.84 crores) under the
Gold Tranche in April, 1974 and
SDRs 235 million (Rs. 221.42 crores)
in May, 1974 under the First Tranche
from the Internationa] Monetary Fund.
All these drawings have been made
to provide balance of payments sup-
ports for meeting the increased cost
of essential imports caused by the
sharp increase in prices of ofl, fertili-
sers and other important raw mate-
rials.

(¢) The repayment of the oil facility
drawing will start from the fourth
year of the drawing.

(d) The Oil Facility drawing will
meet only partly the increase in the
cost of India's oil imports.

Payment of Bonus to employses

wor in Public Sector
dertakings

1627. SHRI PRIYA RANJAN DAS
MUNSI:

Will the Minister of FINANCE
be pleased to state how many public
sector units or Government of India
Undertakings, other than Railways,
have paid more than 8.33 per cent to
their employees this year?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
As the accounts for the year 1973-T4
were only recently closed, information
in respect of all the Central Govern-
ment Industrial and Commercial En-
terprises is not yet available The
data is being collected and will be
laig on the Table of the House.

Cases of Evasion of Income Tax in
Baharaich District

1628. SHRI B. R. SHUKLA: Will the
Minister of FINANCE be pleased to
state:

(a) how many persons whether
residing in the District of Baharaich
or outside but assessed to income-tax
in 1972-73 and 1973-74, under the
jurisdiction of Income-Tax Circle, Luck
now, and Income-tax  Officer,
Baharaich, showed income from agri-
culture as part of their total income
and got exemption from assessable
income; and

(b) whether the same persons have
shown approximately the same income
from agriculture in their income-tax
returns from 1874-75?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Under the provisions of
section 10(1) of Income-tax Act, 1961
income from agriculture was not in-
cludible in the total income for levy-
ing of income-tax upto assesement
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year 1978-74, Therefore the question
of persons showing income from agri-
culture as part of their total income in
their returns of income for the assess-
ment year 1972-73 and 1973-74 does
not arise. It ig also not possible to
compare the agricultural income dis-
closed in the returns of income for
1974-75 with the earlier two years.

Scheme submitted to International
Rubber Research and Develop-
ment Board

1620. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the Rubber Board has
sought Government’s approval for its
Rs. 10 crore scheme submitted to the
International Rubber Research and
Development Board for the develop-
ment of small holdings; and

(b) if so, the main features of the
project and Government's response
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) At the instance of the
International Rubber Research and
Development Board, the Rubber Board
has recently prepared two projects,
one for modernisation of the small
holding sector of the rubber plantation
industry and the other for strengthen-
ing research trmining and extension
activities on natural rubber production
and technology. These schemes are
now being examined by the Govern-
ment,
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o dvg faet ¥ o w0
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Export of wagong to African Countries

1631. SHRI NAWAL KISHORE
SHARMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have re-

ceived orders for export of wagons to
some of the Africap countries;

(b) if so, the names of the countries
and particulars of the orders received;

(c) the time by which all the wagons
are expected to be exported; and

(d) how much foreign exchange
would be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d). The Projects and Equip-
ment Corporation has received ar
order for supply of 100 bogie coverec
wagons from the East African Rail
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way Corporation, gerving Kenya,
Uganda and Tanzania, The order was
secured against a global tender finan-
ced by World Bank. The value of the
contract is about Rs. 134 lakhs, The
prototype of the wagons has been
approved and shipments are expected
to be completed by February, 1973.
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Joint ventures abyoad
1633. SHRIMATI ROZA DESH.
' PANDE: Will the Minis-
ter of COMMERCE be pleased to state:

(a) the number of Indian joint ven-
tures abroad, under production and
under implementation, country-wise;

(b) the total investment on these
brojects and the retrn on the in-
vestment being received,

(c) whether Government have aban-
doned any of those venture; and

(d) if so, their particulars and rea-
sons for which these are being aban-
doned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGR):
(a) A statement is annexed.

(b) Investment in the joint ventures
under production amounts to Rs 7.74
crores. Investment in the projects
under implementation. ig estimated to
be about Rs. 18 crores.

According to the information avail-
able, so far the yields on these invest-
ments in the shape of dividends, tech-
nical know-how fees, royalties, mana-
gement fees, etc. work out to Rg. 2.08
crores.

(c) and (d). It is the business entre-
preneurs who propose and set-up units
abroad, after securing necessary appro-
val from the Government. Six projects
are reported to have been abandoned
by private entrepreneury after remain.
ing in production for gome time. All
of these units were in African coun-
tries. Changing market conditions and
difficulties in joint management have
largely contributed to the  abondon-
ment of these joint projects.
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(8) Country-wise position regarding Joint Ventures in operation/in production and undefl

implementation :—

sl. No.

Narme of the Fotmtry

In operation/ Under
in production Implementation

1. Ethiopia
Kenya
Nigeria
Mauritius
Tanzania

S w b owon

Uganda
7. Libya
Cyprus
9. Dubm

ol

10. Shri Lanka . . . . .

11. Maslaysia

12. Singspore
13. Thaland

. . . . . .

- . . . - .

. . . . . .

- . . . . .

» . - . . -

14-
15.
16

17.
18.
19.
20.

21,

13.
24.
25.
26.

Indonesia , .
Philippines , . . .
Hong Kong . . .
Fiy . . . .
Iran . . . .
Yemen . .
Afghanistan . .
Ireland . . . .
U.K. . . . .
West Germany . . .
Canada . . .
U.S.A. . . . .
Nepal . . . .

2
4 .
2
3 s
T
I
b § .o
I
¢
3 2
13 13
1 4
2
10
2
2
1
1 2
1
' 3
I -
2 -
2 bt
} ¢ .
2 4
1

43 61




79 Written Answers AGRAHAVANA 1, 1806 (SAKA) Written Answers 80

Issue of Import Licences

1634. SHRI BIREN ENGTI:
SHRI B. K. DAS-
CHOWDHURY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether some of the licences
in Pondicherry, Yamap ang Mahe
have confessed that they have traded
their licences; and

(b) whether any imports have been
made on the basis of these licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) None of the licencees confessed
about trading in the licences;

(b) Imports in respect of two licen-
ces for a total value of Rs. 50,000/-
have been made. However, the goods
have not been cleared by the Customs
pending further advice from the Im-~
port Trade Control authorities.

Central Assistance to Madhya Pradesh
for Flood Relief

1635. SHRI BHAGIRATH
BHANWAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Central Govern-
ment have declined to provide funds
to the Government of Madhya
Pradesh for flood-relief purposes.

(b) if not, the division-wise assis-
tance given by the Centre to the State
Government for the purpose; and

(c) the total loss suffered by the
State on account of flood?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The Government of Madhya
Pradesh have not asked for financial
aasistance for flood relief purposes in
the current financial year.

(b) Does not arise,

{¢) The State Government have re-
ported a total damage of Rs. $8.38
lakhs caused by floods to houses, crops

and public utflitieg in the current
year.
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Scheme devised by Government ki
regarg o general iransfer of
resources from the Gemtre

to States

1637. SHRI ARJUN SETHI!



81 Written Answers

‘Will the Minister of FINANCE be
pleased to state:

(a) whether Government have de-
vised any scheme in the light of the
Sixth Finance Commission's recom-
mendations to integrate flood and
drought relief in the general transfer
of resources from the Centre to the
States to meet the grave situation
arisen recently in the States due to
acute drought conditions;

(b) if so, the salient features thereof;
and

(¢) amount released to the distressed
States and any other measurcs taken
by the Centre in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). The recommendations
of the Sixth Finance Commission in
regard to the financing of relief ex-
penditure have been accepted by the
Government of India and the earlier
pattern of providing non-Plan Central
assistance to the States for such ex-
penditure has been rescinded waith
effect from 1st April, 1974, According
to the present policy, financial assis-
tance from the Centre will be provid-
ed, where absolutely essential, only
by way of advance of Plan assistance
or assistance under drought prone
areag programme and tribal develop-
ment Plan provisions. Any such
advance assistance will be set off
against the normal Plan assistance due
to the State in the succeeding year.
Such advance of assistance will be
considered after the State Governments
have taken steps to fully utilize the
margin money provided by the Finance
Commission for relief expenditure, to
divert Plan fundg from various sectors
as well ag from the non-affected
areas of the State to development
works in the affected areas, to provide
employment to the affected popula-
tion on continuing major and medium
irrigation projects and other works
{ncluded in the Plan, to fit relief em-
ployment programmes into specific
schemes under the drought prone

NOVEMBER 22, 1974
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areas programme, tribal development
Plan provisions etc,, and to raise ad-
ditional resources for financing refief
expenditures to the extent possible.

(¢). No financial assistance under the
above scheme has so far been releas-
ed in the current year. The assessment
of the Centre in regard to the drought
gituation in Gujarat, Rajasthan, Orissa
and Madhya Pradesh has been com-
municated to the respective States and
the matter is under consideration in
consultation with them, The assess-
ment in respect of the other States,
which have asked for assistance, is yet
to be completed.

Apart from this, the Centre has ad-
vanceq short-term loans to the States
for their Agricultural Production Pro«
grammes and has alsp taken steps to
arrange for agricultural inputs etc, for
revival of agricultural operations in
the flood affected areas. In the matter
of allotment of foodgrains also the
requirements of the affected States
have been given consideration.
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Confiscation of vehicley in names of
smuggl

1640. SHRI K. M. ‘MADHUKAR':
Will the Minister of FINANCE be
pleased fo state:

(a) whether Government have taken
any steps to confiscate the vehicles
standing in the names of smugglers or
held ‘Benami’; and

(b) if s‘o, the action taken in each
State?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Information is being
collected and will be laid on the Table
of the House.

Purchase of Jute and Cotton

1641 SHRIMATI PARVATHI:
KRISHNAN: Will the Minister of
COMMERCE be pleased to state:

(a) the amount advanced to Cotton
Corporation and fo Maharashtra Co-
operative Marketing Federation for
the purchase of raw cotton in 1972-73
and 1973-74;

(b) the amount advanged to the
Jute Corporation for the purchase of
raw jute in 1972-73 and 1973-74;

(c) at what prices cotton and jute
were purchased by these organiss-
tions in the above period; and

(d) what was the tota] purchase of
these items during the same pariods?
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THE DEPUTY MINISTER IN THE MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):

(Rs. 1n Cyrres)
1972-73 1973-74
(a) 16.6
(1) Cotton Corporation of Indie. 4300 37 00
(1i) Maharashtra State Coopera- 85-00 No fresh credit was sanc-

tive Marketing Federaton.

tioned in 1973-74 but the
Federation was allowed to
operate within the credit
fmuit  of R. 85 crores
sanctioned in 1972-73.

(b) Rs. 15-00 crores in 1972-73 and Rs. 22' 50 crores in 1973-74

{© Average.price Average price
(i) Maharashtra State Coop. R. 230/—per quintal Rs. 254'—per quintal of
Marketing Federation. (;(xpu) Kapas.

(1i) Cotton Corporation of India.

(i) Jute Corporation of India.

Rs. 1105 per bale of hint
cotton.

Rs. 307 per bale of jute.

Rs. 1142 per bale of int
cottorn.

Rs. 244 per bale of jute.

{(d) Total purchases of raw cotton
and jute by Government eponsored
agencies were of the value of
Rs. 179.20 crores in 1972-73 and
Rs. 89.72 crores 1n 1973-74.

Decline in trade with African
countries

1642, SHR] S. N. MISRA: Wil the
Minister of COMMERCE be pleased
to state:

(a) whether India’'s trade with some
African countries has declined;

(b) if so, the reasons thereof; and

(c) the steps proposed to be taken
to boost the export to African count-
Ties?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) Yes Sir.

(b) The main reasons for decline
1n trade have been constraintg on pro-
duction, shortages of raw materials,
madequate shipping space and high
ocean freight. In the case of tirade
with some countries where exports
from India and imports from these
countries have to be balanced, the
decline in Indian demand for com-
modities from these countries has aiso
had an effect on India’s own exports
to them.

(c) With a view to boost exports
from Incha to African countries, steps
such as conclusion of trade agree-
ments, exchange of trade delegations,
visits of sales-cum.study teams, parti.
cipation in internatiomal fairs/exhibi.
tions, taking up industrial joint colla-
borations abroad and providing ade-
Quate shipping space have been takem
and are being further fallowed 1m
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Grant of loans to expori houses on
soft terms

1643. SHRI ARVIND M. PATEL:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have con-
sidered the suggestion from Fede-
ration of Indian Export Organisation
for grant of loans to export houses on
soft terms; and

(b) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The suggestion wag for
grant of loans to Export Houses for
setting up infra-structure facilities, It
has not been found possible to agree
to this suggestion.
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Recommendations of Study Team on
leakage of foreigy exchange

1645, SHRI DINEN
BHATTACHARYYA:
PROF. MADHU
DANDAVATE:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government took
prompt action on the recommenda-
tions of the study team on Jleakage
of foreign exchange which were avail-
able to it three years ago; and

(b) if not, what were the causes
for this delay?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKERJEE):
(a) Yes, Sir. Report of the Study
Team on Leakage of Foreign Ex-
change was laid before the Parliament
in November, 1971. The Study Team
had made 220 recommendations re-
garding various legislative, adminis-~
trative and organisational measures
to be taken by different Ministries and
Departments. Most of the recommen-
dations, accepted by the Government,
have already been implemented.

There has been no avoidable delay
in 1ssuing implemental instructions.

(b) Does not arise.

Financial crisis faced by Government
of Himachal Pradesh

1647. SHRI BHOLA MANJHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Himachal Pradesh
Government is faced with an acute
financial crisis;

(b) if so, the reasons therefor;

(¢) whether the Reserve Bank of
India has refused to advance funds to
Himachal Pradesh; and
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(d) it so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR®
PRANAB KUMAR MUKERJEE):
PRANAB KUMAR MUKERIJEE): (a)
No, Sir, (b) to (d) Do not arise.

Struggles launched by Trade Unions
in regard t9 Compulsory Deposit
Scheme

1648. SHRI ISHAQUE SAMBHALI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government’'s atten-
tion has been drawn to the action
and struggle launched by Trade
Unionsg against Compulsory Deposits
Scheme; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a)
Representations have been received
from several workers’ unions against
the provisions of the Additional Emo-
luments (Compulsory Deposit) Ordi-
nance, 1974 and the Act which
replaced the Ordinance. Government’s
attention has also been drawn to
other forms of protests by some of
the Trade Unions.

(b) Government have duly consi-
dered the demands made, The Ad-
ditional Emoluments (Compulsory
Deposit) Act, 1974 is a part of the
anti-inflationary measures in opera-
tion. While this measure may involve
some temporary hardship to the em-
ployees, their long-term interests lie
in curbing inflation. It is Govern-
ment’s endeavour to bring home this
to the employees and the Trade
Unions.

Export of Garments

1649. SHRI BIRENDER SINGH
RAO: Will the Minister of COM-
MERCE be pleased to state:



9x  Written Answers AGRAHAYANA 1, 1866 (SAKA) Written Answers g2
L3

(a) whether due to.the high prices
of the cotton, garments textile in-
dustry have been badly effected; and

(b) whether the export potential of
Rs. 200 crores per year as an export
of garments hae not been achieved
during the year 1973-74 and 1974-75
and steps taken by Government to
achieve the export potential?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Export of garments
during the first six months of 1874-75
have been worth Rs. 50 crores as
against exports worth Rs. 17.77 cror~
es during the same period in 1973-74.
Exports may, however, comperative-
1y fall during the 2nd half of 1974-
75 due to reccssonary trends in world
markets and lack of interest among
the foircign buyers m handlonm crepe
because of changing consumer prefe-
rence The measures being t:ken by
Government and the Cotton Textiles
Export Promotion Council to increase
garments exvorts nclude -~

(i) Maintenance of prices of
cotton fabrics--both millmade and
handloom, at reasonable levels so
that the prices of garments are
competitive 1n the world markets

(1i) Participation n clothing ex-
hibitions abroad and holding similar
exhibitions in India.

(iii) Publicity campaigns abroad
to popularise Indian garments.

(iv) A set-off of one sq. meter of
controlled cloth s allowed against
exports of mill-made garments
worth Rs. 75 on fob. basis. The
question of providing some specific
assistance to the garment exports
is .also being considered, for the
shipment period October 1874 to
March 1975.

Taking over thy Management of glck
Tea Esiates

1650. SHRI D. B. CHANDRA
GOWDA:
SHRI G. ¥. KRIGHNAN:
SHRI K. LAKKAPRA: ¢
SHRI R. V. SWAMINATHAN
SHRI GAJADHAR MAJHI

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose
to take over the management of the
closed or sick Tea Estates; and

D

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) Proposals for amending
the Tea Act, in repaid to the taking

over of the management of the
closed and sick tea  gardens and
manugement  through appropriate

agencirs {g nurte them back to nor-
malcy are widdr examinatior of the
Guvernment n 11 their aspects.

Fxport of Munganese Ore

1651 SHR1 S R DAMANT: Wil
the Mirister of COMMERCE be
pleased to state:

(a) whether dup to a change in the
policy, Guvernment are going to allow
cxport of Manganese ore without
any limit on exportable quantity;

(b) 1f so. the reasons for taking
such a decision, and
(c) the particulars of the export

commitments made under this new
policy?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). On account of lower off-
take of high grade manganese ore by
ferro-alloy industry, it has been
decided to allow export of a limited
quantity of high grade manganese
are in the current year, Existing
restrictions on export of medium and
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ow grede manganese ore would,
,‘however, continue,

Decision on locatien of Dry Port
near Deihi

1652, SHRI Y. ESWARA REDDY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have not
yet taken a final decision on the loca~
tion of the dry port near Delhi; and

(b) if so, which are the places sug-
gested and what ig the reason for
delay in taking a decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{(a) Yes, Sir.

(b) The places suggested for loca-
ting the Dry Port are Tughlakabad
{Delhi), Palwal (Haryuna), Bharat-
pur and Dhaipur (Rajasthan),
Mathura, Guldar and Muripat (U P.).
Government are considering various
ecological and financial issues having
a bearing on the selection of location
of the Dry Port

Issue of bonus shares by foreign
companies

1653. SHRI NAWAL KISHORE
SINHA: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have seen
the news report in an English daily
of the 2nd June, 1974 under the head-
ing ‘spate of bonus issues’ by foreign
companies in an attempt to circum-
vent the guilelines and the provisions
of the Foreign Exchange Regulation
Act;

{b) it so, the particulars in this
Jegard and whether any investigations
ave been made into the allegations

NOVEMBER 22, 1974

Written Answers g4

made in the press repoft; and if so,
the outcome of the investigations;
and

(c) the action taken or proposed to
be taken against the companies for
mal-practices under the Foreign Ex-
change Regulation Act and guidelines
framed thereunder?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) Yes,
Sir.

(b) The news rcport mainly refers
to successive bonus issues of foreign
controlled companies and also to
capitalisation of reserves created by
revaluation of fixed assets. Foreign
controlied Rupee companies, like other
Indian companies, are permitted to
15sue bonus shares from the Reserves
created out of genuine profits and
share premia received in cash, after
obtaining the cousent under the Capi-
tal Issues Conirol Act. 1947. In order
to ensure thai the applications for
issue of Bonus Shares are examined m
a miform manner. Government have
prescribed Guidelines which mnter alia,
clearly stipulate that reserves created
by revaluation of fixeq assetz are not
permitted m the capitalised. As
regards the frequency of honus 1:sues,
the guidelineg specify that not more
than 2 bonug 1ssueg will be allowed
to a company ever a period of 5 years
ang that between the two successive
announcements of bonug 1ssues there
should be a time lag of at least 40
months and that the companles ¢3n
make a further application for issue
of bonug shares 36 months after the
scrip 1n respect of the last bonus issue
ig listeq in case of quotedq shares or
aftor the completion of despatch of
the share certificates The allegations
made in the Presg report are not cor-
rect and hence the question of any
investigation does not arise

(¢) Ag and when any mal-practice
under the Foreign Exchange Regula-
tion Act comes lo the notice of Gov-
ernment appropriate action is invari-
ably taken.
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Investment Policy of L.LC.

1654¢. SHRI N. K. SANGHIL: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government had ap-
pointed an informal Committee to

review the investment policy of the
LIC;

(b) if so, what were the terms of
reference of this committee; and

(c) whether the report of this Com-
‘mittee has been considered by Gov-
ernment and if so, the major recom-
~nendations that have been accepted
by Government for implementation?

THE MINISTER OF FINANCE

(SHRI C. SUBRAMANIAM): (a) Yes,
. Sir.

(b) The Informal Group consisting
of Governor, Reserve Bank of India,
(Chairman), the Finance Secretary,
Secretarv (EA). Secretary (Banking),
Secretary (Expenditure) in the Min-
itstry of Finance, the Chairman of LIC
and UTI gnd Joint Secretary concern-
+d in the Deptt. of Economic Affairs
were required to look into the pattern
of investments and the nvestment

policy of LIC with special reference
to:

(a) their contribution to
desirable objectives;

gocially

(b) their region-wise distribution;
and

(c) in the case of investment in the
private corporate sector, their distri-
bution among differeny size groups of
undertakings; and t; make suitable
recommendationg for the future;

(d) The Report of the Informal
Group hag been considered by the
Government and the following major
xecommendators have been accepted:

(a) of the snnual accretions to
‘the Controlled Fund; LIC should
invest a minimum at 75 per cent in

the public co-operative sector and
house building by policyholders
under Own Your Home Schemes,
etc; out of which not less than
50 per cent should be invested in
Central and State Government
securities and Government guaran-
teed marketable securities, of which
not less than 25 per cent should be
in Centra] Government marketable
securities;

(b) in remedying the problems
of regional imbalances, LIC should
explore possibilities of devising
some new schemes which might suit
the needs and institutional capacities
of those States; and

(c) in the private corporate
sector LIC should make more
conscious effort to seek sound
investment outlets in the medium

scale sector.

Total business undertaken by Tea
Trading Corporation

1655. SHRI BISWANARAYAN
SHASTRI°* Will the Minister of
COMMERCE be pleased to state:

(a) the total business carried out
by the Tea Trading Corporation of
India during the years 1972-73 and
1973-74, separately;

(b) what percentage does it repre-
gent of the total export of tea;

(¢) whether the Tea Trading Cor-
poration has sustained any loss since
its jnception up-to-date; and

(d) it so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) No business was carried out by
the Tea Trading Corporation of India
during 1972-73. The business under-
taken during 1973-74 amounted to
Rs. 0.87 lakhs,

(b) Business carried out during
1878-74 is wholly domestic and no
export was made,
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v (&) Loss in Profit and Loss account
dndicated since inception upto 1872-73
weas Rs 0.35 lakhs and during 1973-74
3. wes Rs. 3.11 Iakhs. However, gross
trading profit during 1973-74 was
Rs, 009 lakhs,

(d) The *loss” is due to initial ex-
penditure on the minimum organisa-
tional sel up of office ang employees
and in establishing the minimum infra-
structure required to start tnading
operationg as also to explore marketing
opportunities in both overseas and
domestic markets.

Bale of Smuggled Goods in Bombay

16856. SHRI JHARKHANDE RAI
Will the Minister of FINANCE he
pleased to state,

(a) whether Government’'s atten-
tién has been drawn to the news
reports that a huge quantity of
smuggled goods are sold in Manishu
market in Bombay in front of the
eyes of the customs officials; and

(b) if so, the reason why Govern-
™ent are not taking any action in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB XKUMAR MUKHERJEE):
(a) and (b). The saleg of smuggled
goods in Manisha Market in Bombay
hat come to the notice of the Customs
authorities. In the follow-up action
extensive raids were conducied and
contraband goods seized. During the
last few days glone, large stock of
smuggled goods has been seized and
searches are still coniinuing.

Remugerative Price to Jute Growers

1657. SHRI B. S. BHAURA: Will
the Minister of COMMERCE be
pleased to state:

¢ (8) whether Government are aware
that due to certain mmeasures resorted
to prevent the speculative buying of
ute by mills, lakhs of jute growers

have been affected adversely in West
Bengal and other Eastern Biates 88
they have faileg to get a remuners-
tive price for their raw jute; and

(b) the 3teps proposed to be taken
to ensure the growers @ rexhunerative
price for their product?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHWM
VISHWANATH PRATAP SINGH):
VISHWANATH PRATAP SINGH:
(a) and (b). During the curremt
season due to a short crop and heavy
demand from the mills, prices have
been ruling above the minimum
support price and the jute grower has
been able to get a remunerative price.
The Jute Corporation of India is
concentrating its purchase activities
in the markets where the ruling price
are comparatively nearer the statutory
minimum prices.

Accumulation of Huge Stocks of Cok-
ton Cloth with Textile Mills

1658, SHRI SURENDRA MOHAN-
TY: Will the Minister of COM-
MERCE be pleased to state-

(a) the total quantity of stocks of
cotton cloth which have accumulated
with the textile mills and the reasons
therefor: and

(b) whether Government propase to
telease these stocks to the consumers
at reasonable prices if 0, the extent
of shortfall in the prices of these
items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Cotton cloth stockg with textile
millis amounted to 3.18 lakh bales gt
the end of October, 1974. General
financial stringency, lack of sufficient
purchasing power, delay on the pgart
of agencies/dealers in lifting tﬂk
‘orders are the important reasons for
the comparatively slow movement of
cloth from textile mills.
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(b)Aa.ruﬂgo!dmmiont. the
had with the
Mmdm‘!‘uﬂhmmtry
the textile mills are reported to be
selling cloth at discount rates varying
between 7 and 20 per cent.

Consiruction of Civil Aerodrome at
EKaripar Near Callcut

1659. SHRI R. BALAKRISHNAN
PILLAIL Will the Minisfer of
TOURISM AND CIVIL AVIATION
be pleased to state the progress made
so far for the construction of a new
ecivil aerodrome at XKXanpur near
Calicut?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): The processing of the proposal
for construction of an aerodrome at
Calicut, has been held up as Indian
Airlines are reviewing the need for
airlinking Calicut in the light of
increased cost of operation and tight
fleet position.

Repair Work of Runway at Ahmeda-
bad Airport

1881. SHRI K. S. CHAVDA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) whether the passengers at
Ahmedabad airport experience diffi-
culties ag the repair work of the run-
way has not been completed il
today;

(b) when 4did the repair work start
and when is it likely to be completed,
and ’

{c) the ressony for delsy in com-
pleting the repair work of the nun-
way?

THE MINISTER OF TOURISM AND
<CIVIL AVIATION (SHRI RAJ BAHA-
PUR): (a) to (¢). The work on impro-

Written Anrwars 100
vement of the spron and Hnk taxi-

wards the end of October, 1974, m
delsy in completion was primarily due

to mechanical failure of the paving
plant and other equipment.

With the completion of these works,
aircraft are now being pearked on the
apron cloge to the terminsl bulldimg
for the convenience of the passengecs.

Occupancy of LT D.C NHotols

1662. SHRI HARI SINGH: Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there was a decline in
the rate of room occupancy of hotels
managed by India Tourism Develop-
ment Corporation in 1973-74; and

(b) if so, the main causes for this
decline and he steps Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Out of six hotels run by
the India Tourism Development Coc-
poration for full years in 1972-73 and
1973-74, Ashoka Hotel, Akbar Hotel,
Janpath Hotel, New Delhi, and Hotel
Ashoka, Bangalore, have showpn in-
crease in occupancy position in 1073-
74 compared to occupancy position én
1972-73 Ranjit Hotel and Lodhi Hoted,
New Delhi, have shown a declipe in
their occupancy position.

(b) Main causes for the decline in
room occupancy of Ranjit Hotel and
Lodhi Hotel, New Delhi, were the
Jarge scale renovation work in these
hotels during the period and the Indisr
Airlines lock out. Greater marketing
efforts are being made to improve the
occupancy of these hotels. A Com-
mittee of senior officers of the Corpo-
ration has also been set up to go inte
the question of operation of these tws
hotein
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Ooustrosiion of Asrodsome Near
Cechin

1663. SHRI N. SREEKANTHAN
NAIR: Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
refer to the reply given to Unstarred
Question No. 790 on the 26th July,
1874 regarding decision on construc-
tion of an awrport gt Mayithura and
state:

(a) whether any final decision
regarding construction of aerodrome
near Cochin has since been taken; and

(d) if not, the reasons for delay?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ BAHA-
DPUR) (a) and (b) The selection of
a suitable site for the comstruction of
a Civil Aerodrome near Cochin has not
yet been finalised as it involves detail-
ed examination of various techmecal
aspects, With a view to early intro-
duction o’ Boemng 737 gervices to
Cochin the posmibility of improving

ihe existing Naval gerodrome 1g also
being examined

Steps to Check Infiation

1864. SHRI BANAMALI PATNAIK:
Wil the Miuster of FINANCE
We pleased to state:

(a) whether massive increase in
imports ang a simplified tax system
coupled with ap improvement in tax
ntroduction of Boeing 737 services to
e the effective measures for tackling
e present inflation-ridden ecomomy
of the country; and

(b) it so0, the reaction of Govern-
ment thereto? :

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). (a) and
(b), Various suggestions are made
I_'ﬁm time {0 time for checking infla-
tim. The overal]l constrants of the
Woreign exchange resources, the very
heavy burden of importing petroleum
woducts, fertisers and foodgrains

and the imports of essentia] inputs for
industry, agriculture and exports de
not leave scope for massive imports
of any other commodities. The fiscal
policy is, however, kept under constant
review and all possible steps are taken
for improving tax admimstration from
time to time

Unemployed Pilots

1665 SHRI DINESH JOARDAR-
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the tota] number of commercial
pilots still unemployed; ang

(b} the steps taken by Government
to give thexm jobs?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) As on 30th June, 1973 there
were gbout 241 unemployeq Commer-
aal Pilots Durmg the period 30th
June, 1873 and 31st October, 1974 94
persons were issued with Commercial
Pilots licences. Out of a total of 335
licensed Commercial Pilots about 200
are unemployed ag on 31st October,
1974

(b) All possible assistance is being
provided to unemployed pilots in ge-
curing employment Some of the gteps
taken to assist them are ag follows-—

1. Both Indian Airlines and Air
India have been advised to
recruit unemployed pilots on
groung duties wherever nos-
sible.

2 Air India had obaerved six
unemployed pilots as Flight
Operations Officers, but tweo
of them have left to join
Indign Airlines as pilots

3 Indian Arrlines have recruited
28 pilots who are undergoing
tramming 27 are still on  the
panel, which is valid up-to
813t December, 1975,
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4 In the Civil Aviation Depart-
ment, 108 unemployed milots
were gelected for the poat of
Assistant Aerodrome Officer

5 Three unemployed piloty have
been appomted as Asrport
Terminal Managers i1n the In
ternational Airports Authority
of India

6 During the last two years, 24
pilots have been appoinied by
Non-Scheduled Operators
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Supply of adultersted dry Yea te the
Market )

1667 SHRI R N BARMAN Wik
the Mmster of COMMERCE be
pleased to sta ¢

(a) whether the Tea Industry in the
country is facing crisis due to high
rate of excise duty and other related
factors like increased rate of wages
of labourers and high prices of
machinery,

(b) whether in view of lugh cost of
production and low sale price, the tea
producers have been gupplying adul-
terated dry tea in the market,

(c) 1if 50, whether any ease of adul-
teration in tea packets has come to
the notice of Government and

(d) it so, the remedial measures
Government have taken to stap adul-
teration in dry tea®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b) No Snu

(<) and (d) Do noy arise

Import of Emseatial Commedities

1668 SHRI SUKHDEO PRASAD
VERMA Wil the Minister of COM
MERCE be pleased to state

(a) which of the badly needeg cmn-
modities are likely to be imported dur-

Ing the year 1974-75 and the quantity
thereof; and

(b) the mode of payment agreed to?
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THE D STER IN THE
MINISTRE. OF COMMERCE  (SHRI
VIEBWANATH PRATAP SINGH):
¢8) Within the frame work of Import
‘Frade Contro} Pulicy, imports of essen-
tial itemns are allowed. A list of com-
mwodities, which are permiited during

4-75 for import, has been, inciuded
#i the Import Trade Control Policy
§Reg Book). Thé quantum of each
ommodity depends on large number
of factors, Details of licenceg issued
are published in the Weekly Bulletin
of Industria] Licences, Import Licences
and Bxport Licences, copies of which
are supplied to the Parliament Libra-
1y.

(b) Imports are financed (i) thiough
ree foreign exchange, (n) under bila-
teral arrangements with @ifferent
countries, and (1) under various aids
ang credits

Recommendations of Task Force on
Amendment to Tea Act

1669, SHRI VASANT SATHE:
DR. RANEN SEN:
SHRI DHAMANKAR.

Will the Minister o COMMERCE
be pleased to state:

(a) whether the Task Force on Tea
has recomnended amendmeng of the
Fea Act or enactment of new legisla-
iion, to provide for take-over of sick
gardens;

(b) whether the recommendations
of the Task Force have been scrutinis-
ed and decisions teken; and

d;c) i2 so, the salient features there-

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
€®) 10 (¢c). The Task Force on  Tea
Industry hyy recommended acquisition
of Jegal powers to take over and
wmanage sick tea gardens either by

amending the Tea Act or by an apprg-
priate legislation, The Government
are examiming this suggestion.

Grant of Ex-Gratia Compensation to
Evacuees of Former East and West
Pakistag

1670, SHRI SAMAR GUHA:

Will the Minister of COMMERCE
be pleased to state:

(a) the latest figurey of recipients
of ex-gratia compensation by evacuees
from former W. Pakistan and E. Pak-
istan;

(b) the latest figures about the
claimants for such compensation,
separately for two reglons;

(¢) the figures about the reciplents
of compensation by former E. Pak
refugees after opening of this branch
office at Calcutta;

(d) the machinery set up at Cuil-
cutta office and the number of officials
with their designations who are help-
ing to expedite clearance of these
claims for compensation;

(e) latest facts about the names of
persons ang companies, including
amounts they received, who have
been sanctioned ex-gratia compehsa-
tion for E. Pakistan and W, Pakistan
areas separately; and

(f) the time schedule for final clear-
ance of all outstanding appheations
for such compensation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
() and (b), 882 claimantg have beem
paid a sum of Rs. 3,70,12,000 as Ex-
gratia grants upto 31st October, 1974.
The figures about the payment for the
two regions are as follows:—

Regwon No of claims Amount
Rs.

W. Pakistan . 430 1,38,64.008

E. Pakistan 452 2,31 48,000,
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(c) and (d). The office of the Dy.
Custodian hag beem in existance ‘at
Calcutty since 1965, A Panel of three
officers consisting of the Custodian of
¥nemy Property for India, ap officer
of West Bengal Judicial Service and
another of Revenue Service has been
set up to scrutinise the claims of
Indian nationalsicompanies who do
not have documentary evidence to
prove their ownership or the extent
of propertieg seized, The cases scruti-
nised by the Panel number about 60
which are being procesed in the Min-
istry before ex-gratia grants are sanc-
tioned.

(e) The requusmte information is be-
ing compiled and will be placed on
the Table of the House.

(1) Efforte are being made to expe-
dite the verification of claims, as earlv
as possible

wIwses wegaik qew gusie ¥ frowe

1671. &Y waswg waw AT
fewr wat 7z xak *Y g A fx

(%) mr-1fre grar aam @y wegy
wfgfrar & et Aesd Y frrery
ft AR sefadr FY T FE K
qfroprrAxsq  WTR AYLY XY HTAVAE
qeyat ® weT waAww ¥ frerar wrg
g wiv

(w) afzer,avfeay wfrwa frraz
af § °
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fuer st (Y Wi qugven) :
(w) six (w). oearewe weps =
o v & qer e dw gt o
feu Y, 21 famwar, Wit 28 wRyw,
1974 & X dvw ¥YwAT wT WY
gaw uw 3.2sfrme fegwar g (we
TEg W & gww uw ¥ fow w1 ey
gor % ¥ 41,3 wfoww dw § o
wafa & 3. 6 wfeery o froaz g€ &
o frwon diwvr & fow 3 21-9-1074
6l 26-10-1974 W W g€ wapat
¥ el & e uFt e e o &
37 A gy afawe ofcrds o =o
ferwm gy FEFR

= “gufe fgasat & dvat garg ¥

AT AR Y W& WX ¥ AT
e awi & Naly froge wrdrd fex
1972 WY 1973 F YO Tav Ady gav
a7 | 7 78 A TN A & ¥ 7Y
WYy froraz xfy sy Y Jfwa 1973
#F Y froraz § AAA T AT T A
fir 39 78 2@ A FAY FY ATITAY B7AC
g AT | wATY ¥ SAIRA &Y ANTIAT
tga!guufaﬁ«{ﬁ%muﬁu
¢ 5 wrafes goar wiafamw aft &
weng FRd F 7 5y 07 TC AN
weHre ar 3w ad qenafy Y O8X
¥ 77rq 7 feX oy qe @ o Y g
ut & Ay froge 7 g w1
qd FAAT AT |
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fiwew
e FwY & gusiy
(srarT 1961~62==100)

i gk vy 21~9-74 26-10-T4  21=9-74

€ gwm ¥

. 26-10-74

% sfaw

afeedr

1 2 3 4

& vy . . . . 330 4 319 8 ~3.2
T I . . 387.8 374.0 ~3.8
qATY . . . . 440. 4 426.5 -3.2
ot ¥ Py gy . . . 413.2 398 4 ~3.86
ey 405 2 400 7 ~1.1
ag 410 5 390 9 ~4.8
T 428 4 407 6 —4.9
sy 406 2 388 3 —4.4
o 562.9  552.9 -18
-1 635 4 600 4 ~4.8
TR 629.0 826 6 -0 4
kA . . 415 1 379 1 ~8.7
AP . . 544. 6 559 0 +2.0
Ci A . . . 335.8 357 9 46 6
o 9 gfera . . . 306 0 282. 2 -7 8
IH O g ¥ 4 o)y ) . 323.1  328.6 +1.9
= . 330.5 340.6 +3 1
wardt, W QT e 508.7 497.2 -2.3
TRrEFe 421.6 385 8 -8.1
s AN | 4208 3722  —1l.%
yEterdw | 493 9 482 2 ~2 &
Eorer oy Aoy . . 348. 0 331 9 ~¢. 8
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1 1 3 ¢
mfcaw wrdw . . . . 465.4 464.1 ~0.3
ety . . . . 343.8  343.8 ® gfowdw
wf¥
Y 2¥ g 356.6 332.0  —6.9
A . . 287.9 243.7 ~-9.0
L ¢ 478.9 455.0 -5.0
Fafirs wy @ wegel . 289.2 284 7 -1.6
w7 . 204.3 204.3 W
afardr
FTE . 229.0 226.8 ~-1.0
forrgr | . 439 7 386.5  -12.1
qwar |, . . 423.9 338.1  -20.1
T . 473 0 455 1 -3.8
SR 244.8 244 8 1§ afe-
L A
e w1 st 253 1 256 4 +13
<16 ) 166 2 202 6 +21.2
1LARIEE ] 340.5  340.5 ®r ofr-
Wy g
weafafaas & ad 215.5 215.8 "
wE ¥ A . 215 5 215.5 "
AT S F wY ARgY | 233 4 233.4 "
sitefe Qg . 165 9 174.9 +5.4
' 357.3 357.3 w§ afc

ot 1y
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Empact of Anti-smuggling Drive

1672. S8HR] SHANKAR RAOQ SAV-

- ANT:

Will the Miuuster of
be pleased to state:

(a) what is the effect of detention
tnder MISA of smugglers on smug-
gling of gold and luxury articles,

gn exchange rackets and clan-
destine export of food-grains; and

{b) how far prices have been afl-
ected by their detention under MISA?

PHE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b), As a result of deten‘ion
of sinugglers under the Maintenance
of Internel Security (Amendment)
Ordinance, 1974, there has been a (on
giderable lull in the smuggling activa-
ties and the prices of smuggled luxury
articles are reported to have gone up
The effect on prices generally will be
known only after sometime when they
Rave seitled down.

FINANCE

Export of Sugar to UK.

1673. SHRI C K. CHANDRAPPAN-
Wil the Minster of COMMERCE be
pleased to state,

(a) whether U. K. has agreed to
pay more for sugar from its Com-
monwealth suppliers;

(b) if s0, the facts thereof; and

{c) the total export of sugar from
Indin to UK during 1972-73 and
1973.74 and the amount of foreign
exchange earned thereupon?

of the quantity which im the case of
India 18 16,7700 Long Tons, out of a
total quota of 25,000 Long Tons The
price before this revision was £7°
per Long Ton

(¢) During 1972-73 and 1973-74,
India exporteq 25400 Million Tonnes
in each of the years of raw sugar to
UK worth Rs 274 crores and 272
crore, respectively

‘i’ wr  foafe

1674 e wasirreraw qtda
1w RAT T AR AT A &
fx

(¥) 20 1972~73 7RI 1973~
74k frafradmi ey ‘aft ¥’
F7 feaat fram faafr fear o,

(8) 37 A fort faZdy nar
arr g, A

(") wfmay afgva
fad gre s AT RETS A afd ?

arfegn wwiow & IqEa (s
fagwre qmg fey) (%) 91T @)
ol gE, FTEI0 N7 NRETNT F
g fRwe, F@war gra aariea
raat €fefesg o a3y
s sfxar AW qaflya Y R
=¥ yafon, 38 7% 3 99% frts vl
ITR Y § \ TR gu AT
& wwRg  qiiY & oF mronfew we
Wi it ®Y sufa i nama ara
At 1972-730T 1973-74
& mut ¥ v fafgy aifawa oy
ger A 2Ty wrami ® Zaiy awe
% farm aww {1

(w) sy vy & o andt
7w & fodk fofy arfasn o saren-
qiw wry fel o § 0
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fewew

Weittew Annvery 1é

1972-73 @ 1973-74 ¥ wil & vy Firahripy e ardh gee o wvomel

(Rwrare) *Y Twi AT fawor

wriw 29 2w %1 Ay foag & Gdg & orfy ot
o ¥ Py wanfe wera

sk 1972-73 1073-74
(vrar 2 §) (wrarEw %)
1 2 3 4
1 SfeETarfear 200 2200
2 AT (TEde) 1200 8300
3  ofrrwy wqd 14 28
4 wemfar i 2500 sy
5 vl w5 T 1
6 gnreTiear 5000 1000
7 zferor fageamm 2005 6
s feewwix §3 78 4
oy 12719 11539

Loang given by Hotel Development
Qorporation

1675 SHRI VIKRAM MAHAJAN.

Will the Minister of TOURISM AND
CIVIL AVIATION
be pieased to state-

(a) the nameg of the firms or per-
sons who have been given loans by
the Hotel Development Corporation
for comstruction of hotels during the
last three years and particulars ab-
out the hotels to be constructed;

(b) in how many cases the hotels
have been constructed and in how
many cases the construction work 18
yet to begin; and

{c) the steps teken to ensure that
the construction is mot unnecessarily
delayed and the amount is utilised
vroperly for the purpose for which
§t has been sanctioned?

THE MINISTER OF STATE IN THE
WMINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL

SINGH). (a) A statement is laid cn
the Table of the House [Placed in
Library. See No, LT-—8556|74].

(b) Of the 12 cases, hotels have been
comtmussioned in 7; of the other &
which are nearing completion, 2
have been partly commissioned.

{¢) Ap officer of the Department of
Tourism is nominated on the Board
of Directors to watch the progress;
regular progress reports are also
obtained.

Lom sufferegd »y LTD.C. on running
Tourist Vehicleg

1676. SHRI R. R. SINGH DEO:

Will the Minister of TOURISM
AND CIVIL AVIATION
be pleased to state:

(2) the amount of loss suffered by
the India Tourlsm Development
Corporation during 1078-7¢ om the
totirist wehicles managed by the
Corporstion; snd
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(b) the reasons for rise in the
Josoes suffered by the Corporation,
M any, and what steps have been
dsken by Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) The India Tourimm
Development Corporation earned a
profit of Ra. 0.12 lakhs during 1973-Y4
on running the tourist vehicles main-
taineg by it.

(b) Does not arise.

Reduction in Development Expendi-
ture fo deal with Infiation

1877. SHRY NOORUL HUDA.

Will the Minister of FINANCE
be pleased to state:

(a) whether the attention of Gov-
ermmment has been drawn to the An-
nual Report of the Reserve Bank of
India for 1973-74 criticising Govern-
ment's decision to cut development
expenditure as part of its anti-infi-
ation programme; and

(b) if co, the reaction of Govera-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB XKUMAR MUKHERJEEY-
ta) and (b)Y The Reserve Bank of
India's Annual Report for 1973-74
<tates 1n para 21 that “as in the came
of any other disbursement, a reduc-
tion in Government investment ex-
penditure would have a contractionary
ampact on current demand, the mea-
sure of this impact depending on the
relative propensities to spend of the
beneficiaries of such expenditure, Im
pursuance of ity anti-inflationary eb-
jectives Government had, therefore, to
hold back some of the expenditure
on capitsl formation particularly be-
eause there was little or no scope for
further reduction in other disburse-
ments. Ageainst a budgeted incresse
of 9.7 per cent, the growth rate of
capital formation expenditure was
enly 4.1 per cent in 1978-T¢ (RE)
able 7). Yor 1974-75 also, it would
«ppeay that the drunt of restraint im
Sovernment spending will have to be

borne by capital formation expendi-
ture, Taking into stcount the rige
in the cost of investment goods, M
scems unlikely that real espital for-
mation in the Government sector will
dhow any significant increase in fisoud
year 1974-75. Obviously, unlike any
cuts in consumption expenditure, this
part of economy in Govermment ex-
penditure could have adverse reper-
cussions op future additions to resl
supply.”

Further, in ara 77 the Report Sta es
that “since the rmbalance betwcen
aggregate demand and domestic avail-
abilitieg cannot be corrected through a
massive impori surplus, the mometswy
and fiscal measures that have beem
taken for curbing demand will neces-
sarily have to continue. These mes-
sures will impinge to some extent em
investment for enlargement of pro-
ductive capacity in both the publie
and private sectors In this situatiom,
it becomes necessary for Government
to pay special attention i securing
larger production from the capacitiss
already existing particularly in agei-
culture and basic industries, power

and transport. It would %Be
degirable to prevent 1 this
context the diversion of scarce

inputs hke cement, steel, non-ferrous
metals and petroleum products for tie
production oy non-priority goods amd
services To ensure improved power
supply it would be necessary to take
steps to promote better working of
power undertakings particularly of the
State Electricity Boards. Apart from
any incentives that may be useful i
raising the productivity of labour and
other resources, there is need to eli-
minate the production losses arimng
from organizational deficiencies, ad-
ministrative delays and lapses in co-
ordination of effort”

It will be clear from the above that
the Reserve Bank Annual Report did
not criticise the Government's decision
to cut some development expenditure
as part of ity anti-inflationary progra-
mme, While on the subjeet of
demand curdb it discussed the trend in
Government's development expendi-
ture and at the same time indicated
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what other measures could be con-
Midered ip contain inflationary pres.
sare

It is true that in order to contan
deficit financing and curh excesy de-
wWmand n the economy, it was found
secelsary jin 1973-T4 to effect econo-
niles not only in non-Plan expenditure
but also i Plan expenditure Inter
tlia, 1t was decided to effect a 10 per
cent reduction in the budgetary sup-
port of the Central Plan of the diffe-
rent Ministries/Departments but at the
same thme admmistrative Minustries/
Departments were given discretion to
distribute this quantum of saving gver
the various schemes keeping in mind
Plan and ynter se prionities and ensur.
ing that the progress of key projects
and programmes of high priority
which were in an advanceq stage of
completion was not adversely affected
while projects and schemes which
were less essential and would requre
relatively long period to mature, were
slowed down This was done with the
specific object to ensure that schemes
which are Likely to yield flow of goods
and services in the nem: future were
not affected

Fundamentally, the acutle inflation-
ary pressureg have been due to con-
tinued sluggushness of real output

NOVEMBER 22, 1974
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lem of wnflation can be found only
through & repid ihcresss fn the out-
put, dpecially &f buske wage goods, in
the short run it is also neceshary fo
curd spending and  restrict defioit

monetary and fisoal
policies has, therefare, been Oy tesi-
raining the growth of Goverpment's
expenditure, mohslisation of additional
respurces on a substantinl acale and
reduced rehance on deficit financing

Measures have also beey taken to
prevent diversiop of scarce jnputs for
the production of non-priority goods
and services Efforts are also being
made to securs an increase in agri-
cultural and industria] output as esrly
as possible withi, the constraints of
the exasting situation

fafamr aeqw! @ faate & fog wur
1678 Wt gerw wnf srw o
wdt a7 T A g AR B
(7) 1 F<% R, S, dodi,
ART AT 7 afad 71 fatw a@
¥ @ & frafea 3w & vavgm
? W

(@) fmafe ¥ w17 @+ s

While a lasting solution to the prob- &g 7 war frar g ?
wiferen siwrerm & Iq (st frmame g fez) - (7) o7 ()  areTd
frafafany —
e T T R & A ot ey By 1974—-7;% ﬂmﬁ%;
X E 2 sreavfirr s vy
g vaey ATATR, Saviar, deRetatar, i 2 sF A
ET aq7 & fraaw
waEr FAATIW AGT 9T 7 6WIA A TN
Mefrw wwer A, ARERhew, demfear, Wtfar, 14 00 e R
AtgaTT 74y qfrew s
aifa gy, My, 7o 1o, s,
fa&a, ST awr wE 25,000 ¥ =

Maﬂ%tﬁuﬁnﬁq«ﬁrmy%fmwﬂmtu
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Ro-vmployed Ex-Serviosmien in RBI,
Madras

1679, SHRI KRISENA CHANDRA
HALDER.

Will the Minister
be pleased to state:

of FINANCE

(a) whether his Ministry received
any representation regarding the
problems of Re-employed Ex-service-
men in Reserve Bank of India, Mad-
ras; and

(b) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI: (&'
and (b) Yes, Si1  The Govermment
have received a representation where-
m demands of re-employed ex-servi-
cemen in Reserve Bank of India
relating to higher starting pay, grant
of famly allowance, housing loans and
1eservation i recruitment have becu
made.

Reserve Bank of India has reported
that issues regarding higher starting
pay, grant of family allowance and
nwousing loans have been considered a
number of times but it has not becu
possible for the bank v accede to
these demands under the bank rules

Regarding reservation of vacancies
for ex-servicemen In recruitment, the
hank has reporteq that it is reserving
20 per cent of vacancies m Class IV
posts For Class III posts, the bank
has made no specific reservations but
the following concessions/relaxstions
are being allowed for thesg persons:

1. Relaxation in age to the extent
of the period of Bervice rur-
dered by them in the armecd
Forces plus an additional
period of 8 years;

2. All ex-servicemen who possess
the minimum academic qual-
fications prescribad for the
concerneg posts are called for
writien test:

3. Al those who qualify in “he
written test are called for ia-
terview; and

4. Due weightage 1z being given
by the bank’s selection board
at the interview, so that other
thmgs bemng equal, they re-
ceive preference over otiiews
for 1nclusion in the waiting
list.

Importers in the Uniom Territery ef
Pondicherry

1680. SHRI JYOTIRMOY BOSU :
Will the Mmsier of COMMERCE
be pleased to state:

(a) the total number of importesrs
in the Union Territory of Pondi-
cherry a decade ago and at presemt;

(b) how many of these importers
are dividuals and how many are
registered firms;

{e) how many import licences have
been granted to the importers of
Pondicherry during the last three
years,

(d) the respective shares of indivi-
duals and registered firms in the total
licences so granted during thig period;

(e) whether it has been alleged that
many, who have had not reckonable
business or trade for years and should
be ineligible for any hicence, have
obtained and continue to obtain siz-
able mmport licences which they pass
on to large firms in Madras and Bom-
bay, for a consideration, and

(1) if so, the facts thereof and Gov-
ernment’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE - (SHRI
VISHWANATH PRATAP SINGH:
{a) to (f). The information is being
collected from the office of the Com-
troiler of Imports & Exports, Pomdi-
cherry and will be laid on the table
of the House.
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Undervalueq Froperties

1681. SHRI SHASHY BHUSHAN:
SHRI C. K. JAFFER
SHERIEF:
SHRTI ARVIND M. PATEL:
SHRI G. Y. KRISHNAN:
SHRI VEKARIA:
Will the Minister of FINANCE
be pleased to state:

(a) whether Government have pre-
pured a list of properties which wexe
undervalued to evade Income-tax;

(b) what has been the total value
of these propertieg in the registered
deeds and what has been the assess-
ment of these properties at fair market
value;

(c) whether Government have is-
sued orders to acquire such under-
valued properties, i{ so, when and how
many properties have so far been ac-
quired and the names of the property
owners; and

(d) what other action is proposed
to be taken against the persons who
are involved in this malpractice?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) to (d). The proceedings for ac-
quisition of properties under Chapter
XXA of the Income-tax Act are ini-
tigted in accordance with the proce-
dure laid down in that Act The re-
gistering officers have to submit fo:rt-
nightly statements to the competent
authorities in respect of transfers of
Rproperties registered by them. If ihe
competent authorities have reasop to
believe that the conditions laid down
in the Act for initiating proceedings
for acquigition in respect of any of
these properties are fulfilled, they
may initiate such proceedings by no-
tice to that effect publisheq in the
official gazette. Till 31s¢ October,
1974, 6,169 motices were issued. After
considering the objections filed by the
parties concerned and after hearing
them the competent authorities pas-
sed orders till 31st October, 1974 for
acquisition of 08 properties. The total
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s

apparent consideration ghown and the
total falr donrkét value cithuateld in
respect of these properties ave
Rs.87.21 lakhs and Rs. 171:14 iakho
regpectively. A list ahowing the names
of transferees of these 89 properties
ang the dates of the orders iy laud
on the Table of the House. [Placed
in Library. See No. LT--8537/74).
Any property can, however, vest in
the Government only after the urder
of acquisitio, becomeg fina] and
after the possesgion of the property s
surrendered or delivered in pursusnce
of notice in writmg to be issued by
the coripetent authority in this regard.
The order of acquisition becomeg fAnal
only after it is confirmed finally in
appeal or after the expiry of the tume
limit prescribed for preferring appeal,
if no appeal has beep filled against the
order.

All actions ag provided in the
varioug tax laws would be taken
against the persons involved.

Relaxation of Credit Curbs for Pubiic
Sector and Export Oriented
Industries

1682. SHR] M, V. KRISHNAPPA:

Wiil the Minister of FINANCE
be pleased to state;

{a) whether there is any proposal
under the consideration of Govern-
ment to give relaxation of credi'
curbs on a selective besis fur
Public Sector and Export-Oriented
Industries in the country; and

(b) if s0, the broad outlines thereof®

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a}
and (b)Y The basic objective of ihe
policy currently pursued by the Re-
serve Bank of India is that whdie
credit expansion is kept under strict
control, credit should be disbursea
selectively for sustaining investment.
augmenting production and facilitat-
ing better distribution of essential
commodities. The measures snnoun-
ced by the Reserve Bank on the 28U
October, 1074 in respsct of 19745
busy peason continue to follow thi

+



R

125 Written Answers AGRAMAYANA 1, 1096 (SAKA) Written Answers 136

yensures, the Reserve Bank bhss
emphasised that working capita) re-
quirements of manufacturing unia for
expanding production in the public
#ector should receive prior considera-
tion. It has also emphasised that
thare should be no slackening of our
export efforts and that the speciel
requirements of export credit, inclu-
ding credit for export oriented indus-
tries, should continue te be arcorded
high priority.

Set Back in India’s Balance of Trade

1684. SHRI R. V. SWAMINATHAN;

Will the Minister of COMMERCE
be pleased to state:

{2) whether during the five months
of the current financial year (Apnl-
August) there had been an adverse
balance of trade to the tune of
Rs. 141.8 crores;

(b) if so, the main reasons therefor;
and

{c) whether the exports dunng
these months have also shown a down-
ward trend?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
YISHWANATH PRATAP SINGR):
ta) Yes, Sir.

(b) The increase in international
prices of most of the importy and
higher import requirements were the
main reasons for the adverse balance
of trade.

(¢} Nug, Sir. On the other hand dur-
ing April-August, 1974 exports (in-
cluding re-exports) amounting to Rs
1288 crores registered -un incresse of
over 42 per cent.

Ouidelines for Imue of Bonmg Shares
1685, SHRI X. MALLANNA.:

Wil the Minister of FINANCE
be plessed ta state:

(a) whether his Ministry has added
some more guidelines for the issue
o!bonuashamtothouanuouncedm
March, 1974; and

ot(b) if so, the salient features there-
?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). (a)
and (b). Yes, Sir. Two guidelines
were modified in July 1974 ang erc
guideline wag added in September,
1974, the salient features of these
are:—

(1) Between two success've an-
nouncements of bonug issues
by a company there should be
a time lag of at least forty
months

(1) The company may wmake a
further application for issue
of bonus shares thirty-six
months after the scrip in res-
pect of last bonus isaue is
listed (1f the company's shares
are gquoted op the Stork Ex-
change) or after the comple-
tion of despatch o¢ the share
certificates.

(iii) At any one fime the total
amogunt permitted to be capi-
talised for issue of Bonus
Shares out of free reserves
shall not exceed the total
amount of paid-up equity ca-
pita} of the company.

Joe siw ¥ faein wer

1686. Wt gw wwey :
ot frey W

wr few @t ag A o g7
o fe

(%) w7 s®R W W™ W@ R
aEerd & fe gax wqw v wee
¥ feufy & yox o § Wi s § fer
g w9 THATET ¥ wwg 9T K¥Aw
WA fafrdag;
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(o) = wiofe & swe &
dere qRW TTIMT ATE AW QUTHRY
WRIf ¥ ITHT AIAAEATRIR qgraa
& & qody witfe 37 vl ¥ fag
¥ o ¥ wgraar o ey i
e &

() T WET A W AT WY
wrarh § fe guT Sdw & o §
6 FOT WY FT YT ITYT T 4T,
114

(w) afx g, &y @ X & ¥
HTETT 7 w7 FaOdy *Y g7

fawr sirewr @ oo st (W
oW FATC Jweit) () A(W) T E
e wlt ¥ WTCT ST WY 37 Frer
wfeareal & ar? & gl frar & frer
T FORIC I a9 A arrr s !
g & 97 § TS FAR A, I5F a7
it sffor =@ & i 9T,
Wi a§ ¥ ETEAT § 165 37T WY
W W AT wARE s g T
e § wodr frefw wfeedy
W W § foq Wik sTEC § qgrEar
o s & fae wgr @) s oo
©r ¥t whafom ¥y agmar Iwv
g AEY Y awT ¢ 9X oy o faelly
fegfr &7 ww sTe & woww A
GHAT ATALT HY AT R

#fem fore Wi Qar Wy 7@ wear
fr Tv EIR GTEAY WY wH F a0
X WA ¥ daw waar /AT ¥
svfee #iT WY Fgraar W W feafar
Fagrgnm

ZFreficiency checks of Pilols of Indian
Airlines

1688. SHRI AJIT KUMAR SAHA:
SHRI JYOTIRMOY BOSU:
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wmm.mamvmsum
CIVIL, AVIATION
be plsased to state:

(a) whether the Director Ganeral of
Civil Awviation had earlier detided that
8ll proficiency checks of the 1LAC.
pilota should be conducted by wpeclally
approved D.G.C.A. Examiner;

(b) if so, whether proficiency check
of a captain of the Corporation on
the 1lth April, 1974 was done by a
person who was not an  approved
examiner;

(¢) whether considerable amount of
money was wasted because of this and
the services of the Captain could not
be utilised from 5th May to 18th June,
1074; and

(d) if @o, the facts of the case and
Government's reaction thereto?

THE MINISTER O} TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA
DUR): (a) to (d)* In May, 1973
Lirector General of Civil Aviation cix -
culated a hist of Examuners, Instriictors
approved by him for conducting pro-
ficiency checks of Indian Airhnes’
pilots. However, in February, 1974
after a meeting between the repre
sentatives of the DGCA &snd  Indian
Airlines, DGCA had issuel instruc-
tions that such checks shou'j be con-
ducted in future by specially approv
ed Examiners. Owing to a misunder-
standing of the instructions, the pro-
ﬁc:ency check of a Captain of Indian
Airlines was conducted on 11-4-74 by
an Instructor included in the lisy cii-
culated by the DGCA in May, 1873
When the correct position wig pointed
out to the Indian Alrlines by DGCA in
May, 1874, the Captaly in question ‘was
put through a proficiency dheck again
in June, 1974 by an Examiner approv
ed by the DGCA. In both cases, the
Captain in Qquestion was astersed a-
fit.

In May and June, 1974 the Captain
in question was not rosterdd to Y
Boeing 737 aircraft. The Covporation
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hag been advised by the DGCA to en-
sure that the checkg of the pilota are
carried out only by Examiners/Instruc-
tors duly approved by him for the
purpose.

Un-utilised Yarn lying in Central
Government Apex Society

1689. SHRI RAMACHANDRAN
KADANNAPPALLI- Wili the Min-
ister of COMMERCE be pleased to

state: !

(a) whether yarn worth Rs. 25 lakhs
which is lying un-utilised in the Cen-
tral Governments Apex Society is pro-
posed to be distributed among the
handloom weavers; and

(b) if so, the action taken in this
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b) There 1s no Central
Governments Apex Society dealing in
yarn and there is therefore no ques-
tion of accumulation of yarn with it.
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Stock position of Jute Mills

1691. SHRI TRIDIB CHAUDHURI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether in spite of sizeable
reduction in the acreage of jute pro-
duction and reduced supplies on the
market in relation to demand, jute
prices have continued to fall recently;

(b) whether purchases by the Jute
Corporation of India have been kept
at low level so that prices of jute re-

main low; and
1

(c) the present stock position with
Jute mills and whether all millg have
sufficient buffer stocks?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHAI
VISHWANATH PRATAP SINGH):

{a) Prices of raw jute rose sharply up-
to the end of September, 1974, There.
after there hag been a decline by about
10 per cent to 15 per cent due to
increased arrivals.

(b) No, Sir

(c) At the end of September, 1974,
the jute mills had a stock of 19.41
lakh bales and about 4-5 'akh bales
were in the pipeline against y avei-
age monthly consumption of 5.70 lakh
bales The stock position s consider-
ed to be satisfactory

Development of Tourist Centres
in Haryana

1692. SHRI MUKHTIAR SINGH
MALIK .
SHRI BIRENDER SINGH
RAO :

Will the Minister of TOURISM AND
CIVIL AVIATION

be plessed to state:

(a) whether there 1s any proposal
under Government's consideration to
develop tourist centres in the Central
sector in Haryana,

(k) if 80, the names of the touwrist
centres;

(c) whether 1n the recent past State
Government has also given sugges-
tions for development of some mnew
tourist centres in the State; and

(d) it so, when the work un these
centres is expected to start?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b) The construc-
tion of a Youth Hostel at Panchkula
and Tourist Bungalows at Surajkund

and Daruhera taken up during the
Fourth Plan woulg be completed dur-
ing the current Plan period.

(e) No, Sir.
(d) Does not arise.

M|s Volga Restaurant, New Delhi and
Bombay

1683 SHR] A. K GOPALAN: Wwill
the Mimster of FINANCE be pleased
to state:

(a) whether there ate some appecals
pending with the Income-lax Tri-
bunals, New Delhi and Bombay filed
by the Department against M|s Volga
Restaurant, New Dellu and Bombay
and mice versa:

(b) 1f w0, the dates of the appeals
filed and the amount involved; and

(¢) how many appeals have been
settled by the tribunals so far in the
last three years and the amount
involved therein. year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEY)
(a) to (¢) The requsite infarmation
18 being collected and will be placed
on the Table of the House as early as
possible

Agreement reached between Divi-

sional Manager of LIC., Indore and

Development Officers’ Amsociation of
Gwalior Branches of LI1.C,

1694 SHRI R. V. BADE: Will the
Minister of FINANCE be plensed to
state:

(a) whether there is gny agreement
reached between the Divisional Mana-
ger of LIC, Indore and Development
Officers Association of Gwalior
Branches of LIC. for punighing
Class I Officers of Gwalior;

(b) it so, the action taken in the
matter; and
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(¢) in case no agreement i3 reached
whether Government propose to get
the demand of Officers Association in-
vestigated?

THE DEPUTY MINISTER IN THE
MINISTRY OF -‘FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a}
No Sir.

(b) Does not arise.

(c) It is primarily for the L.I.C.,
to investigate any demands received
from its officers.

Reduction in Excise Duty on Sugar

1695. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of FINANCE
be pleaseq to state:

(a) whether the Ministry of Com-
merce has pleaded for downward re-
vision of Excise duty on sugar 30 that
there may be sizeable increase in
sugar output and thereby increase in
exports; and

(b) if so, the reaction of the Finance
Ministry to this proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJER):
(a) There has been no propcsal from
the Ministry of Commerce for down-
r ward revision of excise duty on stigar.

The Ministry of Commerce had, how-
ever, supported the proposal of tihe
Ministry of Agriculture regarding the
grant of sugar incentive rcpate of
excise duty for achieving increased
production during 1974-75 sugar sea-
son;

(b) Two Notifications No. 146/74-
CE, dated 12-10-1974 and 152/74-CE
dated 20-11-1974 seeking to provide
adequate incentives to increase pro-
duction over the levels reached in the
periods specified in these natifications,
have been jssued. Aforesaid two nocti-
fications are applicablg to the factories
which produced sugar for more than

three years and those which cemmmen-
ced production for the first time c¢nly
in the 1871-72 sugar season, respecti-
vely.

Recruitment of Scheduled Casfes and
Scheduleq Tribes in Public Sector
Undertakings

1696. SHRI S, M. SIDDAYYA: Will
the Minister of FINANCE ‘be pleased
to state:

(a) whether the Bureau of Public
Enterprises have selected {fifteen
largest enterprises.for study regarding
the implementation of ‘their directive
for reservation of posts for Scheduled
Castes and Scheduleq Tribes, in order
to maintain a special watch over them
to ensure adequate représéntation of
these communitied at all levels of ser-
vices of these Undertakings; and

(b) if so, when this decision was
taken;

(¢) which are the enterprises selec-
ted for study and in how  many of
them such studies have.been made so
far; and

(d) what in brief, are the findings
of these studies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB. KUMAR . MUKHERJEE):
(a) to (c). . Govermment revieyw the
progress of implementation of the

.orders regarding adequate representa-

tion of persong belonging to the Sche-
duled Castes and Scheduled Tribes in
Public Sector Undertakings. As a part
of this review, it was decided in De-
cember 1972 to keep a special watch
over 15 of the larger enterprises, in
terms of employment, so as to ensure
that SC/ST candidates get adequate
representation at' the higher levels also.
The nameg of these Public Enterprises
are given in the attacheq statement.

(d) The findings indicated that,
apart from the measures already
taken, the following special measures
would help improving the representa-
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tion of Scheduled Castes and Sche-
duled Tribes, particularly at the
higher levels, of Public Sector em-
ployment:—

(i) notitying vacancies to agencies
of SC/ST;

(ii) lowering of standards for pre-
liminary screening as well as
for fina) seclectiong t0 the Ini-
nimum possible;

(iii) reconsideration of candidates
who were considered, in res-
ponse to earlier advertise-

ments and not declared ineli-
gible;

(iv) communicating vacancies to
local M.L.As. and M.Ps., re-
presenting reserved constitu-
encies to ensure wider notifi-
cation of vacancies;

V) providing preparatory coaching
courses to build up the quali-
fications of SC/ST candidates
would help them qualify for
selections. During such
coaching, the candidates may
be given a nominal atipend.

(vi) Advertising specially, reserv-
ed vacancies exclusively for
SC/ST candidates.

-

Statement

study
j, No. Name of Public Undertaking:
1. Air India
2. Bharat Electronics Ltd.
3, Bharat Heavy Electrical Ltd.
4. Bokaro Steel Ltd.

5. Fertilizer Corporation of India
Ltd,

6. Heavy Rlectricals (Indig) Ltd.
(Since merged with BHEL).

17, Heavy Engineering Corporation
144

9. Hindustap Aeronautics Ltd.
9. Hindustap, Machine Tools Lid.
10, Hindustan Steel Ltd.

List of 15 Enterprises selected for
specisl
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L=
11 Indian Airlines.
12. Indian Ofl Corporation Lid.

13, National Coal Development Cor-
poration Ltd.

14. Neyveli Lignite Corporation Ltd.
15. Oil & Natura] Gag Commission.

Import of Machinery

1697. SHRI P. R. SHENOY: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) the cost of machinery imported
for the use of small scale industries
during the years 1972-73, 1973-74 and
1974-15 (upto date);

(b) the number of small acale units
that importeq the machinery during
this period; and

(¢) the number of small scale units
which were not given import licences
during this period with broad reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The Director General,
Commercial. Intelligence and Statis-
tics, Calcutta does not ‘maintain se-
parate statistics regarding actual im-
ports made by small scale jndustries

(c) The required information is be-

ing collected and will be laid on the
Table of the House.

Hyper infiation
1698. SHRI SOMNATH CHATTER-

JEE:
SHRI NOORUL HUDA:

Will the Minister of FINANCE |
be pleased to state:

(a) Whether the Reserve Bank of
India hes told the Central Govern”
ment that unless adequate steps ar



137 Written Answers AGRAHAYANA 1, 1808 (SAKA) Written Answers

teken there is danger of ‘Hyper-
inflation’ overtaking the economy; and

(b) if so, the reaction of Govern-
ment thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
According to the Reserve Bank of
India’s annual report, 1973-75, ‘“the
situation at the end of the year (end
of June 1974) was such that unless
adequate steps were taken there was
a danger of further accentuation of
inflationary tendencies”.

(b) The Government ig equally con-
cerned about the accentuation of do-
mestic inflationary pressures and has
already taken several anti-inflationary
measures Further measures will be
taken as and when the situation de-
mands.
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Uentral Ald for drought hit areas of
Rajasthan

1790. SHRI HEMENDRA SINGH
BANERA: Wil] the Minister of FIN-
ANCE be pleased to state:

138

(a) the findings of the Central Team
that visited Rajasthan to study the
drought hit arees;

(b) the quantum of aid being pro-
vided by the Centre to help the State;
and

(c) the guidelines given by the
Centre for the utilisation of this aid
by Rajasthan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). According to the assess-
ment '‘made by the Centre, 12 districts
of the State covering a population of
about 90 lakhs could be considered te
be affected by the current drought_
The situatiop requires, however, a
further assessment in the light of the
raing received in September-October,
which hag improved the agricultural
situation and brightened the proapects
for the Rabi crops. The matter is
under further consideration in congul-
tation with the State Government.

(ompuisory Deposit Scheme fer .
farmers

1701. SHRI C. K. JAFFER SHA-
RIEF. Will the Minister of FINANCE
be pleased to state:

(a) whether Government have
given up the proposal to bring fae-
mere under the Compulsory Depoait
Scheme; and

(b) it so, the reasons therefor?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE (SHRY
PRANAB KUMAR MUKHERIJEN;
(a) and (b) The agricultural seews
stands on a different footing. Mmny
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States have already introduiced seve-
ral moeasures for raising wdditional
resources from the agricultural sec-
tor. Some of ithe States have also
been affected by drought and floods.
Taking all circumstances into account,
the proposal for a compulsory deposit
from the agricultural sector is not he-
ing pursued for the present.
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Black thoney in of 2
former Judge of Calcutta High Court

1703. SHRI R. S. PANDAY:
SHRI YAMUNA PRASAD
AL:

Will the —Minister of FINANCE

he pleased to state:

(a) whether Government’s atten-
tion has been drawn to the press re-
port ‘about the possession of black
money by a former Caleitta High
Court Judge; and

(b) whether any enquiry has been
made against the individual?

THE MINISTER OP STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAS KUMAR MUKHERJEE):
(a} and (b) A séarch was conducted
By the Income-tax authorities at Cal-

cutta 1n the case of a former Judge
of the Calcutta High Court on 30th
August, 1974, Investigations are in
progress and action as called for
under the law will be taken on com-
pletion of investigations.

Source of funds of LDBIL

1704 SHRI R S PANDAY:
SHRI PRABODH CHANDRA:

Will the Minister of FINANCE
he pleased to state:

(a) whether Industrial Develop-
meni Bank of India have resorted to
bill finance as a source of funds; and

(b) if so, the reasons therefor?

THE MINISTER OF FINANCE
(SHR{ C SUBRAMANIAM): (a)
and (b) In view of the accelerated
pace 1n the utihisation of assistance
by units which were sanctioned as-
aistance during the carhier ycars, the
tesources position of the Industrial
Development Bank of India was
under severe pressure during the ycar
ending June, 1974 After recourse
to other availuble resources, therc
was still a gap of about Rs 20 crores
which was met by the Development
Bank by borrowing temporarily from
the Reserve Bank of India against
lodgement of bills rediscounted by the
Development Bank. This accommo-
dation from the Reserve Bank. bemng
on g short term basig, (not more than
90 days) was repaid in September
1974.

Supply of yarn to Goa Woollen Miiks

1705. SHRI PURUSHOTTAM KAK-
ODKAR. Wil the Minister of COM-
MERCE he pleased to state:

(a)} whether any yarn has been sup-
phied to Goa woollen mills during
1971-72, 197298 and 1978-74;

(b) whether the quantity supplied
is adequate to meet GCop's require-
ments; and

(c) if so, the partieulurs thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
VISHWANATH PRATAP SINGH)
(&) to (c) There 18 no control on
production, price and distribution of
woollen yain As such, question of
supply of woollen yarn under any
statutory order for the period men-
tioned 1n the question does not arise
While mills working on the woollen
system meet their 1equirements from
indigenous sources those in the worst-
ed and shoddy sector have to depend
on imported raw material, quantity
of which depends on the availability
of foreign exchange Worsted and
shoddy umits all over the countiy
work opn lesg than two shift basis due
to scareity of raw material and this
holds good for the mills 1n Goa also

Development of Tourism .n Goa

1708 SHRI PURUSHOTTAM KAK-
ODKAR Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state

(a) whether Government had sanc-
tioned any scheme in the recent past
for the development of tourism in
Goa, and

th) 1t so, the main features thereof?

THE MINISTEROF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH) (a) and (b) The
development of Goa a¢ a beach resort
for attracting international tourist
traffic 15 being taken up m the Fifth
Plan The recommendations contain-
ed m the UNDP Repoit on Beach
Resgorts Survey are being examined
with a view to evolving the necessaiy
developmental set up for expeditious
plenmng and implementation of
schemes

Export of Shoes to USSR

1707 SHRI PRABODH CHANDRA
SHRI M RAM GOPAL
REDDY:

NOVEMBER 22, 1974
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Will the Mumister of COMMERCE
be pleased to state

(a) whether ghoe exports to USSR
has increased lately, and

(b) 1f so, the foreign exchange
earned therefrom during 1973-7¢ and
1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (8HRI
VISHWANATH PRATAP SINGH)

(a) Yes Sir

(b) As per the Trade Agreement
the mode of payment i1s 1n Rupees
During the jear 1973-74, the amount
reahised was Rs 459 lakhs In the
year 1974-75 11 15 estimated at
Rs 500 lakhs

Agreement with Tanmania for
Technical Assistance

1708 SHRI M RAM GOPAL
REDDY,
SHRI YAMUNA PRASAD
MANDAL.
SHRI VEKARIA

Will the Manister of COMMERCE
be pleased to state

ta) whether an agreement with
Tanzania hag recently been conclud-
ed for providing techmcal and other
assistance to that country and
features

(b) if gsalient

theieof?

0 the

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE ({BHRI
VISHWANATH PRATAP SINGH)
ta) and (b) No cuch agreemsnt has
been qigned However Junior Minis-
ter of Commerce and Industries, My
C M Mazndakaya of the Government
of Tanzania visted Padia in Septem-
ber, 197¢ and bhad distustoms with
Shrn Z R Ansan, Deputy Minmber
for Industrisi Development
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Goleha Properties Limited

1708. SHRI BISHWANATH JHUN-
v JUNWALA: Will the Minister or
FINANCE be pleased to state:

(a) whether the Income Tax De-
partment hag reached a compromise
agreement with the owmers of the
Golcha Properties Limited under li-
quidation to help distribution of the
sccumulated money with the receiver
to the creditors;

(b) if so, the broad featureg of the
arrangements arrived at; and

(¢) when the accumulated money
will be distributed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):

(a) No, 8ir.

(b) A scheme agreed to by all the
parties concerned ie. the Ex-direc-
tors, Creditors, Company Law Depart-
ment and the Income-tax Department
has been introduced by the Ex-dir-
ectors of Messrs. Golcha Properties
(P) Limited in the Rajasthan High
Court at Jodhpur. On its acceptance
by the High Court, this scheme would
provide for the payment of the entire
dues of creditors and of Rs, 50 lakhs
to the Income-tax Department. It
would further provide for the pay-
ment of Rs. 2,000 per day to the
Income-tax Department from 1st Jan-
uary, 1975 out of the box-office re-
ceipts of the two Cinemas, viz., Golcha
Cinema, Delhi and Maratha Mandir,
Bombay, until all tax arrears are
cleared. The Company owns Golcha
Cinema, Delhi and has lease-hold
rights of Maratha Mandir, Bombay.
Title deeds of both the Cinemas would
be deposited with the Income-tax
Department.

{e) Accumulated money lying with
the Official Liquidator will be distri-
buted emongst the creditors, includ-
ing the Income-tax Department, on

NOVEMBER 22, 1974
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the gcceptance of the scheme by the
High Court and on receipt of an ade-
quate amount from the Ex-Directors
of the Company to supplement the
funds lying with the Liquidator so as
to enable him, simultaneously, to
make full payment to the creditors
and Rs. 50 lakhs to the Income-tax
Department.

Penalties for evasion of Income-tax

1710. SHRI C, K, JAFFER
SHARIEF:
SHRI G. Y. KRISHNAN:

Will the Minister of FINANCE
be pleased to state the number of
persons who were alleged to have
evaded income tax, and fined by the
Income tax authorities during the cur-
rent year, state-wige?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
Information as to the number of per-
sons in whose cases penalty for con-
cealment ¢f income has been imposed
during the current financial year is
still under compilation., However, a
statement giving the requisite infor-
maton for the flnancal year 1973-74
is attached.

Statement

S.No. C.1.°7. *S Charge iNo of persons
n

whgse cases
P o tent
has berm e
impose
during

financial year

1973-74.

1. Poons 218
2. Patiala 1118
3. Kenla 58
4. Orissa 228
§. Nagpur 260
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7. Madhya Pradesh 784
8. Delhi (Central) 75
9. Delhi 1270
10. Mysore 99
311. Kanpur 650
12. Assam 123
13. Bihar 408
14. Madras 587
15. Madrgs (Central) 110
16. Rajasthan 508
17. Andhra Pradesh 538
18. Bombay (Central) 84
19. Bombay 777
20. Lucknow 1032
21. West Bengal 42176
23. Calcutta (Central) i24

TOTAL, . . 12407

Formation of Cardamom Community

1711. SHRI VASANT SATHE: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether at the initiative of
Indian Government a cardamom com-
munity of four major cardamom pro-
ducing countries i.e. Tanzania, Sri-
Lanka, Guatamala and India has been
formed to ensure better prices for
cardamom;

(b) it s0, the particulars
and

thereof;

(¢) what other measures have been
taken or are proposed to be taken to
increase the exchange eammings from
export of cardamom?

THE DEPUTY MINISTER IN THB
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) and (b). India alongwith other
countrisy desires to form a Cardamom

Community. The objectives of the
proposed community are to coordi-
nate and stimulate research on tech-
nical and economic aspects of pro-
duction; to develop programmes for
increasing consumption; to take joint
action for relaxation of tariff and
non-tariff barrier to coordinate stan-
dards of quality and to keep under
constant review developments in the
supply, demand and prices for car-
damom.

(¢) Some of the measures which are
being taken for increasing foreign
exchange earnings are: increasing
productivity so that higher exportable
surplus could be generated; product
diversification; finding alternate uses;
acceptability in the food habits of
developed countries by propagating
use of cardamom in favourite natlo-
nal dishes.
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Demand of Kerala Handicrafts
Products Abroad

1714. SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government are aware
that a number of Co-operatives of
artisans in the State of Kerala pro-
duce large varieties of best quality
handicrafts which are very much in
demand in foreign countries; and

(b) if so, what steps Government
have taken to give financial and
other assistance to these Co-operatives
for their better functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) There is an Apex body known
as Kerala Handicrafts Apex Co-ope-
rative Society, Ernakulam. All the
Primary Handicrafts Co-operatives
are the members of this Apex Body.
Finance, marketing etc. of primary
Societies is looked after by this Apex
Body through its three well establish-
ed emporia in the country. Export
of handicrafts is also looked after by
the Apex Body on behalf of primary
Societies.

Request made by Government of
Kerala for financial assistance from
LIC.

1715. SHRI VAYALAR RAVI:

Will the Minister
be pleased to state:

of FINANCE

(a) whether the Government of
Kerala has requested for any finan-
cial assistance from the Life Insur-
ance Corporation of India for its ac-
celerated power programmes during
the Fifth Five Year Plan; and

(b) if so, the nature thereof, and
the decisions taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Kerala State Government
had approached the Life Insurance
Corporation of India in August, 1974
for financing Kerala’s accelerated
power programmes during the Fifth
Plan period. LIC had then informed
the representatives of Kerala Govern-
ment that no commitment could be
made for financing these programmes
as the allocation of LIC’s funds, ear-
marked for grant of loans to the vari-
ous State Electricity Boards, was
made by the Planning Commission
every year.

Increase in replanting subsidy to
Rubber Growers

1716. SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the Rubber Board has
recommended an increase in the we-
planting subsidy to rubber growers;
and

(b) if so, the broad outlines of those
recommendations and what steps
Government have taken to Imple-
ment these recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(by The proposal made by the
Rubber Board is to increase the exist-
ing rate of subsidy for replantation
of rubber which is Rs. 2471 per hec-
tare irrespective of the size of the
plantation to Rs. 7,000 per hectare in
the case of holdings upto 4 hectares
and to Rs. 5,000 per hectare in the
case of plantations above 4 hectares
in size.

This is being further examined in
the light of the Cost Study made in
this regard.
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Increase in Bonusg to Policy Holders
of L1O.

1717. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government are aware
that the worst sufferers of the run-
away inflation in our country are the
poor, middle class policy holders of
Life Insurance Corporation of India;

(b) whether it is also in tne know-
ledge of Government that now When
the rupee has lost almost its total face
value, it i8 hard to visualise the
benefit or loss the policy holders will
get or suffer when they get back
their money equal to the face value
of their policies; and

(c) in view of these circumstances
whether the L.I.C. propose to in-
crease the bonus and also pay to the
policy holders interest on their accu-
mulated premium ag compensation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Life insurance policies are
financial contracts and do not stipu-
late any compensation for deprecia-
tion in the value of money. As such
the impact of inflation is also felt by
the policy holders of the L.I.C. How-
ever, bonuses serve to provide some
relief in the case of with-profit policy
holders.

(c) Bonuses to policy holders de-
pend on the surplus disclosed at the
actuarial valuations and are allocated
to or reserved for the policy holders
on the basis recommended by the
valuing actuary. Increase in bonus
in future, and the form in which it is
allocated, will thus depend upon the
surplus disclosed at the future valua-
tions.
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Strategy to increase production of
goods for export

1718. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MERCE be pleased to state the stra-
tegy Government propose to evolve in
future to increase production of goods
for export and to remove bottlenecks
in regard thereto in order to achieve
the target fixed for the year 1074-767

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

The main aspects of Covernment's
strategy regarding increasing produc-
tion for exports are as follows:—

(1) Endeavour the fuller utilisa-
tion of available production
capacity as an engineering
goods and chemical products.

(2) Adapt and diversify product
for export market as im
machine tools,

(3) Increase volume of produc-
tion of export commodities
like cardamom and tea.

(4) Diversify markets, with par-
ticular emphasis on areas
with growing purchase poten-
tial besides traditional mar-
kets.

(5) Achieve exportable surplus
in commodities like sugar and
cement consistently with pos-
sible economies in domestic
consumption.

The practical measures for remov-
ing bottlenecks wherever noticed are
being continuously undertaken and
will vary with the nature of bottle-
necks encountered in the wide rang®
of export goods. These include pro-
vision of raw materials and inputs and
helping in affording legitimate credit
needs and also intra-struetural facili-
tm‘
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Fall in remittances by Indians
abroad

1719. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact that re-
mittanceg by Indian residents abroad
to thejr dependents in India have
dropped considerably during the cur-
rent year as compared to the last
year although the number of Inidians
abroad has increased; and

(b) if s0, the reasong for the heavy
drop in remittances and the meces-
sary steps taken in regard thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Under the current regulations, details
of inward individual remittances be-
low Rs. 10,000 are not required to be
furnished to the Reserve Bank of
India. As remittances by Indian re-
sidents abroad to their dependents in
India are generally for amounts of
less than Rs. 10,000 it is not possible
to quantify inward remittances for
family maintenance with a view to
verifying whether or not these have
dropped during the current year as
compared to the last year.

(b) Does not arise.

Disposal of smuggled goods

1720. SHRI M S. PURTY: Will the
Minister of FINANCE be pleased to
state:

(a) whether there is a sfrong feel-
ing the official circles that the
usual practice of auction or selling of
seized smuggled goods in the open
market should be stopped;

(b) whether most of the smuggled
goodg being sold in the market are
stored by shopkeepers who keep a
few imported itemg boughf ?rom The
sustoms ag a cover for the contra-
band merchandise which is many
times larger; and

(c) if s0, what proper procedure
Government propose {0 evolve fop the
disposal of the selzed smuggled goods?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). Confiscated smuggled
goods are bemng sold to consumers
through Cooperative Societies and
Canteens run by Central and State
Governments and by public auction
restricted to actual users or guota
holders.

As the confiscated goods are not
sold by the Department in the open
market, misuse of sale vouchers by
shopkeepers does not arise. However,
the present system of disposal of con-
fiscated goods which has been in force
fqr sometime is presently under re-
view.
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Income Tax deducted from the salar-
ies of employees of Mafatlal Group

1722, SHRI LALJI BHAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether it has come to the
notice of Government that Income-
tax deducation from the salary of em-
ployees under Mafatlals are not being
deposited within 7 days, as stipulat-
ed in the law, regularly;

(b) if so, the number of such fail-
ures during 1971-72 to 1973-74 year-
wise;

(c) the amount which has been rea-
lised as penalty for non-deposit of
the tax amount within the time allow-
ed; and

(d) action taken or proposed to be
taken for the above default?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). 20 instance of minor de-
lays during the last three years on the
part of six out of 27 units of Mafat-
lal Group in depositing the income-
tax deducted at source from the sala-
ry of their employees within the pres-
cribed time of 7 days have come to
the notice of the Government. The
year-wise figures are as under:—

1971-72 . I3
1972-73 : " 6
1973-74 ; . 1

ToTAL ; i - 20

(¢) and (d). Having regard to the
nature of defaults and the explana-
tions furnished by the concerned
units, imposition of any penalty has
not been considered necessary. How-
ever, action has been taken to charge
interest under section 201(1A) of the
Income-tax Act, 1961 on the amount
of tax from the date on which such
tax was deductible to the date on
which it was actually paid wherever
necessary.
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Loans sanctioned tg Mafatlal Group
of Mills by LIE€. and Unit Trust of
India

1723. SHRI LALJI BHAI: Will the
Minister of FINANCE be pleased to
state:

(a) the amount of loans sanctioned
to M/s. Mafatlal Group of Mills by
different Government and indepen-
dent agencieg having Government in-
terest, like Life Insurance Corporation
and Unit Trust of India during the
last three years, year-wise;

(b) purpose for granting the loans
and whether some of the loans ‘grant-
ed for particular purpose, have been
diverted and not used properly;

(¢) if so, the report of the agency
which is entrusted to ensure proper
utilisation of the loans; and

(d) the action, if any, proposed to
be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
to (d). The Life Insurance Corpora-
tion of India, the Industrial Finance
Corporation of India and the Indus-
trial Development Bank of India have
not sanctioned any loan to any of the
Mafatlal Group of Mills during _the
last three years viz. 1971-72, 1972-73
and 1973-74.

The Industrial Credit and Invest-
ment Corporation of India have sanc-
tioned Rs. 246 lakhs in 1971-72, Rs. 3
lakhs in 1972-73 and Rs. 3 lakhs in
1973-74. The advances givien by
ICICI have been for specific projects
of expansion and modernisation.

Information from other financial in-
stitutions is being collected and will
be laid on the Table of the House as
soon as it is available.
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Payment of Excise duty by Power-
looms

1725. SHRI LALJI BHAI: Wil] the
Minister of FINANCE be pleased to
state:

(a) whether cottage powerlooms are
paying very much less excise duty;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). It is presumed that the
question relates to powerloom units
working under the compounded levy
procedure. Manufacturers having
upto 49 powerlooms are liable to pay
Central Excise Duty at compounded
rates as follows:
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If the If the
duty is  dutyis
paid per  paid per

quarter year

Where not more than
4 powerlooms are

installed ., | 2'50 10°00

Where more than 4
but not more than
24 powerlooms are
mstalled |, | 20°00 7§00

Where more than 24
but not more than
49 powerlooms arc
installed . . 40 00 15:00

(The above rates are per powerloom)

The compounded rates of duty pay-
able by powerlooms have been kept
deliberately low as excise duty on
cotton fabrics manufactured on power-
looms is recovered mainly at the yarn
stage and at the stage when the grey
fabric woven on powerlooms is pro-
cessed with the aid of power.
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Revision In cash subsidy scheme for
boosting export of P.V.C, cables

1728. SHRI D. P. JADEJA: Wi
the Minister of COMMERCE ‘be pleas
ed to state:

(a) whether Government are col
sidering to revive the cash subsidy
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scheme for boosting the export of
P.V.C. cables;

{b) i so, whett the scheme will be
brought into effect; and

(e) the quantum of cash subgidy to
be granted?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) to (c). Exports of PVC cables are
already eligible for cash compensa-
tory support at varying rates in ac-
rordance with the different types of
cables The question of revival
therefore does not grise,

Value of Rupee vis-a-vis Rouble

1720 SHRI MOHINDER SINGH
GILL: Wil] the Minister of FINANCE
be pleased to state:

(a) whether the Soviet Union has
twice lowered the exchange rate of
the Rupee in relation to the Rouble
during this year; and

(b) if so, the reasons for the same
and the extent thereof on the two
occasions?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b) Dunng the current year, the
State Bank of the USSR has periodi-
cally reviged the exchange rate of the
Rupee in relation io the Rouble for
non-commercial transactions, ag indi-
cated below:

1-3«74, Rs. 100 -Roubles 9 51

1-4-74. Rs. 100 -Roubles 9-61

1-§-74, Rs. 100-Roubles 9- 50

1-6-74, Rs. 100 ~-Roubles 9° 5§

1-9-74. Rs. 100-Roubles 9-47

1=11-74, Rs. 100-Roubles 9- 44
10 the USSR State Bank,

the vevised rate bf exchange announc-
ed by it from time to time js bused

on the de facto value of the Indian
Rupee in relation to the Rouble as
arrived at by the Bank by averaging
the cross rates of major currencies in
the international market with the
Indian rupce. The matter i3 under
discussion between the two Gouvern-
ments.

Adulterated foodstuffs sold by 1'T.D.C.
hotels

1730, SHRI MOHINDER SINGH
GILL: Will the Minister of TOURISM
AND CIVIL AVIATON
be pleased to state:

(a) whether some hotels run by
India Tourism Development Corpora~
tion were prosecuted for selling
adulterateq foodstuff; and

(b) if 3o, how many times they were
prosecuted during the last two yeams
and the action taken against the
persons concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b). None of the
hotels run by Indian Tourism Deve.
lopment Corporation have been pro-
secuted for selling adulterated food-
stuffs. Some of the employees of
Laxmi Vilag Palace Hotel, Udaipur,
and Hotel Janpath, New Delhi, have
however, been prosecuteq for storing
adulterated foodstuffs. No action has
been taken against Lhese employees
by the Corporation 9o far as the mat-
ter is sub-judice.

Legisiation regarding misuse of
import licences

1731, SARDAR MOHINDER SINGH

GILL: Will the Minister of COM-
MERCE be pleased to state:
be pleased to state:

(a) whether Government propose
to enact some strict measures against
the traders who misuse import lcen-
ces; and
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(b) it so, the action taken g0 far
ip this girection?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) There is a proposal to amend the
existing penal provisions in the Im-
ports and Export Control Act to en-
able the Import Trade Control autho-
rities to take strist measureg against
the traders who ‘misuse import licen-
ces.

(b) The matter is ynder considera-
tion of the Government.

Demand made by All India Confer-
ence of State Cooperatives Marketing
Federstions regarding credit squeese

1732. SHRI MOHINDER B8INGH
GILL. Will the Minister of FINANCE
be plepsed to state:

(a) whether the All Indim Confer-
ence of State Cooperatives Marketing
Federations has demanded exemption
from ‘credit squeeze’ put by Reserve
Bank of India; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Government do not appear to have
received any representation suggest-
ing that the All India Conference of
State Marketing Federations has de-
manded exemption from the applica-
tion of credit restraint measures in-
troduced by the Reserve Bank of
India.

(b) Does not arise.
Export pelemtial of Kajasthan

1733. SHRI SHRIKISHAN MODI:

Will the Minister of COMMERCE
be pleased to state;

{a) whether Government have exa-

mined the export potential of Rajes-
than; and
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(b) if g0, what are the exportable
items?

THY DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) The Government of Rajasthan en-
trusted the Indian Institute of Foreign
Trade to conduct an export potential
survey of the State. The ingtifute hay
completed the survey in November
1974 and submitted the same to the
State Government. The gurvey 1is
under examination.

(b) According to this survey the ex.
portable commodities include Guar
Gum, Handicrafts, Handloom and
Hand Printed Textiles, Previous and
Semi-precious Stones wet jewellery,
Goat Hair Pattis, Woollen Carpets and
Namdahs etc.

Supply of Yarn to Rajasthan

1734, SHRI SHRIKISHAN MODI]
Will the Minister of COMMERCE be
pleased to state:

(a) whether any yarn has been sup-
plied to Rajasthan woollen millg dur-
ing 1971.72, 1972-73 and 1973-74;

(b) whether the quantity wsupplied
is adequate to meet Rajasthan require-
ments; and

(e) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) to (¢). There is no control on
production, price and gQistribution of
woollen yarn. As such, questiop of
supply of woollen yarn under any
statutory order for the period men-
tioned in the question does not arise
While mills working on the woollen
system meet their requirementy from
indigenoug sources, those in the worst-
ed and shoddy sector have to depend
on imported Taw material, quantity of
which depends on the availabitity of
foreign exchange. Worsted and ghod-
dy units all over the country work on
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less than two shift basis due to scar-
city of raw material, and this holds
good for the mills in Rajasthan also.

Opening o dranches of nationhlised
Banks in Xairz District of Gujarat

1735. SHRI D. D DESAI: Will the
Minister of FINANCE be pelased to
state:

(a) the total number of branches of
nationalised banks opened i Gujarat
particularly in Kawra distiicc during
the last three years; and

(b) the total amount of loans ad-
vanced by them during the same
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
During the three year period July
1971 to June 1974, public sector banks,
including the 14 nationalised banks,
added 325 offices to their branch net-
work in Gujarat State of which 28
were added in Kawra District

(b) Available data are set out be-
low

Outst advances of the public secto
banks, including 14 natwonalised banks in
Gujatat State.

As on the last Friday of Amount
(Rs. in

crores)

Junetg7a ., ., . 328-08
lune y973 . . . . 408 18
December 1993 . . . 439°04

Raids by Income Tax Authorities om
Money Lenders

1736 SBARDAR SWARAN SINGH
SOKHI- Will the Minister of ¥FIN-
ANCE be pleased to state:

(a) Whether it is a fact that though
the houses of prominent doctors and
lawyers were raided ang unaccounted
money -as well ag jewellery were sgeiz-
ed but none of the money lenders’
bouses hag yet been raided in the
country particularly in Bihar; and

(b) if so, the reasons therefor?

THE MINISTER OF 3TATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) There 15 no discrimination by the
Income Tax Department in crganising
scarches between different classes of
assessees When once ‘he cohditions
stipulated uls 132 of the Income Tax
Act, 1081 are satisfied, a search is
organised,

It may be mentioned here that some
searches have been conducted in Bihar
during the current financial year in
the cases of persons doing mioney lend-
tng business.

(b) Does not arise.

Impact of guidelihes isstied ia regard
to bonus shares on prices of equity

1737 SARDAR SWARAN SINGH
SOKHI: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether due to two rew guide-
lineg for the issue of Bonus Shares,
there has been adverse impact and faf}
in prices of existing equity ahd this is
likely to hamper the economic growth;

(b) whether funds are being fest
shifted from equity to other more re-
munerative investments; and

(c) if so, the reaction o! Govern-
ment thereto?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM) (a)
There has been a genera] decline in
the prices of equity shares since the
end of June, 1974, which cannot be
mainly attributed to the revision of
guidelines for the issue of bonus
shares. The fall in share prices has
been due to various factors such as
retriction on distribution of net pro-
fits by way of dividends by cumpan-
ies, power cut, drought conditions etc.
Bo far there is no evidence to ‘show
that the fall in share orices is likely
to hamper the economic growth.

(b) and (c). Due to increase in 1n-
terest rates, some shift of funds from
equity to other investments like bank
deposits and company deposils has
been noticed, The position 1s being
watched by the Government,

Smuggling at International Airports

1738. SARDAR SWARAIy SINGH
SOKHI- Will the Minister of FIN-
ANCE be pleased to state:

(a) whether smuggling of contra-
band, including gold is still going on
through the international airports,
ports, in collusion with the contraciors
of the Restaurants at the Inernational
Airports, such as, Dethi, Dwn Dum,
Santa Cruz and Madras; and

(b) if so, what immediate steps Gov-
ernment propose to take to stop such
smuggling?

THE MINISTER OF STATE IN TTIE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE).
(a) No case of smuggling of contra-
band goods with the collusion of Con-
tractors of Restauranis ai the Inter-
national Atrports at Dellm, Calcutta,
Bombay and Madras has been detect-
ed in the past two years,

{b) Does not arme in view of (a)
above,
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Coca-Cola Export Corporation

1739. SHRI SHASH] BHUSHAN:
Wil] thte Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 9988 on the
10th May k 1974 regarding ban on use
of foreign brand names by companies
and state:

(a) whether Coca Cola Export Cur-
poration has made an application
under Section 28 of Foreign Excharge
Regulation (Amendment) Aci for (on.
tinuing to use its trade maiks in India;

(b) whether the Coca Cola Export
Corporation allows 1ts trade marks to
be used by its bottlers wi'wut the
compulsory purchase of proptietory
ngredients,

(¢) whether the proprietory ingre-
dients are sold to any one where the
trade mark is not used;

(d) whether the Company is collect-
ing » royalty (directly or wd.rest'v)
for the use of the trade mark through
sales and proprietory ingred:eats; and

(e) the action Government propose
to take in the matter?

THE MINISTER OF FINANCE
(SHRI € SUBRAMANIAM) (a)
No, Sir Cocg Cole Export Corpora-
tion i nut the proprietor of the irade
marks (Coca Cola; Coke, Fanta etc)
and, therefore, the gquestion of 1ts
making an application under Section
28 of Foreign Exchange Regulation
Act does not arise However, an ap-
plication has heen made by he Coct
Cola Company, U.S.A. nnder Section
28(1)(c) read with Section 28(3) of
FER.A. 1973, to permit the use o
their trade marks/brand names by the
indian Branch of Coca Cnja Export

gCorporation and 21 bottling plants in
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(b) and (c) Coca Cola Export Cor-
poration ig a wholly owned subsidiary
of Coca Cola Company, U.8.A, which
owns the said trade marks. In the
registered user agreements entereq in-
to between Coca Cola Company, U.S.A,
and the Indian bottling plants there
is s stipulation that the users ¢f the
trade marks shall prepare and bottle
non-alcoholic beverages irom concen.
trates and/or syrups supplied by it or
its nominees The Indian Bianch of
Coca Cola Export Corporation manu-
factures the concentrates in India
which are supplied only ‘o the said
local bottling plants,

(@) There 18 no provision iy, the re-
gistered user agreements cntered into
by the Coca Cole Company, USA,
with the Indian bottling plants about
the payment of royalty or wother re-
muneration for the use of trade marks,
‘Whether the sale price of such con-
centrates supplied by tne Indian
Branch of Coca Colg Expoit Corpora-
tion includes an element of indirect
royalty for the use of such trade
marks is pot known,

(e) The apphcation made by the
Coca Cola Company, USA under
Section 28(1)(c)} read with Section
28(3) of the FERA, 1973 is under
consideration of the Reserve Bank ef
India.

Amendments to thy Constitution of
Income Tax Employees Federation

1740 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FIN-
ANCE be pleased to refer to the
reply given to Unstarred Question
No. 9054 on the 3rd May, 1974 re-
garding Amendmenty to the Constitu-
tion of Income Tax Employees Fede-
ration, and state:

(a) whether the amendments to the
Constitution of Delhj Aayakar Sanyukt
Karmchari Sangh made in its General
Body Meeting held on 27ta April, 1972
and ratified in annual Delegate Con-
ference of May, 1978 were of such a
nature so as to require approval of the
Central Board of Direct Taxes;

(b) whether the Central Roard of
Direct Taxes have receiveq thoge am-
endments; and

{c) if so, whether any reply has
been gent to the Sangh of the Board

decisions and if not, the reasons there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (¢) Pror to the 27th April,
1972, no association known as the
Delh: Aayakar Sanyukt ¥aramchari
Sangh was In existence. The guestion
of any amendments having been made
1n 1ts constitution 1n the General Body

Meeting helg on that date does not,
therefore, arise,

The Delhi Aayakar (Chaturath
Shrens) Karamchari Sangh “ad been
accorded recognition in September,
1969. Government received intimation
that in the General Body Meeting heid
on the 27th April, 1972, the constitu-
tion had been amended so as to change
the name of the Sangh to that of
‘Dethi Aayakar Sanyukt Karamchari
Sangh’. The suggested change ip the
name of the Sangh was of a substan-
tial character requiring prior ap-
proval of the Government. Np ref-
erence was receiveq speciiically seek-
ing such prior gpproval of the Gov-
ernment fo the proposed amendment
and, therefore, no reply wag sent by
the Government in this *egard.

Uniong and Associations affiliated to
Income Tax Employees Federation

1741. SHRI RAMAVATAR SHAS-
TRI" Will the Minister of FIN-
ANCE be pleased to refer to the reply
given to Unstarred: Question No, 1476
on the 1st March, 1874 regarding
Unions and Aassociations affiliated to
Income Tax Employees Federation
and State:

(a) whether the requisite informa-~
tion has since been collected; and
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(b) if so, when it will be laid on
the Table of the House?

THE MINISTER OF STATE IN THE
Y OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b), The required informa-
tion has been placed pn the Table of
the House on the 20th November, 1974.

Take-over plam of Cotton Trade

1742. SHRI DHAMANKAR. Will
the Minister of COMMERCE be pleas-
ed to state:

€a) whether Cotton Corporation
Indie’s take over plan of cotton trade
stands virtually scuttled; and

(b) if so, the reaction of Govern-
ment¢ thereto?

THE DEPUTY MINISTER IN THE
MINISTRY QF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) There has been no wian for the
Cottomn Corporation of India to take
over the entire cotton trade.

(b) Does not arise,

Export Potential of Orisa

¥#43. SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:

Wili the Minister of COMMERCE
be pleased to state:

(a) whether Government have exa-
mined Orissa’s export potential;

(by it s, whet are the exportadle
items; and

(¢). what has been Orissa’y earning
frogm. export dyring the last three
yosra?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) In ¥969-70 the Indian Institute of
Foreign Trade conducted an export
potential survey of the State of Oriasa

NOVEMBER 22, 1874
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at the instance of the State Govern.
ment. The export Dpotental wurvey
report wag accordingly subtnitted to
the State Government,

(b) According to this survey the ex-
portable commadities inclde iron
ore, manganese ore, ferro-silicon, de-
oiled rice bran, steel pipes und tubes,
wires and cableg, refractories etc.

(c) Statewise export »arnings star
tistics are not compiled,

Adverse effect of Compuisory Depouit
Scheme on Bonus payment to workers

1744. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minigter o¢ FIN-
ANCE be pleased to state whether
any adverse effect has been created
among the working class to get their
bonus or ex-gratia by the compulsory
saving scheme introduced through the
1ecent ordinance?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). The ret-
rence 15 apparently to the Ad-
ditional E:.noluments (Compulsory
Deposit) Ordinance, 1974. The Ad-
ditional  Emoluments (Compulsory
Deposit) Act, 1974 which has since
replaced the Ordinance provideg that
any bonus paid after the date of
the Ordinance (6th July 1974) at a
rate over and above the rate at which
1t was last paid before that date shall
be treated ag additional wages for
compulsory deposit. However, by a
Notification issued under Section 17 of
the Act on the 30th October 1874,
bonus payments made after the 6th
of July to the extent of the statutery
munimum rate, viz,, 833 per cent, wilk
not be treated as additional wagss for
compulsory deposit. This exemption
covers bonus payments under the Pay-
ment of Bonus Act 1965 as well ap ex-
gratia payments by new companies/
establishments during tne period of
bonus holiday under clause (b) of
section 16(1) of the Payment of Bonus
Act. Thus no portion out of bonus
payments including ex-grstia pay-
ments at the minimum rute wilt be
required to be compulsory deposited
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and where the borus sanciioned is at
Nigher rate, the ¢mployee will et in
hand peyments at the ninimum rate
ot the previous year's cate whichever
is more,

The Additional Emolaments (Com-
pulsory Deposit) Act, 1974 is a part of
the anti-inflationary measures in ope-
ration., While this measure may in-
volve some femporary nardship to the
employees, their long-term interests
He in curbing inflation, Compulsory
deposit of a part of the bonus, where
required, is only for a period of one
year and thereafter such amounts will
be repaid in five equal annuajl instal-
meéntz with simple interest at a rate
2§ per cent over and above the
bank deposit rate. Any compulsory
deposit out of bonus payments in the
above manner is, therefore, nat like-
ly to create any adverse effect among
the working class.

Relaxation ia Bunidng Credit to
Sagar Mills

1748. SHRI PRABODH CHANDRA:

Will the Minister of FINANCE
be pleased to state:

(a) whether gugar units have sought
relaxation in banking credit and also
sought more credit; and

(b) if so, the reaction of the Gov-
ernment in regard thereto?

(SHRI C. SUBRAMANIAM) (2)
and (b). Reserve Bank of India have
reported that at a recert meeting
they had- with the representatives of
the Indien Sugsr Mills Assoclation,
the Asgeciation had represented that
the refittively higher margin in regerd
to advmnces against stocks of free
sugar, should be reduced to the same
level as prescribed for advances
against stocke of levy sugar. The
Association hag also pressed for larger
credit from the benking system than
way available during the last sedscn
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and also for a reduction in the level
of interest rates charged by banks,

On a careful consideration of the
representation and having regard to
the need for continued estraint on ex-
pangion in bank credit and the likely
levels of output of suger in the cur-
rent peason 1974-75, Reserve Bank of
India informed Indian Sugar Mills
Asgociation that the industry should
not on the whole expect a larger
amount of seasonal credit from the
banking system than was available in
1973.74. In regard to margin requiré-
ments for advanceg against free sale
sugar, which are 25 per cent as against
18 per cent for advances against levy
sugar, Reserve Bank >f India heve
explained to the Association that
these margin requirements should not
be considered to be high compared
with the prevailing margins in respect
of advances against their commedities
and that the differential in the margins
against advances for free sale sugar
and levy sugar, was justified. It may
be added that advances zranted in
respect of stocks of sugar intended for
export out of India, are completely
exempt from the margin requirements.

Under the selective credit contvel
measures, the minimum rate of inte-
rest to be charged against advances to
parties manufacturing sugar, has bees
ﬂxedatl.’»percentinrespectofad-
vances against wtockg of free sale
sugar, which have beén released fo?f
nlemdazuperceminre-pecto!
advances against stocks of free sale
sugar which have not oeen
for sale. Reserve Bank of India have
informed the Association that suliject
to the minimum rates as
from time to time under the selective
credit control measures, ke rate of
interest for advances is Jeterminod by
individual banks, having regerd to- the
resources position as well as the
banker-customey relationship.
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Credit for oll imports

1746. SHRI D. D, DESAL
SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of FINANCE
be pleased to atate:

(a) whether his Ministry 18 think-
ing to seek any credits for ail imports:
and

(b) it so, the broad outlines there-
?

THE MINISTER OF FINANCE
(SHRI (. SUBRAMANIAM) (a)
Yes, Sir.

(b) Bilateral negotiations for this
purpose are being conducteg with
some countries/agencies.

Grant of Import Licences to Pondi-
cherry Firms

© 1747. SHRI JYOTIRMOY BOSU:

Will the Minister of COMMERCE
be pleased to refer {o the Lok Sabha
Debates on 9th Sepicmber, 1974 re-
garding granting of jmport licences te
seven Pondicherry firms and state:

(a) the names of the owners of each
of the firms referred to in the debate;

(b) the composition of the Board of
Directors of each firm;

(c) percentage and value of shares
held by each principle share holder i
each fitm;

(d) main lines of business of each
one of the firms;

(e) whether any Bombay firm or
firnis have any inlerests in these
Pondicherry firms; and

(f) if so, the facts thereof?

NOVEMBER 22, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Names of the firms to which licenc.
es were issued are as follows:—

(1) M/s. A, Merimuthu Reddiar,
Church Street, Karikal,

(2) Mis. A. M. Aboubakar, 17,
Durga Market, Karikal,

(3) Mjs §. Mohammad Zakaria
Maricar, Nedagadangu St
Karikal.

(4) M{s. 8§ Chidambaram, 29,
Sankaradass St., Pondicherry.

(5) M[s. G 8. Ganoathi Rao,
Grand Bazar, Yanam,

(8) M;s R. Muthian, No 1, First
St, Kamban Nagar Extension,
Pondicherry.

(7) M|s XKumaran Stores, b54.
Chetty Street, Pondicherry.

(b) to {f) The information is
being collected and will be laid on the
Table of the House.

Payment of Arrears to Armeg Forces
Personnel under Third Pay Jommis-
sion Report

1748, PROF. NARAIN CHAND
PARASHAR:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Armed Forces
Personne] have been paid the amounts
due to them consequent upon the
revision of their pay scales as recom-
mended by the Third Pay Commission;

(b) if so, the dates with effect from
which the payments have beén made;

and N

(g) if not, the reasons for the delay
and’the likely dates for the payment?
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THE MINISTER OF STATE IN THE
MINISTRY ‘OF FINANCE (SHRI
PRANAR KUMAR MUXHERJEE):
(a) Decisions were taken by Govern-
ment on the revision of pay scales of
Arfaed Forces Personnel, consequent
on the tecommendations of the Third
Central Pay Commission, as (ollows:—

(i) For Other Ranks on 30th May,
1974,

(ii) For Officers on Tth November,
1974,

(b) Payments of the emoluments at
the revised rates and oi arrears with
effect from Ist January, 1973 have
been completed to the :xtent indicat-
ed below.—

Army 9% by the end ol Octo-
ber, 1974.

Navy 11°% by the end ot Octo-
LE A 1

Aor Fayeee 100”,.

Interim payments were made catlher.

(¢) 'Accounts Offices nave ty work
out jndividual entitlemrats on the
basis of the rcvised pay scales and
1ssue necessary authorisations This
work 1s being given high priority but
there are hmitations of staff. The
work of payment of arrears is expect-
od to be completed in the near future

Increase in relief works during Fourth
Pian

1749. SHR] VASANT SATHE:
SHRI DHAMANKAR:

Will the Minster of FINANCE
be pleased to state:

(a) whether as against an annual
average of Rs. 1341 crores in the 3rd
Five Year Plan, the expenditure on
relief works have registered a signifi-
cant increase during the Fourth Plan

and touched the mark of Ra. 318 crores
in 1972-73;
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(b) whather the SixtfeFinanee Com-
mission har mads some gpedific recom-
mendationg regarding scales ¢f financ-

ing natural calamities i the States;
ang

(c) if 80, what action has been taken
on these recommendations?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) In their Report, the Sixth Fin-
ance Commisaion have mentioned that
as agamnst an annual average of ex-
penditure of Rs. 13.41 crores during
the period of the Third Plam, expend:-
ture under the Major Head ‘64-Famine
Relief” in State Budgets rose to an
average of Rs. 8101 c¢rores in the
period of the three Annual Plang, that
this nising trend gathered unprece-
denteq momentum during the Fourth
Plan period and that the expenditure
1eached Rs. 818 crores in 1872-73.

(b) The Sixth Finance Commission
have allowed annual provisions for
relief expenditure in each State,
totalling Rs. 50,71 crores, compared
to Rs. 14.47 crores allowed by the
previous Finance Commission. They
have also recommended that the
scheme of Central assistance for re-
lief expenditure, which was in force
and which had led to unproductive
expenditure being incurred on a large
scale 1n the name of drought relief,
needed a complete overhaul, that
schemes of medium and long term
significance for the permanent jim-
provement of droughi/fiood prone
areas should be prepéred in advance
and implemented as part of the Plan
and that in a year of natural calamity,
the pace of execution of such schemes
should be accelerated, with advance
release of Central assistane for the
Plan, if necessary,

(¢) The recommendations of the
Finance Commission in this regard
have been accepted by the Govern-
ment,
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Eeomomie ollonste by Mullag cod
Fessign Compunin

1750. SHRI JYOTIRMOY BOBA:
Will ) “the Minister of FINANCE
be plesssd 0 stabe:

(a) the number of companies,
Indian and Foreign, involveq ip eco-
nsmic offences during the TIast three
yeurs; '

(b) details of the economie o¥ences
oemmitted; anc

(=} whag sctiem; it any, hes bem
talun againet the eompaniey eon-
oerned?

THRE MINISTER OF STATE IN
'PEIR MANISTRY OF PINANCE (SHRI
PRANAR KUMAR MUKHERJERE):
(a) to (0). Information regarding
major economic offences committed
by Indian and foreign companies and
punishable under the Acts adminis-
teted’ By the Ministry of Finance is
being collected and will be laid on
the Table of the House.

Written Answers 1%

Oftar for expirt of millway wagoms
from South East Adun cowstefes

1751. SHRIMATI SAVITRI SHYAM;
Will the Minister of COMMBRCE
be pleased to state:

(a) whether Government have re-
ceived orders from the South KEast
Asan countries for expott of rallway
wagons;

(b) it so, the total numiver of wagons
to be exported and the terms of the
ovders; and

(e) the time by which these will be

supplied and foreign exchunge ewpec.
ted to be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGHN):

(a) Yes, Sir,

(b) and (c). Number of wagons
contracted for, their approximate
value, dates of delivery and terms of
contracts are given below:—

Number ofw;rm contracted & the Delivery date Approx. Value and Terms
rameof coemry

110 ByDecember  Rs. I Crores. 95% on
Malayula 110 wagoas y 1975. d&!?v‘uy and ss %, en
compiétion ofthe gurantee
period of one  yesr
Sangiadesh sn0 wagons July,1976  Rs.3.33Crores. $% afivamee
By tli.n mm of the come-
forow the
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Smuggiers helgd in Gujarat and
Maharaghtrs

1163 SER] P. M. MEHTA: Wil
the Minister of FINANCE be pleased
to state:

{a) wbether the Maharashtra and
Gujsrat Governments hag requested
the Central Government for transfer-
ring top smugglers held in those States;

(b} it s0, whether in case +f some of
these smugglers orders ave been
issued by the Gujarat High Court to
" produce them before the Court;

(c) whether the State Governments
had asked for their transfer on the
ground that they were suspecting their
links with high officials in the States;
and

(d) it so, what action has been taken
by the Central Government in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJRE).
(a) The Maharashira Government
had desired that the persons detained
in Yeravada Jail under Mamntenance
of Internal Security (Amendmet)
Ordinance, 1974 may be dispersed and
detained at places away from their
area of operation, No request had,
however, been made by he Gujarat
Government,

(b) No, Sir.

(c¢) No, Sir.

(d) Does not arise in view of (c)
above.

Release of smugglers formerly arres-
tog under MESA

1763 SHRI P. M. MEHTA:
SHRIMATI ROZA:
DESHPANDE:

Will the Minister of FINANCE
be pleased to state:

(a) whether immediate relesse of
some of the smugglers, who were ar~
rested under MISA in Gujarat State,
has been ordered by a Division Bench
of the Gujarat High Court following
a habeas corpus petition;

(b) whether the Central Gowern-
ment hag examined judgment and if
80, the reaction of Government thereto;

(c) whether serious situation is
Lkely to arise if such orders are imsmed
in all those qases where suits have
been filed against the Government;

(d) the steps bheing taken i this
regard to meet the situation; and

(e) whether Government have asked
the State Government to suhet their
reports of thome cases where suits have
been filed in the respective courts
against the arresis under MISA?

THE MINISTER OF STATE IN
THE MINISTRY OF PFINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) Yes, Sir.

(b) and (c¢) Government have re.
ceived copy of Court's judgement in
only one case and the same is being
examined. Jasigements in etler cases,
will be examined, when received.

(d) Court’s orders sre baing studied
for taking up the issums in appeal
wherever necessary, Detention arders
which have been cet aside also are
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o, ol

T ¢
being reviewsd, Recently, a Presi-
dential Order has been issued suspen-
ding the right of persons, detain
under Section 3(1)(¢) of Maintenance
of Internal Security Act to move the
Courts to enforce any of the rights
under Articles 14, 21 and 22 (clauses
4, 5 and 7) of the Constitution.

(e) Government are not aware of
fling of any swit against arrest under
Maintenance of Intenral” Security Act.

Ralds by CBI Re' Import Licences

Seandal
-1754. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Mmister of COMMERCE
be pleased to state:

(a) the number of raids carried out
by C. B. I, throughout the country 1e-
garding import licences scandal during
the last three months; and

(b) the particulars thereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b). The C_B.I carried out search-
ei simultaneously of 23 premises all
over the country, inciuding raids 1n
poadicherry, Delhi, , Bombay and
Hyderabad. As a result of these raids,
evidence was collected in connection
with the commission of erimunal off-
ences, which was followed up by pro-
per legal action.

A

Datention of Smugglers ,

1756. SHR1 JYOTIRMOY BOSU:
: SHRY MODHURYYA
HALDER:

‘ “Will the Minister ot FINANCE
be pleased to state:

(a) = list of imhﬂs top amugglers
recently detained under MISA; and

(b) whether any charge-sheets
have been filed against them and it
so, the particulars thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (8SHRI
PRANAB KUMAR MUKHERJEE):
(a) It is not possible to make a list
of 25 smugglers in order of their rank,
However, the names of 19 pensons
who have been detained under the
Maintenance of Internal Security
(Amendment) Ordinance, 1974, in
accordance with detention orders
issued by the Central Government, "
are given in the attached statement.

(h) The Law does not require any
charge-sheets to be flled against the
percons detained under the Ordinance,

Statement
S. No Name of the Detenue

. Arvind Liadhar Dholokia
Lalit Dholokia.
Nanu Desai alias Nanu Customs
Champalal Punjaji Shah.

. Nainmal Punjaji Shah.

. Kantilal Nanchand Shah,

. Yusuf Abdulia Patel.

. Lallu Joggi.

. Haji Masthan Mirza.

. Ghamandiram Kewalji Gowanu.

. Natuslal Rupsi Shah.

© o A D e B W s e

(S T "
-0

. Sukar Naran Tindal alias Baki
, Bhana Kalpas Patel

. Ratilal Deva.

, Varadhraj Munnuswami.

P ™ T I Y
L T~ I
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18, Rajabally Hirji Meghani,
17. K. 8, Abdulla,

18. 8. M. Siddique.

19, V. M. G. Mariappa Vandyar

Loang from Worlg Bank for In-plant
Power Generation

1757. SHRI S. A. MURUGANAN-
THAM: Will the Minister of
FINANCE be pleased to state:

(a) whether Government have re-
ceived a credit of 17 million doliars
from World Bank for in-plant power
generation in fertilizer units in the
country; and

(b) if so0, the termsz and conditions
thereof?

THE MINISTER OF FINANCE
(SHR1 C. SUBRAMANIAM): (a) A
credit from International Development

ssociation, a soft afliate of World
Bank. has been secured for an amount
of $17 million for Plant Improvement
Operations of Fettilizer Corporation
of India and Fertilizer & Chemicals
Travancore Ltd.'s existing production
facilities, This could be utilised for
providing captive power plants, where-
ever considered necessary, apart from
such other balancing equipment and
facilities needed to improve produc-
tion. For the present, a captive power
plant 1s being provided at Gorakhpur

(b) The IDA Credit carries no in-
terest buy a wervice charge of three-
fourth of ome percent and would be
repayab'e in 50 years with a grace
period of ten years.

Cut Iy Production by Textile Mils

1758. SHRI DEVINDER ~ BINGH
GARCHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether textile mills have al-
ready begun to cut production of all
types of cloth due to steep fall 'in
demand at home and also uncertain
exports; and

(b) if so0, the measures that are.
being considered by Government to-
fight this dangerous trend of receagion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b), Reports of partial or com-
plete closure of third shifts in some
cotton textile mills in the country re-
cently have been recived, A gtudy
team appointed under the Chairman-
ship of the Textile Commissioner is
looking into the problem of cut back
in production and accumulation of
stocks, and to suggest remedial mea-
sures. However, the provisional
figures of production of cotton cloth in
the mill sector for the month of Octo-
ber, 1974 hardly show any fall in the
overall production. Production of
cloth during October, 1974 has been
higher than the production in Septem.
ber, 1974, as well ag than the produc+
tion in October. 1973. The production
of yarn during October, 1974 is only
marginally lower than the uction
in September, 1974 but has reached the
level of production in Octoher, 1973,

1

Smuggling of Oplum v

1758 SHRI SHASHI BHUSHAN:
Will the Minister of FINANCE
be pleased to state:

(a) whether attention of Govern-
ment has been invited to the news re-
port that half of U.P.'s product of
opium is being smuggled out of India
and the smugglers are reaping huge
profits from the same: and

(b) f so, the facts thereof and the
steps being taken to stop its sgmug-
gling?

S

THE MNISTER OF STATE IN THE
MINISTRY OF FINANCE . (SHRI
PRANAB KUMAR MUKNERJEE):
(a) and (b), The news report appear.
ing in the local newspapers dated 15th
October, 1974 has come to the notice
of the Government, However, the

statements contained therein are not
borne out by facts. The produstion
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Steps are continuously taken to en-
sure proper control in the growing

State Excise and Police, the Central
Bureau of Investigation, Directorate of
Revenue Intelligence, Border Security
Force etc, t0 ensure that the smuggi-
ing is prevented.
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,  Lock-Out ig Alr India

.. SN
764, SHRI BHOGENDRA JHA:
" 8HRI P. VENKATASUB-
- BAIAH:
SHRI D, B. CHANDRA
GOWDA:
SHR] BIREN ENGTI:
SHRI S. R. DAMANTI;
SHRI S. C. SAMANTA:
SHRI HAR] SINGH:
. SHRI K. M. MADHIIKAR:
SHRI CHANDRA SHEKHAR
SINGH:
. SHRI SHANKER RAO
. SAVANT:
DR. VIKRAM MAHAJAN.
SHRI NOORUL HUDA:
SHRI B. K. DAS-
CHOWDHURY:
SHRI R. V. SWAMINATHAN:
SHRI X. MALLANNA.
SHRI B. V. NAIK:
SHRI SHIV KUMAR SHAS-
TRI:
SHRI SARJOO PANDEY:
PROF. NARAIN CHAND
PARASHAR:
SHRI SHANKAR DYAL
SINGH:
SHR{ S. M. BANERJEE:
SHRI N. K. SANGHI:
SHRI M. RAM GOPAL
REDDY.
SHRI VASANT SATHE:

Wil the Minister of TOURISM AND
CIVIL AVEXTION be pleased b state:

(a) whether the Management .f
Air India has withdrawn the lock-out
and. if so, on what terms and condi-
tions; | . .

() ‘how many pilots have atcepted
the slip system;

(¢) which of the demands of the
pilots ;have.bee, accepted;

{d) the extent to which flights were
affected during the strike period; .

¢e) the- xyount of. less suffered by
Air India, including foreign exchange
involved; and

'
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(f) the steps being taken by Govern.
ment to bring sbout normalgy ip the
working of Air Indin? ,

¢ L3

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR): (a) to (c). With the re-turn to
duty of 184 Line Pilots after accepting
the slip system and giving individual
undertaking agreeing that the deter~
mination of the pattesn of operations
and pattern of crew scheduling are
Management functions, the Manage-
ment of Air-India lifted the partial
lock-out on 1.11.1974.

(d) During the strike period the
Corporation operateq skeleton services
on certain routes with help of Pilots
who did not participate in the illegal
strike and the Executive Pilots,

(e) The estimated amount of loss
sufferred by Air-India upto 6-11-74 1s
Rs. 9.65 crores, the foreign exchange
component being Rs. 4 97 crores,

(f) Necessary training'checks foi
the Pilots are being carried out and
ihe fights are being restored gradually
Normal operations are expected to be
resimed by the 1st December, 1974.

Prices of Juts

1765 SHRI RAJDEO SINGH: Will
the Minister of COMMERCE bt
pleased- to state:

(8) whether in jute industry in the
country it 1s only 1% families which
have been controllng from the start
the entire infra-structure from the
primary markp; to the exports of fin-
1shed products;

(b) whether while the prices of
other sgricultural pioduce Yike cotion
hag been sky-rocketing, the whole-
sale price of jute was alljowed to m-
crease marginally only; an

(¢) if so, the reasons for dual stan-
dard adopted by Covernment fof
jute on one side and cotton on the
other?’ ’



493 Written Answers AGRAHAYANA 1, 1896 (SAKA) Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) Although a fey families have
multiple businegg interests in produc-
tion anq export sectors of jute goods,
there are a large number of traders,
shippers and mills in jute trade.

(b) and (c): Prices of agricultural
products like cotton and jute are deter-
mined by market forces. The demand
for jute goods has been more or less
stagnant and as a consequence raw
Jute prices have not increased sharply.
However, Government have been mak-
ing every effort to ensure a remunera-
tive price to the grower of raw jute
and during the current year, with a
short crop, prices of raw jute rose
sharply till the end of September,
1974. Since then there has been a de-
cline of about 19 per cent due to im-
prove arrivals,

Activities of anti-Indian Forces in
colizboration with Smugglers

1768. SHRI RAJDEO SINGH: wil
the Minister of FINANCE be pleased
to state:

(a) whether Government are aware
that smugglers Haroon and Bhatti of
Karachi have been working since long
in a solid-criminal-plus-political axis
with their counterparts in India and
particularly in Bombay and Gujarat;
and

(b) whether recent discoveries re-
veal that anti-Indian forceg working
on international w®cale are quietly
working behind the smugglers' net-
work all the way from Dubai-Karachi
and Hong Kong-Singapore to Bombay,
Calcutta and Madras with the clear
object of controlling and whenever
and wherever necessary, scuttling the
¢conomy of this country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAR XUMAR MUKHERJEE):
(a) and (b). Government have no
fpecific information.

194

Coltusion between Administration and
Smugglers in Gujarat

1767. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Suray in Gujarat re-
cently came into limelight as g flaring
example of the collusion between the
smuggling fraternity and the Enforee-
ment agencies;

(b) whether Government are aware
that the smugglers, from whose places
gold and contraband articles worth
lakhs of rupees have been se1zed, are
moving about freely; and

(c) if so, the steps contemplated or
taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE:
(a) It is not a fact that Surat in Gu-
jarat recently came into limelight as
a glaring example of the collusion
between smuggling fraternity and the
Enforcement agencies.

(b) Apart from the prosecutions
launched against 182 smugglers in
Surat, detention orders under Main-
tenance of Internal Security Act haws
also been issued against 25 persons.
Similar appropriate action will also be
resorted to against persons who come
to the adverse notice of the Govern-
ment.

(¢) The following measureg have
been taken to combat smuggling:

(1) Tntensification of sea patroliing
along the sea coast to meet
the challenges of large-scale
landings by the Arab Dhows.

(2) Effective road-checks, supply
of additional equipment and
arms to Cusioms staft.

(3) Help from the Police and the
Border Security Force ang co-
ordination with varioug Stat?»
Governinent agencieg is soughe
and obtained.
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(4) delp from the Iudnn‘th Navy 18

8Qught for sparing their jaun-

ches for underfaking antj-
smuggling operations.

(8) Checkg on the business t:ans-
actions in regard to export of

silver,

(6) Special training to officers of
Customs for anti-smuggling
work, . -

(7, Launchiug of z.osecutions in
big cases of seizurey and ar-
rests of persons involved,

(8) Periodical raids
where the consumer
are displayed.

(9) In order to build up an anti-
smuggling fleet, an order of 20
launches has been placed with
a Norwegian firm. Two of
these have already arrived
and starteq functioning.

of shops
goods

{(10) With a view to check smug~
gling, action hag also been
taken to detamn smugglers
under the Maintenance of In~
ternal Security Act as amend-
ed by Mawntenance of Internal
Security (Amenment) Ordi-
nance, 1974,

Tax on Agricoultural Property

1765. SHR1I RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether Madhya Pradesh has
become the first State in the country
to enact legislation imposing tax on
agricultural immovable property ex-
cluding the small and poor farmers;

(b) it so, what are the reasons that
other State Governments with limited
financial resources are hesitant to un-
dertake thig sort of legislation; and

(¢) whether Central Government
Propose to advisg the State Govern-
ment to resoxt to such  legislation
early?

NOVEMBER 22, 1974
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ﬁ;ﬁfws%? OF STATE IN THE

£ FINANCE (BHRI
PRANAB KUMAR MUKHERJEZ: dﬁ:ﬁ
The Government of Madhya Pra
have enacted a legislation providing
for the Jevy of taxes on agricultural
immovable property in the current
year,

(b) Each State follows its own pat«
tern of land taxation suitable to local
conditions and circumstances,

(¢) No, Sir.

Suggestion made by State Gowerm-
ment re, Compulsory Deposit Scheme

1769. SHRI YAMUNA PRASAD
MANDAL:
SHRI D. P. JADEJA;
SHRI R. S. PANDEY;:
SHR; N. R. VEKARIA:

Wil the Minister of FINANCE
be pleased to state:

(a) whether certain State Govern-
ments have suggested to exempt em-

Ployees drawing upto Rs, 250 p.m.
from Compulsory Depomit Scheme;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF FINANCE: (a)
The reference presumably 1s to com-
pulsory deposits under the Additional
Emoluments (Compulsory Deposit)
Ordinance Act 1974. Suggestiong for
exemption from the provisions of the
aforesaid legislation to employees
drawing emoluments upto certamn
Limits have been received from
the QGovernments of Punjab, Kerala,
Maharashtra, West Bengal and
Assam, Exemption for emplo-
Yyees receiving emoluments upto
Rs. 250 per month has been suggested
by the Government of Maharashtra,
for employees receiving emoluments
upto Rs. 300 per month by the Gov-
ernment of Kerala, for employees
receiving emoluments upto Rs 400
Per month by the Gavernment of
West Bengal and for emplayees re-
celuing emaluments upte Ra. 5000 per
annum by the Government.of Assam.
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(b) The additiongl Emoluments
(Compulsory Deposit) Act, 1974
exempts from compulsory deposit any
increase in wages consequent on re-
vision of the minimum wages fixed
under the Minimum Wages Act, 1948,
[{This exemption was not there in the
Additional Emoluments (Compulsory
Deposit) Ordinsnce, 1874 whien the
Act replaced.) Employees whose em-
ployment is of a casua] nature or is
not likely to continue for more than
180 days in a year including inter-
vening holidays and periods of leave
have also been exempted from the
operation of all the provisiong of the
Act by a notification under Section 17
of the Act on 30th October, 1974.
Having regard to the fact that the
Act ;5 a short-term measure to curb
the inflationary measures on the eco-
nomy, Government is of the view that
any further relaxation would not be
advisable ag it would dilute the effi-
cacy of the measure.

Bupact of reversion of Income-Tax
Officers

1770. SHRI YUMUNA PRASAD
MANDAL:
SHRI R. S. PANDEY:
SARDAR SWARAN SINGH
SOKHI:
SHRI A. K. KISKU:
SHR1 VASANT SATHE:

Will the Minister of FINANCE
be pleaseg to state:

(a) whether Government’'s atten-
tion has been drawn to the newm re-
ports that recent eruption of bitter
infighting between the promotee
officers and directly recruited officers
of Income Tax Department hasg slow-
ed down the work of the Department
in jmportant centres like Bombay,
Delhj and Calcutta;

(b) §f 30, the reaction of Govern-
ment thereto; and

(¢) What gction is proposed to be
taken to deal with the situation?

THE MINISTER OF STATE IN
. THE MINISTRY OF FINANCE (SHBI

FRANAB KUMAR MUKHERJEE)
(a) Government’s attention has been
drawn to the news reports of the di-
ffering stands taken by the promotee
officers and the directly recruited
officers m the ncome-tax Department
on certain service matters, It i1s, how-
ever, not true that this has resulted
in slowing down the work of the De-
partment.

(b) and (c): Does not arise.

Frauds and embazzlement cases un-
earthed in branches of State Bank of
Bikaner and Jaipur

1771. SHRI D. K. PANDA: Will the
Minister of FINANCE be pleased to
state:

(a) the number of frauds and em-
bazzlement cases unearthed in the
various branches of the State Bank of
Bikaner and Jaipur between June
1971 to 1974; and

(b) the amount involved in each
case and the action taken against those
responsible?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT! SUSHILA ROHATAGI) (a)
and (b): A statement indicating the
number of cases of frauds and embaz-
zlements that have taken place m the
various branches of the State Bank
of Bikaner & Jaipur during the three-
year periad from June 1971 to June
1974 js laid on the Table of the House.

[Placed in Ltbrary See. No. LT-
8558]174].
Investment of L.LC. resources for

Modinm Seetor

1772. SHRI VIRBHADRA SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
directed Life Insurance Corporation
to pay greater attention to the medium
sector while investing its resourcem
instead of allowing the larger houses
to corner a lion’s share; and

(b) it so, the responae of Life Ineu~
rance Corporation in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a) The
Government have very recently de-
cided that in regard to its investments
in the private sector, the LIC should
make a more conscious effort to seek
sound jnvestment out-lets in the me-
dium scale sector,

(b) The LIC has been informed of
the decision. It 15 too early to make
any assessment of the response of
LIC in the matter.

Spotter Plants and Helicopters to
check smuggling

1773. SHRI C. K. JAFFER
SHARIEF:
SHR; GAJADHAR MAJHI:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Marine and Pre-
ventive Division of the Bombay Cus-
toms asked for spotter planes and
helicopters to check effectively the
activities of smugglers of the west
coast; and

(b) if so, the progress so far made
in curbing the smuggling after having
secured the facilities of planes and
helicopters?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b) The question of using
Spotter Planes and Helicopters to
check smuggling was examined by
the Marine and Preventive Division
of the Bombay Customs some vyears
ago but the proposal was ultimately
not found acceptable for the present

Attachment of properties of
smugglers

1774. SHRI C. K. JAFFER
SHARIEF:
SHRI GAJADHAR MAJHI:

Will the Minister of FINANCE
‘be pleaseq to wtate:

{a) whether a proposal was initia-

NOVEMBER 22, 1974
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ted by the Delhi Administration to
attach the property of the smugglers
who have gone underground; and

(b) if o, the prougress thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b): The Delhi Administra-
tion had taken action to attach pro-
perties of 11 persons who were abs-
conding and evading detention under
orders issue under the Maintenance
of Internal Securify, (Amendment)
Ordinance, 1874. As and when these
persons surrendered or were detained,
their properties were released.

Slackness in drive against smugglers
and tax evaders

1775. SHRI M. RAM GOPAL

REDDY:

SHRI R. V. SWAMINATHAN:

SHRI DHAMANKAR:

SHRI DEVINDER SINGH
GARCHA:;

SHRI P. A. SAMINATHAN:

SHRIMATI ROZA DESH-
PANDE:

Will the Minmister of FINANCE
be pleased to state:

(a) whether Government’'s atten-
tion has been drawn to the news
item published 1n an English daily
dated 23rd October, 1974 that further
raids by Government on smugglers
and tax evaders have sloweq down
ufter initial stages; and

(b) if wo, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)
(a) and (b) The news item has come
to the notice of the Government The
same is not correct, Raids continue
to be done with full vigour wherever
called for.
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Export of Ready made Garmenis by
Punjab Smal; Scale Industries
Corporation

1778. SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMERCE
be pleased to state; ‘

(a) whether Punjab Small Scale
Industries Corporation have got orders
for export of ready made garments to
foreign countries; and

(b) if so, particulars of the order
and the mames of the countries from
where such orders were received?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b): Government have no
information i1n regard to Punjab Small
Scale Industries Corporation having
any orders for export of ready made
garments.

Loang granted by S.B.I and Nationa-
lised Bankg to Farmers in Punjab

1777. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FI-
NANCE be pleased to state:

(a) whether any loans have been
granted by the S.B.I. and the nationa-
lised banks to farmers in Punjab
during the last three years; and

(b) it so, the figures thereof, year
wiset L

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b),
The agricultural advances by State
Bank of India group and nationalised
banks 1o farmers in the State of Pun-
jab outstanding as at the end of June
1972, June 1973 and December 19738
{latest gvailable) were, Rs, 1.07 crores;
Rs. 8.38* crores and Rs. 1157* crores
Tespectively,  (*Provisional).

Advances made by Nationaliseq Banks
to Agricultura; Sectors in Punjab

1778. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FI-
NANCE be pleased to state:

(a) what percentage of advances
‘made by the nationalised banks has
gone to the agricultural wmecior in
Punjab; and '

(b) the steps taken by Government

Et.s give maximum help to agricultur~
?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) As at the
end of December, 1973, 10.2% per cent
(*Based on provisional data) of the
total advances of nationalised banks

in Punjab has gone to the agricultu-
ral sector.

(b) Detailed guidelines have been
issued by Reserve Bank of India to
the banks for financing of agriculture,
Emphasis has been laid on the banks
moving away from security-oriented
lending to productive and mcTemen-
tal-income-oriented lending. In order
tto remove the difficulties experienced
by the farming community living in
remote villages, banks have been re-
quired to open more and more
branches in rural areas, The number
of offices of commercial banks in rural
areas in Punjab hag increased from
116 as on the 19th July, 1969 to 429 as
at the end of June. 1874, The State
Bank of India group have also opened
5 special Agricultural Development
Branches in Punjab in order to cater
to the needs of agriculturists on an
integrated basis, The State Govern-
ment is also examining the recom-

mendations of the Expers Group on

commercial banks’ lending to agricul-
ture with g view to removing certain
difficulties experienced by agricul.
turists in obtaining finance from com-
mercial banks.
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Bffect of accumulated stooks on
Yextily, Industey

1779. SHRI INDRAJIT GUPTA:
SHRI ¢. K. CHANDRAPPAN.
SHRI CHANDULAL CHAN-

DRAKAR:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the textile industry
has been affected by accumulsted
stocks and 'nrplu:’ production of
cloth ".1

(b) whether some milly are resort-
ing to closure of shifts and retrenche

ment of labour;

(c) whether this is due to fall in
consumer demand owing to declining

purchasing capacity of the people;

(d) whether at the same time there
is an scute shortage of standard cloth
for the poorer pections; and

(e) the remedial action taken by
Governmenty

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
and (b). Reports of accumulation of
stocks with cotton textile mulls and
partial or comnplete clasure of third
ghifts by some mills have been
received,

(¢) The prices of some of non-
controlled cloth is above the purchas-
ing capacity of the weaker sections
of consumers.

(d) and (e), No, Sir. To meet the
demands of the poorer sections, the
out-put of controlled cloth has been
increased from 400 million sq. metres
to 800 million sq. metres per annum
from 1st April, 1974,

In regard to non-controlled varie-
ties, measures for maintaining pro-
duction and ensuring availability at
reasonable prices are being actively
considered.
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PDlposal of Confistaieg Goolls
1780. SHRI INDRAJIT GUPTA:

Wil the Minister of I'INANCl
be pleased to state:

(a) whether it has been decided to
sell or auction publicly the contrdaband
imported goods seized from smugylers
ang their agents during recent weeks;

(b) if yo, whether this iz meant to
provide persons of high income groups
with legaj access to smuggled articies
whose import js banned; and

(b) reasons for not destroying the
confiscated contraband insteag of re-
selling #t to biack marketeers and
their agents?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) No such decision has been taken
by the Government of India.

(b) In vicw of (a) above the ques-
tion does not arise,

(c) Smuggled goods confiscated by
the Customg and Central Excise autho-
rities are only sold to consumers and
actual users through Cooperative
Societies and Canteens run by the
Central and State Agencies and by
public guction restrictedq to actual
users and quota holders only. Destruc-
tion of the confiscated goods would
only result in waste of Government
property and loss of substantial sale
proceeds

wea st ¥ gawesf gy wed fvew &
wqF W S
1781. it svqerw wijeare ¢ w0
wifqen et 5z a7y it g 2 fr
(%) #ar gR=que Ra ¥ Prel
I R & wreh, AR, anr, aw
TG aar wey q¥er & Sewey awq
wereg fodr orar § R orgi wrdt g &
T B stel) P & mad W
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Ioraw finar arar § #fEw 787 9T Y-
% T 9T ¥ AT F feg A aeErd
ot 7Y § W7 Trede surerd T A
WA qT adan § , ER

(@) 7w 70w gaadt ®y AT
¥ 9w & fog gaaTT &1 fAAIR WE
g1 fafug w=s forey & a98 &7 faft
Y W|Aeq, KL a7 wiafAar ¥
AR T A arg ?

wiforvy saverm # st (s fave
am v fag) (%) = (@)
aw & fedy off Wi B, fawd grdwaee
Y wifes &, qaaQ ey safew g4a-
FT F9¢ O & Fiog F=ftr
¥ ¢ 0 ouet 58 & ) ARET oWt
yg fafa nét g ma wa v fvdr faFa
T T 97 ZqaTT FE0 gASA a0
A& 1 fasy ufgw swedm v
gea faqor mazrdr afafy fo, gwrs
&9 91T W Y g I HIFAT§ gqF™T
IS AT & 1 TRAGUE @ & AR
37 wfafa & qarm » s IET R Y

|IATAY & AW @ YAEQ T gAY
wéig

1782. WY ArqTm wigearc: i
ey welY ag ST A 59T ¥

(%) w1 gRIQE G & AU
#1 i  wemA § g adewi
9837 § WX &7 T A ;WA &7 A0
TAHU A q I 7 AfCT W AT

t,

(@) madagasAsrsfas =
7 GT IIAN A F fRg ;R F0
R e g, W

(%) wTLHE PG & fraToa e
et gty afafadt & amoga

Nargrfy, dafegrn, Aty
wrarfeat & gra § faazor saqear @y
Wkaarwrorg

wiforee worera & Iqey (oft fae
T fow) 2 (%) o e

e gv1T &1 amerdt X adr =rd
w

(7) 7 (7) FTERF FIQG I,
weftr gfr faw 79 ¥ g1 & NAg
faafar s ¥ fag wdar, 1974 R 0%
AYFRT qArs &7 1 F7 AXAT F weqTS
T ¥ FI9AT ®Y 28 9T, 1974 FT
s=fas =) gv feax w3 faar mr &
17 7157 gYFR & Arfaay, wsw fanay
M ITEQ F Wiy Fasry 7 Fasr &
e g 337 #1 w{Afa & 1 9 armr
femrgre famma™ 1974 & o7 % 719
&, 7 55 g7 Y FvaA 7 fegar wrd
€ 1| &I ¥ g7 F G Faq [ o’
FREN T § WY 5 KAT LARU T XML
qEEeIy O F § & #fzarg
agr grdt =ifge

g sorfedt ax wowt st
o |4 T gi

1783. w\ ATqTW wiwgAR : T
faer weft 7g aTR & T TW fF

(%) FTTRHFTINE D AWHL
gfgsrd sl ¥ 8@ FIw OR
st 9F & e g faasr s9)
wiwa frar JraT § #5699 9 anrd
HIA0 AT fOqT § a6 g A §

(') FreaA o fosad
sy § {4 Qv AR @ S FHILE
fasg ararE<w awar & Wk gl s
TR 4R w1 w7 qTe aE i
T
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(r) afy gf, & T 9T g N
sy sfafwar & 7

farer oo % To Y (ot oy
AT ywet) . (%) & (W) wmaw
fawm gra awnfar, ma-vv s
g fodwa oo ard /3 n
s & werr @ S § sk
g4 w1a-w wiafan, 1961 # aror
132 ¥ fafgd sugear #7 afefy & @<
&Y foar st § 1 aenfvrr 3% & Ay
¥ snmarfent & fafaw g0t & dra fady
THTTHT AINT TG 4T NG & adT &1
S Uh AT Q-5 wigfaaq 1961 Y
o1 132 ¥ fRfaee nd aiTea ®7 1
T g Sl &, & awel A1 s
fearsrar @ 1 faod §9 fRA1 § &7
wIawq & fareg sl aq whvara Fow
o7 ¥ & § gwfmgr F4 A wm-
JETAA qxEq W AW Al F a g
@ AAT 8 S Ay oy ay wresr
S A I —

aq aarferg #7 qedr  qdar
&l qfqeaig
(w1 vaar q)
1972-73 532 454
197374 538 440
1974-75 623 594
(30-9-74 aw)

for #t-farthfmat & ama &
qeTfaar ot st §, § wawEa. § 9
AGEE FW § | T AIAT F 99
qat WA 1 FE ATCT Ay § 5 w-
HITR & TRT § Anfor § wws
IR I 7ETET AT E o

wrery afrery forery @& e ey o o i

1784, St wrATg T W ¢
ot wew fayrdt wwdedt :
'ﬂmi'ﬂoli:
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w1 fad welt oy Ty #Y wr A
fw :

(%) g w25t & wfir 35 faar
a7 a1 e drar e & qrq At Faadt
faaht wifir < fo® T w1 v
qar A€ 91

(&) wa oYy agt ¥, wwed, 1974
ar adar fafaw oo & feaet afr
‘g6 7T ¥ wrelt wf qafy I
qifedtaifrat & qa-forrd W §

(7) FmaTER AT AT (@)
¥ gftrr Jolt & safaas) w1 surw wlga
e S WA & a ¥ e Sy
wrdw . FvH AT, WK

(w) aly =&, @ 38 ufw
fors srre fegar sumar ?

faw swem § suwedt  (shiwelt
g Qgeh) (7)) W (w)
TEA® 4G TT9ET @I T qifes A AR
At foam <aay @7 grar w8 frar aar
§ SAaT Fror-ae fadan g
78 & | TR QU T @ FaTET ad §
A7 fomat qrar dwr Ay Fvar war &
aar “gdt guet war afear @ s
WH WY aFrr g8t § W) fwer T
&t forar 7aT 7 % *TX9 1971~72 &
1973-74 3% & a1 § Torq G F
atfes Trey o€ g9 ww AN fay 0@
AR 4 —

(R#r o wo ¥)

L1}
1871-72 408.69
1972-73 276.04
1973-74 215, 35

Arx WY AT ATET ITeoH 7Y § )
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(%) aar (9) e e Haq
Frardt &Y T3X Far w@si N
@ ¥ AR GLEAr a3 ¥ fag wed
sty s i ®7 dar & 1 2F0 A
Foaardy ¥ &ft A ¥ 3dvw @ ardfaigal
aq qafydi #v wdrar 40 &N
et & 1 aqify @Al &1 Affgy A
e IR & qrg WY, dgs arar fang
QA ARTETA] T FCEAAT B AT
aRAT § 1 gufsd Frqa TIa1 HET 6T
FrE HARW AT & THT WAL W HRAT
nqr § |

Over-head Expenditure on L 1.C.

1783. SHRI JAGANNATHRAQ
JOSHI;
SHRI ATAL BIHARI
VAJPAYEE:
SHR! R. V. BADE:

Will the Minister of FINANCE
be pleased to state:

(a) whether the overheag expendi-
ture of the Life Insurance Corporation
on India is 28 per cent whereas the
expenditure of the Insurance compa-
nieg of America and England is about
16 per cent and that of the Postal Life
Insurance in India is only 8 per cent;

(b) the comparative statement i
this regard;

(c) the exten; to which the over-
head expenditure of the Corporatiom
is proposed to be reduced immediately
and the action being taken in regard
thereto; and

(d) the expenditure incurred om
overhead charges by life Insurance
Corporation during 197874 and the
expenditure estimated for 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) and (b).
The overall expense ratio (i.e. ratio
of the total expenses to the total pre-
mium income) of the LIC for 1972-73
was 2788 per cent. The overall ex-
Pense ratio for 1973 in the case of

some of the well-established Life
Insurance Companies in the U.X, and
the U.B.A, varied from 18 per cent to
22 per cent, The overall expense ratio
of the Postal Life Insurance Fund for
1972.73 was 8,57 per cent.

(¢) The Corporation is taking steps,
through budgetary control measures,

to keep its expenses within reasonable
limits

(d) The total management expenses
for the year 1973-74 were Rs. 129.75
crores (28,52 per cent of the total pre-
mium income). The estimated total
management  expensts for the year
1974-75 are Rs. 160.85 crores (30.55

per cent of the estimated total pre-
mium income) .

Short Supply of items having High
Export Potentia}

1786. SHRI S. A. MURUGANAN-
THAM:

Will the Minister of COMMERCE
be pleased to state;

(a) which are the major items that.
are domestically in short supply but
have high export potential; and

(b) what is the policy of Govern-
ment towards export of these items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) The major itemg that are domess
tically 1n short supply but have high:
export potential are rice, cement, cer-
tain categories of iron and steel, coal..
cotton, yarn ete,

(b) The export policy in respect of,
different items, including those in
short supply, is kept constantly under
review and changes are introduced
after giving due cansideration to the.
various economic factors like the need
to earn larger foreign exchange and
thus maintain  external equilibrium
and requirements of domestic cone
sumption.
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Opening of Branches of Nationalised
Banks in Dinajpur, West Bengal

1787. SHRI SAKTI KUMAR
SARKAR:

SHRI S, N. SINGH DEO:
SHRI KUMAR MAJHI.
SHRI N. E. HORO:;

Will the Mimnister of FINANCE
be pleased to state:

(a) whether no new Branch of any
of the nationalised banks has been
opened in West Dinajpur, in West
Bengal during the last three years;

(b) if not, the location of the new
branches of the nationalised banks in
this District and other Districts of the
State during the last three years; and

(c) the gist of the programme of
opening new branches in the State,
District-wise indicating their locations
during the next three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) During the
three year period July 1971 to June
1874, 8 new offices of public sector
banks, including the 14 nationalised
banks, were opened in West Dinajpur
Dustrict of West Bengal

(b) Centre-wise list of new bran-
.cheg of public sector banks opened
during the three year period July
1971-June 1974 in various districts of
West Bengal ig set out in the state-
ment laid on the Table of the House.
(Placed in Library, See No. LT-8558|
74),

(¢) In pursuance of the directive of
the Reserve Bank of India, commer-
cial banks draw up three year rolling
plang for branch expansion. Banks are
currently engaged in formulating the
plan for the three years 1875—77. The
Reretve Bank of India have reported,
that as at the end of June, 1974,
public sector banks had on hand 187
licences|allotments for opening offices
in West Bengal. The list of the cen-
tres to which these licences|allotments
relate is set out in the statement laid
on the Table of the House. (Placed
in Library. See No. LT-8559|74).

Tourlsm P¥ojects in West Bengal and
Origsa

1788. SHRI S, N SINGH DRO:
SHRI M. S, PURTY:
SHRI SAKTI KUMAR
SARKAR:
SHRI ANADI CHARAN DAS:
SHRI P. GANGADEB:

Will the Minister of TOURISM AND
CIVIL AVIATION
be pleased to state:

(a) the main features of tourism
projects undertaken in the Central
Sector 1n West Bengal and Orissa at
present;

(b) the total amount sanctioned and
spent up-to-date project-wise; and

(c) when the projects will be com-
pleted?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) In the Central
Sector the expansion of the existing
Tourist Bungalow and the construc-
tion of a Youth Hostel have been
taken up at Darjeeling. A Forest
Lodge is also under construction at
Jaldapara In Orissa, a Youth Hostel
is being constructed at Puri. In ad-
dition to these schemes being
undertaken by the Department of
Tourism, the India Tourism De-
velopment Corporation is construct-
ing a hotel at Dum Dum and has
established a transport wunit at Cal-
cutta, It also runs a &ty free shop
at Calcutta Airport.

(b) and (c). A
tached,

statement is at-

Statement

Name of Amount Amnunt Likely date
the santt- spent up o!
Pioject  jomed  to 3L8.74 completion
(Rs. in lakhs
Depattment of Tourism
West Bengal
1. Tourist Lodge at
Da’jeeling.
2. Forest Lacge at
Jalddpsro
Youth Hoste} at
Dajeeling.

4.22 7.18 1975-76
3.28  2.3§ 1975-76
345 344 1974°75
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Orissa

1 2 3 4

1. Youth Hostel at
Puri 541 3.45 1974-75
India Tounism Development Chiporation
1. Hotelat

Dum Dum 275.00 163.37 1975-75

Tea Export
1788, SHRy S. N. MISRA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Government have for-
mulated any new scheme to boost tea
exports;

(b) if so, the main features of the
scheme; and

(c) the foreign exchange likely to
be earned as a result of the export
during the period 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI!
VISHWANATH PRATAP SINGH):
(a) and (b). In order to promote
tea exports, Government have taken
the following steps:—

(1) Promotional activities by the
Tea Board's offices establish-
ed in London, New York,
Cairo, Brussels and Sydney to
create greater possibility for
export of Indian tea to varijous
traditional and new markets.

(2) Promotioy of special packs
of Indian tea in selected mar-
kets abroad with the coopera-
ration of the local blenders/
packers.

{3) Advertisement through appro-
priate media o¢ publicity in
countries abroad.

(%) Participtition in Trade Fairs
and Exhibitions

(5) Exchange visits of trades and
experts to promote the inte-
rest of tea.

(8) Activating the Tea Trading
Corporation in the Public
Sector for export of packeted
and blended teas.

(7) Participation in Generic Pro-
motion along with other tea
producing countrieg and local
teg trade in importing coun-
tries to increase consumption
of tea as a beverage vis-a-vis
other soft drinks

(c) About Rs 174 crores.

Recommendations of Sivaraman
Committee Report

1790. SHRIMATI PARVATHI
KRISHNAN:

Will the Minister ot COMMERCE
be pleased to state:

(a) whether powerloom sector has
sent strong protests to the Ministry
charging the Sivaraman Committee
Report on Handloom Industry to be
one sided and biased; and

(b) it 1t is 80, what is Governments
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The protests made by the
powerlooms sector will receive due at-
tention while decisions are taken oh
the recomrmendations.

Group Insarance Scheme for Centrsl
Government Empioyees

1792. SHRI S. N. MISRA:

Will the Minister of FINANCE
be pleased to state:

(a) whether Central Government
propose to introduce Group Insurance
Scheme for the Central Government
employees on the lines of the Haryana
Government who have introduced the
Scheme recently; and

{b) if not, the reasons thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM):. (a)
No, Sir.
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(b) The Third Central Pay Commis..
sion had recommended an Insurance
Scheme which provides for a cover
of Rs. 5,000 on death while in service
and return of the principal amount of
the contribution without interest, on
retirement, on a monthly contribution
of Rs. 5. This was discussed with the
represcntatives of the Staff Side in
September, 1973 but was not accept-
able to them because they considered
the endowment element in the scheme
to be inadequate, The Haryana Gov-
ernment scheme, on the other hand,
does not provide for any endowment
element at all.

Steps to Check Smuggling on India-
Bangladesh Border

1793. SHRIMATI SAVITRI SHYAM:
Will the Minister of FINANCE
be pleased to state:

(a) whether a meeting of ITndia and
Bangladesh security officers is expected
to be held shortly to check smuggling
between the fwo countries;

(b) if so, the venue of the meeting
and the main subjects to be taken up
in this regard; and

(¢) the particulars of the items
smuggled into and out of India
annually and cost thereof and its ad-
verse effects on the economy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Presently, there is no
such proposal before the Government,

(¢) Goodg of third country origin
such as cloves, cinnamon, camphor,
ball bearings., chemicals, watches,
fountajn pens, blades and synthetic
yarn and goods of Bangladesh origin
like pooltry products, fish, hides and
sking, live-stock, pulses, chillies, gar-
lic, tamarind, jute gunny bags, cur-
rency etc. are mainly smuggled into
India from Bangladesh. Goods smug-
gled from India to Bangladesh consist
mainly of textiles, readymade gar-
ments, cotton yarn, biri leaves, cate-
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chu, betel leaves, fresh fruits, tez—
pata, mustard oil, salt, glass bangles,
iron nails, 'medicineg and several other
varieties of stationery and luxury
goods etc.

The value of smuggled goods seized
on the Indo-Bangladesh border is as.
follows —

1971-72 — Rs. 14.46 lakhs
1972.73 — Rs. 53.63 lakbs
1973-74 — Rs. 71.25 lakhs

Judging from the value of goods seized
it w1ll be seen that smuggling on the
Indo-Bangladesh border is not so large
as 1o have significant adverse effect
on our economy.

Meeting of Finance Minister with
Chairmep of Nationaliseq Banks

1794 SHRIMATI SAVITR] SHYAM:
Will the Minister of FINANCE
Jaw will be taken.

(a) whether any meeting has been
held between him and the Chairmen
of nationalised banks; and

(b) if so, the subjects discussed and
decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). A meeting of the Chairmen
and Managing Directors of public
sectors banks was convened by the
Union Finance Minister on 26th Octo-
ber, 1974. There was a general dis-
cussion on matters relating to trends
and problemg in the banking industry,
scrutiny of top borrowal accounts, cre-
dit planning during the ensuing busy
season.

Raids by Income .TRx Anthorities

1795. SHRIMATT SAVITRT SHYAM:
Will the Minister of FINANCE
be pleased to state;
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(a) whether 3 number of Raids were
carried out by Income Tax authorities
in various parts of the country during
the last wegk of October, 1974;

(b) the outcome thereof; and

(c) what action bhag been taken in
-each case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) Yes, Sir.

(b) and (c). Seized documents and
books of account, etc. are under scru-
tiny. In cases where valuable assets
have been seized, action for passing
orders under section 132(5) of the
Income-tax Act, 1961 determining the
undisclosed income jn a summary man-
ner and retaining the seized assats to
cover tax labilities hag been initiated.
Further action as called for under the
law wil be taken.

Foreign Exchange Rackety 3

.1797. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:
SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of FINANCE
be pleased to state:

(a) whether Goverifment have un-
carthed large scale foreign exchange
racket carried out by some foreign
elements working mostly in the coastal
areas of India;

(b) if so, whether any arrest has so
far been made in connection with irre-
gular foreign exchange transactions;
and

(¢) the rackets so unearthed and
action taken by GoVernment in the
matter?

THE MINISTER OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): (m) to (c). Information is be-
ng collected angd will be laid on the
Table of the House.

Unearthing of Mlegal Transactions ia
U.P.

1798, SHRI K. LAKKAPPA:
Will the Minister of FINANCE
be pleased to state:

(a) whether jllegal transactions to
the tune of rupees ten crores were
unearthed in U.P. on the 17th October
1974 by the Customs and Income Tax
Departments;

(b) whether in this raid largest
amount of black money wag unearth-
ed;

(c) if go, the facts thereof; and

(d) the actions taken by Govern-
ment aguinst the culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (¢) Searches were conducted
by the Income-tax authorities in Kan-
pur in § different cases on 17-10-1974,
Total concealment in these cases taken
together is estimated to be of the order
of Rs. 23 lakhs only There have been
other searches in which larger amounts
of black ‘money were unearthed. There
was no major raid by Customs op that
date

(d) The caseg have beep centralised
with a semor Income-tax Officer for
investigation

Distribution of Stainlesas Steel to
Small Scale Industries in Karnataka

1798. PROF. MADHU DANDAVATE:
Will the Minister of COMMERCE
be pleased to state;

(a) whether Government have
been inquiring into the actual supply
of stainless stee] as permitted by Gov-
ernment through M/s. Xarnataka
Export House to small scale industries
in Karnataka and Maharashtra.

(b) if 8o, the findings of the inquiry;
and

(c) the gction taken against M/s

Karnataka Export House for thelr
alleged illegal distribution?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

{(b) ang (c). Necessary actlon,
under the Import Trade Control Re-
gulations, is being initiated against the
Export House and certain other partieg
in connection with the irregulerities
which have come to notice ag a result
of the inquiry.

Payment made by Nationalised Banks
on preferential rates of interest in
District of Gujarat

1800. SHRI D. D, DESAI: Will the
Minister of FINANCE be pleased 1o
state:

(a) whether any applicationg have
heen received and payments made on
preferential rates of interest by the
nationalised banks in each of the dis-
tricts of Gujarat in 1973-74;

(b) the total amount granted and
total number of recipiente in various
districts of Gujarat for small scale in-
dustries; and

(c) the number of applications pend-
ing disposal and the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Presumably the Hon'ble Member s
referring to the advances made by
tue public sector banks under the
Differential Interest Rate Scheme in
each of the districts of Gujarat. The
available data in this regard is given
in the statement attached.

(b) and (c). The present arange-
‘mentg for flow of data relating to
advances under the Differential In-
terest Rate Scheme do not provide for
compilation of either sectoral break-
up of advances or of the number of
pending  applications.

-

Statereent

Public sector banks’ advances under Dif.
ferential Interest Rute Scheme in the Stace
of Gujarat as on the last Friday of December,.
1973.

(Amount in lakhs of rupees)

Name of the District Number Amount
of outstand-
accounts ing
I. Mechsana , . 1517 6-68
2. Banaskantha 673 341
3. Sabarkantha 648 3-80
4. Pench Mahals 315X 1162
5. Baroda . . 1500 7°97
6. Broach . 2128 8-60
7. Bulsar . . 6298 14- 58
8. Surat . . 847 470
9. Dangs . - 117 0- 50
10. Bhavnagar , . 4048 16°25
11. Amerehh . 362 X 13
12. Junagadh , . 746 35S
13. Surendra Nagar 977 673
14. Kutch . . 3068 10 58
ToTAL . 26077 100 1G
12.21 hrs,
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Import Licences Case

oy wrew fagrdt sevodeft (varfras)
wegar AEEq, TL ATAAT W19 F, (G
9EX g OF fadem wmr 1 & wrosr
W T8 To %Y W fAWTRT WIgw §
fe qufr qg AW A ow s feat o,
faggr g ff ¢
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*I am arranging to have copies of
the charge-sheet made avail-
able to the Parhament Lib-
rary.”

KT W2 &Y 2 THY o) qa /T §
wf et &1 wfsw A A AT g 7
fwed fow a7 7 w9 wire dure &,
wfwgea #t ¥ four v §, sEwew &
T P, S wTEWY X T A A gEAT
e "’

THE MINISTER OF HOME
AFFAIRS (SHRI K, BRAHMA-
NANDA REDDY): It 1s being placed
today 1 the Parhament Labrary.

ot wew fagrQaded : A S
ad § 1 aw g AT A FET T

“It has not been the practice to
place accessible documents on
the Table of the House ”

urdfvas srgwew W T g 7
THR A A aTH WU AN o frar
FEHY WY & yrasT et fewinT ST
g 1 ag A% 395 9T §

“Questions seeking information
which 1s available i, gazettes,
reports, documents, books and
papers are not admitted Such
hiterature should ordinarly be
available in  the Labrary
where Members cap consult
them ag their convenience
Proceedings of the Rajya
Sabha are accessble docu-
ments and questions are not
generally admitted in the Lok
Sabha 1f the answerg are
found n snch proceadings and
vice versa.”

ORifam STy W1 www T
ol § o o w¥¢ % gwew g afem

AR} Ty AR W SR § gawew
Eth
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W WA : g7 ¥ TRdfuaerd ?
g gar & arfe e W HS )
THT §1 &Y 5T § | SR LAY qEY
@ & B ard 3T ¥ S qedfrE
¥ ag @ fraromg | ey o3 afewsw
&Y FIE |

o) wew fegrd i : fow
fawg T aga A IR A A O,
WA g ¥ T A W IAAIQ
UARE § TF THGTA ITFeq 5Tl
FORTT HT &9 § STy §Y Iy
faary & EgraT AT HIGHT S § |
& gud Q@ A% TTT FEAT XA E
o & weff wgiea A agrfu gl
fraqié & sgua @1 X 7g & Hiow I
I 99 %1 garer fgar fqad R &
¥ o fm w1, SR W oY
afea Ao fw & el frar &
AT T AN AT A R AN | W
g STy & o =€ A fiodie & faelt o
w¥ w7 Gy wERT B e g
ag FE o7 oF feeam w2t & wR @
& W gaq 7 @, ¥aw o fgwr @
oy TewTe & 98t ¥ Sar €Y v Iy fgear
@ N g F faars S o
|t & wré gl e w ot
gare faay war & & frde g sy
ifeq | T At A |t I R §
St TS TET § TAW W § ST =

fewmaT wvgaT

“where a Mimister gives i his oWn
words a summary or gist of
such despatch or State paper,
but does not actually quote,
1t 1s not necessary for hum to
lay the relevant paper on the.
T‘ ~s BBl

W g N ow§

“But, if it 13 pressed that the
documentg should come on the
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record of the House, the
Minister lays the document on
the Table.”

T8 ¥ 98w &y w¥ § avw qar
fedz  19-12-5s, 17-4-63,
20-4-63 | WY # Wy agEw A
witwelt ST 37 A few &), AT
 fipar gY afer I vawT gaen o
¥ oiv ag wrAwTd I o Ay wrf Y
fodtd ¥ fosft § | war waw § s Wi
T e fr T @ fol o
arfed d wfrae wgea aoere oY fdwr
sy FrEh At ¥ | swaxg & fadw
ogd fad ar ik &1 s v ¥ e
i oR €1 & aré W
¥ P g S A e T ar T 30
wE are Tt ot o & 1 g A ¥
woarg A v fear arawar & | wafag
AT wEAT § U @ AE WX wH
wark ¥ agdr Fefrd wme g A Fuw 9
w7y ¥ fag qg Wl # wdw &

SHR] SHYAMNANDAN MISHRA
v(Begusarai): The pomt iy thay even
if it is g gist of a document that the
Minister conveys to the House, if the
House insists, that document  will
have to be placed on the Table of the
House., What is the object of such
a rule? The object of such a rule
is, if the document happens to be long
enough, then the entire document does
not require to be placed on the Table
of the House, only the substance or
gist is required to be laid on the Table
of the House and it is only because
of the length of the document. It is
not because of the nature of the docu-
ment that it is not required to be
placed on the Table of the House.
“This is the point which will have to
be borne in mind when we want to
conform to the rules regarding the
gisg of the document to be conveyed to
the House by the hon. Minister.

The second thing with regard to
the CBI document is that the CBI
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investigation was conducted in ac-
cordance with the wishes of the House
and also because the hon. Minister
chose to tell the House that further
facts required to be brought to light
before any action could be taken.
That was a- king of anticipatory state-
ment that the hon. Minister made to
the House in order to satisfy the
House that the House should not take
any action in a hurry at that stage.
If it wag to fulfil the intention that
the investigation had to be conducted
in order to enable the House to come
to a judgment in this matter, then
the entire document has to be placed
in the hands of the Members and on
the Table of the House.

Thirdly, this investigation related to
the conduct of the Members and re-
lateq to the honour and dignity of
the House itself. Now, a document
which involves the honour of the in-
dividual Members, not only one Mem-
ber but also 19 others, and also the
collective honour and dignity of the
entire House, that document cannot
remain under the exclusive custody
o the Government. That has to be
under the custody of the House as a
whole In fact, it ig the Chair which
should insist on that.

Fourthly, there has been a doubt and
the doubt would persist, the doubt
would swallow the dishonest Minis-
ters and disonest officials, because the
doubt is going to be establighed th_at
you want to 8 ield the corrupt Minis-
ters and corrupt officers and, thex_'e-
fore, you are not revealing the entire
document. So, it becomes obligatory
on you to ctome forward with the
entire document before the House.
Otherwise this House will not satisfy
itself with any kind of a manipulated
or distorted information that you
might choose to convey to the House.
We are not going to be satisfled with
anything of that kind. Please beware
that, in thig matter, the House is not
mmgtoletym:onkgthh.

SHRI S. M. BANERJEE (Kanpur):
Sir, yesterday when the Deputy Spea-
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(Shri 8. M. Banerjee—contd)

key was in the Chair, a point of order
was raised by my bhon. friend, Shri
Limwye, and he was supported by all
of us. The point of order was based
on ihe Rules of procedure of the
House, under Rule 388, that when a
partion of the document or even a line
from & particular document ig read out.
by either the Ministey or any Member
of the House, under that Rule, a Mem..
ber can rise on a point of order and
request you, 8Sir, and the hon. Minister
through you, Sir, to lay the entire
document on the Table of the House
unless the Minister asks protection
from you under public interest which
he has not asked.

For your information and to refresh
your memory, I would like to give
two instances which occurred in this
House. One was raised by my hon,
friend, Shri H. V. Kamath, who
insisteq that the CBI document in
connection with the Orissa Govern-
ment which was aganst the BLD
leader, Mr. Biju Patnaik, be laid on
fthe Table of the House. He went on
insisting on that and, ultimetely, Sar-
dar Hukam Singh who wag in the
Chair, gave a ruling that it should
be laid on the Table of the Rouse
Similarly, the same document was
laid on the Table of the other House

The second instance way that my

i hon. friend, Shri Homi Daji and my-

self actually produced the Audit Re-
port of the New Asiatic Insurance
Co. and the Jupitar Insurance Co.
ind we said, “We certity that is a
torreet copy.” We insisted that it was
i correct snd authentic document
The Finance Minister objected to that.
Ultimately, the Chdir directed the
Minister that either he should deny
that it Is not a correct document or
he should produce the document. And
that document was produced. So, T
would submit most humbly and res-
bectfully that there is no other aiter-
native the hon. Minister, Shri
Brahmananda Reddy, dut to huy the
tntire document on the Pable of the
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House. Otherwise, the discussion of
this matter in the House will be fruit-
less. So
case In sub judice and sometimes they
say that the document cannot be laid
on the Table. ] would like to say that
lfr. Tulmohan Ram has taken enough

i + The country is
tired of Mr. Tulmohan Ram. We
arealsotiredofhim.l.etmdiscm
the matter and end it. We want to
discuss the entire document algo in
addition to Mr. Tulmohsn Ram. Let
them lay it on the Table of the House,

MR. SPEAKER: Before you pro-
long it, may 1 express my view? 1
would make the position clear. This
is not only wery clear but it is also
supported by many rulings. If a
Minister or o member just makes a
passing reference, it jg a different case,
but if he quotes from a document once
or twice, the rule is very clear on
that: the ‘members have got the
right to ask that it be laid on the
Table. The House of Commons ap-
pointed a Committee on it and they
had given their findings. Some of
my predecessors, on the basis of those
findings and in their own way, have
conveyed their rulings. Only recently
we discussed this also and we came to
the conclusion that the rulings were
very sound@ We tried to judge it re-
cently. In spite of the strong base
that we had in the background of the
House of Commons Committee and
many other rulings, it had been con-
tested in many Legislatures. So, this
wag again discussed last time, and the
position is like this that, if he makes
a reference from his memory, it is
a different matter, but {f he quotes
from a document, then the memebrs
have got the right to ask that the
document be laid on the Table.

As far ag accessible documents are
concerned, that is entirely a different
case, Ap regurds accessible docu-
ments, I quite agree with you that
there are many accessible documents
which can be had in the Library.
But do not make use of our staft for.
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sekding to the courts. T sm talking
of our libdary stelf. We hevé a Viry
lmited staff d@ng if you every day
ask them to copy fse sfsfernenty on
various caszes, thoufh they are acces-
mble, m that vase we use our discre-
tion, T lemvk it to them how they
do it I think, we need not prolong
it The ruling is very clear, unless
as Mr Banerjee says, they need pro-
teetion.

SHRI ATAL BIHARI VAJPAYRE
He has not asked for protection

SHRI SHYAMNANDAN MISHRA
in this case the House would like to
hate protection—for its honour and
dignity

SHRI ATAL BIHAR! VAJPAYEE
You direct the Mimster to jay it on
tne Table

SHRI K BRAHMANANDA REDDY.
Can I bring to your kind notice the
proceedings of yesterday wherein 1
have ‘;md‘

“1 am not quoting from anv report
Atter checking up with the investi-
gating authority, such irformation
#s is available I have tried to give
to the Houge "

SHR? ATAL BIHARY VAJPAYEE
That meang that there 12t no CBI in-
quiry report Let him say ‘Yes' or
‘No' 1 am putting a pointed ques-
tion

(Interruptions)

SHRI PILOO MODY (Godhra)
They have been cheating the country
They have been cheating the House I
challenge them to produce the report
There 18 no report ang the whole case
has been fabricated

ot wbirfrd el oo
wgvey, i warey w e et HRAY
W N e R arih
‘ ot o X D2} wr A 7
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SHRI PLOD MODY: Let Him show
Wwithin $Wp houzs even phe sony io the
House, I challenge there is no report
at all. I waulg lke to,ask a straight~
forward question whether there is any
report or pot so that we can haul bim
up for perjury and privilege

SHRf M RAM GOPAL REDDY
(Nizamabad): Yesterday, the hon, Min-
1ster has given .. (Interruptions).

MR SPEAKER; All of you had your
say Why not this gide?

SHRf M RAM GOPAL REDDY
Yesterday the hon Minister has given
that Shri Tulmohan Ram has forged
twy signatures and he has given the
names of two memebis Now he has
not given the names of 14 persens
whoge smignatures have heen forged
This 1s quite relevant Unless and
until thosc names are given the infor-
mation given {o the Hou¢e 15 incom
plete

MR SPEAKER That 1a not unde:
discussion It 1, somethmg else whubh
14 v olved here

SHRI INDRAJIT GUPTA (Alipore

I wus present hcie yesterdsy When 1
hon Home Minister made the stat

ment It 15 true that he was holdu «
4 wopy of the (tatement 1n s hand
and was readng from it and he made
severn] references to varwoug findings
of what he calls the iavestigutire
authority The investigating authorits
13 the CBI 1n this particular case Now
he 13 stating and is taking shelter be
hind the plea that he was not quoting
from the report but that he was only
giving information to the House which
he has gbtained from the jnvestigatin,.
authority That is tomay he claims he
wag not actually quoting but gnving
paraphrase or giving gist of the CB!
report. Inthhmngwouldnym
has made matters much worse for the
Government. And you correcily said
this; you reminded us of the old ruling
Now, if he quales from a particular

document, then. the House js entitled
to ascument. ¢ he gets
round it by saying I am hot quoting 1t
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{8hri Indrajit Gupta]-~contd.

bt everything contained in his state-
mett' 44 supdoskd to be a paraphrase
or gist or somethitiy based on that
very report. Thig iy much worse We
are not in a posifion to know whether
any stmmery or any paraphrase or
what is called a gist is sctually correct
or not and whether it corresponds with
the original or not. Because, he getc
round it by saying, it is g gist Therc-
fore we are more than ever entitled
f6 know what is the actual, original,
stithentic text of the report, on the
bisly of which he is supposed to be
faaking a paraphrase My point 15 a
véry short one  You cannot allow him
to gét roung by making these techni-
cal pleas He quoted from it I raised
thiz yesterday Aa a matter of ‘act
the attitude of the Government and
évérybody here should be to try 10
assist the House to come to s proper
considered conclusion on a matter
which hag aroused so much passion and
go much agitation m the country He
should try to cooperate with the House
by making this available to the Houst
so that the House can pass its owmn
judgment He should not evade this
iunder technical pleas gaving, I am not
quoting, 1 am only giving information
ang all that Information is from the
report He may give us a wrong
paraphrage How are we to know?
1his is my submission

ft wy fs® (wrgT) weIR
wgrey, wwe W wrewr faiw @ fe
¥ g wifgl oy wor g A e o
A foe § A w1 Afer W
wpeir Ty & gwd & I qw
A wg v @Y AY gw At # Afg

wow wgWT ;YR €T a1 W
i § fs L T W AT ES
¢ W Wk O w AR E
EDPog | wr O W w
et wver § o, we b T,
¥ a3 drivine i
, WY ® v wk § e e f
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TRt T & faw U ferc oy wd
et ) aw sy o sy
¥ | I A oo ?

SHRI B R SHUKLA (Bahraich):
The position is clear. n a case Hke
thig the action of the Investigating
Officer and otherg 35 reduced to writing
and after completing the investigation
of the case the investigating officer
prepares a final report for gending it
to a court of law or for dropping the
proceedings of prosecution against the
Peérsons concerned or requesting the
court concerned to take cognisance of
the offence committed ete by the
accused persons involveq therein

Now, a report has been submitted—
whether 1t should have peen submitted
or should not have been submitted 1s
a debatable pomt—but the wbord
chargesheet 1s not known to crimwnal
procedure code. The only Phraseology
which has been used in Cr PC is
that 5 final report would be submtted
to the court. Now, that final yeport is
a public decument Once 1t 15 submit-
ted to tue court of law itg copy can
be obtained I agree with the conten-
tion of the hon. Memberg of this House
that for the sake of convenience a
document which has betome a public
document could be made available to
the hon. Members in the ITbrary

The hcn Members on the opposite
are contending that the whole docu-~
ment, that 13, the entire CBI report
must be placed m the hbrary for peru-
sal by the hon. Members of this august
House. The whole case diary contains
what the CBY hag doné from stage to
stage, The position of law is that
except the statement of the persons
who appesred s witnessés in the case
no portion of the statements of the
witvesses cn be used by any petson.
It is only the court conberned, that
cati g¢nd for the dlaty, can persue the
ih order tb appreviate the evi-

That is the legil corpulsion
down under Cr. PC
ly the fmal report, thit i, the

i
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Sir, so that they might not put forth
questions on that, One other gtate-
ment which I made was that inves-
tigations did not disclose that any of

it ofr wrarfoy aft Y wwn § o

SHRI H. N. MUKERJEE (Calcuttpe
North-East): I would like you, Sir, to
confirm the impression which I along
with the rest of the House have re~
ceived that you have laid down a
definite ruling that the document cons
cerned, which is the bone of conten.
tion, would have to be 1laid on the
Table of the House. For myself, X
have got that impression. Wy further
submission is that I do wish you and
the House to take further steps to
exonerate ourselves from all the
calumny which has been poured on us.
Most of ug are not concerned about
ensnaring X or Y. What we are con~
cerned with i3 safeguarding the honour
of the House, and in the absence of the
cooperation of the Leader of the
House, of the Law Minister and other
people concerned it devolved on you
ang the Opposition ly ‘o do
something about the collective honour
of the Hougse. On this occasion I gm
not going to go on making any obser-
vation but we have already had our
say in the last Session in such a way

the House is 18 Jespardy in such
manner that it will take & great desl
of salvaghiy,



SHRI PILOO MODY: Mr. Speaker
Sir, if you reply to what Mr. Mukher-
Jee said, I shall 8it down.

MR SPEAKER: 1 am not sitting
here to reply. I have given my ruling

SHRI PILOO MODY: I want to know
whethery your impression js correct or
not.

MR, SPEAKER: You will kindly sit
down. My impression ig that you will
kindly sit down,

SHRI PILOO MODY: I want to
know from Mr. Speaker whether the
impression that you have given in
your ruling is correct or not.

MR. SPEAKER: I have given my
raling. Aod now ysu agk me what is
my impression—Memberg from this
side and that side ask about my im-
pression, The ruling is clear. There
is a habit of bringing in this sort of
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That 15 why 1 plead with you that MR, SPEAKER: You are the best
after giving that very it ruling judge of the partymen in the Opposi-
Fou pursue the matter so that the tion. How many times can I go on
.faces of the Minigters can at leagt be listening to you?,
relieved of some of the soot which s
blackening them because their face is
also my face to some extent in so far (Interruptions)
as Parliament ig concerned
MR, SPEAKER: Afte there
I look upon you and expect you to should be a time limltf aEli’erytime
E:n?tn o;:mz r:eum uthihx:g: gi?ve fh; 1 bave look at this side. I would
n ti
that this matter doey ot keep pending isten to you finally. Be rest assured.
in mammer this Government is
dolng. qai :
13.00 hrs. ot srze fagrdt aradat : ysaw oY,

e wfewr 247 ) foe agw frm ae @Y
o ¥ ? T Ay wfaw 9T @ @Y
wy?

worw stvea : q@ qr v adi g e
freccaget v

ot wrw fagrdt wmdd ;- w9 ag

Ofsdr fis el sfan s & 1 9w
T T7E T NI

MR, SPEAKER: The rullng iz al-
ways final.

(Interruptions)

MR _SPEAKER: So fer as my ruling
ig concerned, there ghould be no de-
bate on it.

SHRI N. K. P SALVE (Betul): Sir,
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through' " the provisigns of the mle
which was cited yesterfay—and the
ruling is based on that ruie—I may
respectfully submit.that your yuling
is vitiated by an error apparent from
the records of the proceedings, 1 would
beg of you to consider whether the
ssme conformg to the rule itself. I
think in your ruling there is an error
apparent from the records of proceed-
ingg itsel?, that is, it it ig vitiated, 1
would beg of you to consider that.
There i3 a second proviso,

MR. SPEAKER: Mr. Salve, may I
tell you one thing? My ruling was
that if a Member or a Minister quotes
from the document the other Members
have got the right to ask for laying it
on the Table. Now, the controversy
started over it

The Minister gaid that he was not
quoting; he was just speaking. The
other Members said that he was quot-
jng and all that. Sometimes very
king honourable friendg complicate the
issue instead of helping him. The rule
is very clear. When a Member or a
Minister quotes from a document, the
other Members can ask that let it be
laid. There ig a proviso also.

SHRI N. X, P. SALVE: The question
is whether it falls in the secong pro-
viso.

SHRI SHYAMNANDAN MISHRA:
I have replied to that.

MR, SPEAKER: 1 know thig pro-
viso ‘shell not apply to any documents

which a)'egtpted by the Minister to be
of such a nature that their produstion
would be inconsistent witi public in-
terdst’. The Minister gays he did not
quote from a docuyment,

mNKPBALVE There is &
proviso after that. You sre resfing
proviso,

meﬁrmiz.

VABANT SATHE (Akols):
s 3 second proviso.
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mnmmuuh “Provided
further shat where & Minister gives

in his oo wosds & summary or gt
of .quch.despaich or Btate paper, it
shall not be necessary: 1o 16y the rele-
vant papers on the Table”,

MR. SPEAKER: This is what I have
said, that the Minister said he wag not
quoting but he was making something
else. That has created a bit of doubt.
My ruling was clear, that it the Min-
ister quotes from a document, the
members have got the right to ask
that it shall be laid on the Table. That
is a clear position. I stated it in the
House.

SHRI INDRAJIT GUPTA: How sre
you to find out whether it is gist or
not?

MR, SPEAKER: I have not the docu-
ment before me.

AN HON. MEMBERS: Let it be
compared with the document,

SHRI N. K. P, SALVR If it ig not
a quotation, it falls in the second pro-
viso, If it falls in the secongd proviso,
we take it that it is your ruling that
he is not under compujsion under thi»
rule to lay it on the Table.

SHRI PILOO MODY: No, no.

SOME HON. MEMBERS: Yes, yea

SHRI N, X, P. SALVE: I take it that
way; I interpret your rule that way.

MR, SPEAKER: My ruling was: if
it 13 a document from which he was
quoting, he will have to lay it on the
Table, unless he invokeg the Afrst
proviso. Now the Minister hag taken
up the position that he wag not quot-
ing, that he was spesking giving the
information. Now it is such a very
difficult gituation. Now ‘verybody
throws the whole responsibility en thw
Table. Let me Xnow what the proce-
dure to, be. fallowed is.

SHRI VASANT SATHE: UThe pro-
oddure is clear. ¥ou.do ot have 10
worry gbout it
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MR..SPEAKER: Kindly sit down.

‘ SHRI FJYOTIRMOY BOSU: I would
make a submigion gince you are turn-
ing it upside down, 1 want to read
the rule, Let there be doubt about
#, Rule 368 says:

“If & Minister quotes in the House
a despatch or other State paper
which hag not been presenf® to the
House, he ghall lay the relevant
paper on the Table:

“Provided that this rule shall
not apply to any documents which
are stated by the Minister to be
of such a nature that their pro-
duction would be inconsistent with
public interest:”

Thig they have not claimed—

*Provided further 'that where a
Minister gives in his own words a
summary or gist of such despatch”—

here it is in entirety, the whole of it,
the whole summary, the whole gist of
the whole document—

“of such despatch or State paper,
it shall not be necessary. ..

He has not given the summary in its
entirety, he has not given the whole
of it. Therefore, you in your wisdom
have given a ruling which has gone
on record, and that ruling is that the
paper should be laid on the Table of
the House. It should not be reversed.
If it is reversed, we shall have to take
very serious view of it; we shall have
to revise our stand.

SHRY SOMNATH CHATTERJEE
(Burdwan): The hon. Home Minister
seems to rely on the second proviso
and make out a case.

SHRI VASANTH SATHE: He has
been relying on it since yesterday.

SHR! SOMNATH CHATTERJEE:
So far as the second proviso is con-
mmmmmw
Ilﬂnummnymluﬁw
this House -#t he has given i his
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own words a summary or gist of &
despatch or State paper. The proviso
does not refer to a ‘part’ which e
finds convenient to refer in his own
words. He can give a gist to avéid
disclosing the paper, in its entirety.
In that case he must give the gist of
all the topics which have been deait
with in that document. He cannot
say some some forged signatures were
there and omit to mention the other
parts. I was trying to go through his
statements yesterday; nowhere does
he say that he was giving in his own
words a summary or gist of the State
paper. In so far as he is relying on
the second proviso, he admiis that the
CBI report is a despatch or State
paper and it 1s covered by rule 368.
Unless he satisty you and through
you the House that he wag in his own
words giving the summary of that
paper, not the summary of some parts
of that paper in the way he chooses,
and that the report contained nothing
else, the point raised here is valid
and relevant. Kindly see what he has
said. He is prepared to submit before
the House, to place in the Library the
chargesheet as a result of the CBI
enquiry. He said so yesterday. There
is a report of the CBI. We must know
whether the chargesheet has been cor~
rectly prepared on the basis of the
CBI report or not. This is an attempt
to by pass Parliament, The whole
country is interested in knowing the
truth. In spite of solemn assurances
given to this House, he is doing so.
There is a little technical point. It
i1s not clear, is the report an accessi-
ble document or not? Will the Law
Minister assure the House that the
CBI report which has been filed be-
fore the court is a document of which
a certified copy can be obtained? It
so, T shall have a certified copy. If
it is not an accessible document, on
this plea he is refusing to place it
before the House. For the purpose of
making the facts knpwn to the people
of this country throagh this House and
for the purpose of foding ot whe-
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im the proper perspective of the CBl
report, it should be made available
%0 us. Ip it to be treated ps g personal
property of some Minigter? The ques-
tion of the dignity of the House is in~
volved. The sacond proviso should
not be used to shield some pepple. I
am surprised that the Government is
trying to refer to the second proviso
and ghield some for the purpose of
protecting its Ministers and Parlia-
ment Members. You should kindly
dlirect them to lay the report en the
‘Trble of the Housge.

SHRI P. G. MAVALANKAR (Ah-
medabad): Sir, enough has been said
about technicalities and rules on the
12th, yesterday and today. I am not
quoting the rules again. You have
given a clear and categorical ruling
that all documents from which the
Ministers are quoting directly or in-
directly have to be laid on the Table.
What bothers me is that the Home
Minister has again shifted his ground
after your ruling. This has been the
practice of this Government on this
issue from the very beginning. Since
the last session, Government have
been shifting ground from one position
to another. They are shielding their
own ministers. They may do that,
but they have no right to cover up
things and thereby damage the honeur
of this entire House. Let us not get
bogged down in technicalities. The
minister is shifting his ground after
your ruling. What disturbs me, how-
ever, is that the Chair also is shifting
its ground after another lame, weak
defence by the minister.

The whole question is whether the
¥Home Minister was quoting from the
" CB! report or not. It he was not quot-
ing from the report, was he not re-
ferring to the CBI report in extensive
detail? Whatever he has said yester-
day, 1t was from the CBI report with-
olit the quotation marks. It is for the
Chair W decide whether the Home
Minister waz referring to the CBI re-
pact of not. Whether he was quoting

orF Aot quoting 1s a meve technicality.
tmmdmtmdtumd
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the Government. They have got husc
Watergates on their side. They a

shifting ground, manufacturing lm
atter lie and are constructing weak
defences. But it is not for this House
or for the Chair to go to their defence.
Let them shift their ground. But the
Chair should not permit itself to be
dragged by newer and meaner strate-
gies of the Government to shiald some
of their top people. Therefore, Mr.
Speaker, Sir, please direct the Home
Minister that he must lay the report
on the Table as early as possible.

SHRI K. LAKKAPPA (Tumkur): Sir,
they are not interpreting the rulez
correctly. Even in the extreme case,
assuming that the CBI report is a
State paper, the Minister is within his
right in defending himself, because the
interpretation of the rules is very
clear. Even it it was a State paper,
it shall not be necessary for him to
lay it on the Table. The Minister is
correctly interpreting the rules
Therefore, the opposition has no case

SHRI S. M. BANERJEE: After you
gave the ruling, the controversy arosc
when the minister said that he has
not quoted from that particular docu-
ment. When we talk of quotation, 1t
does not always mean reading from
that paper. 1 can recite a phrase or
a sentence or para without saying it
is a guotation.

Supposing I do not remember well
a poem, I can recite it without a quo-
tation mark. I would request you in
all fairness to check up the statement
of the Home Minister with the report
of the CBI. You can take one hour
or four hours to examine the docu-
ments. The question is not whether
quotation marks have been used or
not but whether sentence have been
quoted from that report, may be with-
out quotation marks. I would appeal
to your sense of justice and impartia-
ity to ulmh. the documents as the
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SHRI P. K. DEO (Ksalahandi): Sir,
yesterday they wanted to take shelter
on the plea that the matter was sub
judice and so they cannot produce the
paper. Yesterday while making this
statement the Home Minister has cate-
goricaily stated, and I say this on
oath and I am sure all the members
would bear me out, that he is quoting
f#rom the CBI Report. But in the un-
corrected copy of the proceedings
there is no mention of the CBI Re-
port. So, I would request you kind-
ly to play the tape recorder and com-
pere it with the uncorrected version
of the proceedings and see whether
it has been properly recorded or not.
My apprehension is that the proceed-
ings have been intentionally mutilated
and the Lok Sabha Secretariat is also
a party to it

SHRI K. LAKKAPPA: Sir, we take
objection to making allegations against
the Lok Sabha Secretariat. It is an
irresponsible statements. How is he
going to prove it? Such statements
should not be made.

shozw fagr® wade) . sy
e, W A qgd o dar st faar e
= % v fr sy fafaeeT w @rodfto
urfe N fivd T 97 @R ¥ firg
wg @ ¥ ¥fe foe w § gea o
sqreat ¥T &, forrer waww ag gwr fy
ag feir? 2aw 9T agY Y and

STRTN WY & & v gt w1
T vy fear

ot wraw frgrdy wroind : wrr qa
wx %% gg wwen Iz, AY & Ay
wt fie Wt wgww agd fo o w0
e § o frg B s gr
T wr yuret fear

“But, i it iz pressed that the docu~

comse on the record of

the House the Minister lays the
document ot the Table"

FaTagIvaT

“Where the Minister gives in his
own words a summary or gist of
such despatch or State paper, but
does not actually quote, it is not
necessary for him to lay the rele-
vant paper on the Table”

g ot Ar qvvw ¥ @ § 1 ¥fww wly
wE W QU ST gu §—% ¥ 9w
* & anar §—fr s 77w ¥ vt
W TARAT GWI-9ET 9T TET JUAT
=rfew, el gat wEw 7 39 oA
# we Y frr, @ gEw o W R

R T A IRTET §91-92e0 92 T
€T

IR A FATR f29T §, IEHT
qfay
“I am arranging to have copies of

the chargesheet made available to
the Parliament Library.

Shri Atal Bihari Vajpayee: What
about the CBI Report?

Shri K. Brahmananda Reddy: The

chargesheet is really the result of
the CBI inquiry.”

g wrEle 41 Z37 o7 ur a0t ¥
g wT-¥fre dodtonitEo &Y oriw fravz
& R & § 31 ALY, wwy g B
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At &1 30w ¢ frsTow § @
aTRY ¥ 38 Afagt W) §9 qwsd |
TR A Kfew & @ & v W
sfagt T TR gwadt B v N
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R g % YA & fardftedlonrie ¥ ficitd
o § ot sk ol few @
af g arudn Ve
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SHRI K. BRAHMANANDA REDDY:
1 may bring to the notice of Shri
Vajpayee that when he made a refe-
rence—kindly peruse the proceed-
ings—his reference was to the recovery
or so of a letter from Mr. Tulmohan
Ram or from somebody. Therefore, L
wanted to find out what has happen~
ed to that. Therefore, on enquiry I
gave you that mnformation. In your
previous remarks, the other day, you
did no* mention anything about the
school or the lecgister of what 1s con-
tained in the regster.

SHRI ATAL BIHARI VAJPAYEE:
On 9th September, I had referred o
it.

SHRI K. BRARMANANDA REDDY:
During this discussion, he referred to
a letter and, therefore, I enquired
whether there was a letter. The in-
formation is about the Jetter which 1
mentioned to you the other day.

SHRI SHYAMNANDAN MISHRA:
The Chair is confronted with a very
humble demend from the hon. Mem-
bers of this House that a particular
document should be made available to
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with in two .dimendions. One is the
technical ., JHirst, I wquld
dispose of the technical dbnension and
the Uhair has to give a clear raling
on it. 1t the statement which he made
did not have guotations from a parti-
lar document, then another rule wiD
apply. Then, the rule with regard tov
the gist will apply.

The rule sbout the guotation also
says that, if the Minister makes & ples
that it is incopsistent with public in-
tergst, it canngt be produced before
the House. That is with regayd «
quotations. With regard to that also,
the Minister has nol taken a pleo
But so far as the gist is concerned,
there is no mention of public interesi
in this. Some words which are very
remarkable and which must be noted
are. ‘1t may not be necessary”. It
does not mean, “it shall not be neces-
sary”. That only means, and 1 have
been submitting to you without any
reaction from you, that because of tht
length of the document, it may not Ix
necessary. If it runs into hundred
pages or if it rups info, just as the
Kapur Commussion's report contained,
how many thousand pages and how
many kinds it weighs, thousand page:,
it may not be necessary in that case
if the substance of that is made avau-
able to the House. That is, in fact,
the intention of this rule. There, ti
plea has not been of public interest
That does not include any plea of |
public interest. So, that does nu

arise,

Now about the question whether 1!
is necessary or not, the moment the
word ‘necessary’ is introduced, th
judgment of the Chair comes in whe-
ther it shall’ be or not.
That is the point T am trying to em-
phasize. That Chair can say that !
is necessary in view of our honou
and dignity. You have also to ad-
dress yoursel! to this question whe
ther ti; ::u involve the honour ln:‘

the entire House or no

u ared Jm X i to

thode

. Mhese 1

o
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;MR. SREARER: I have already
gxpresped it—that it is a guestion of
hopour of the House.

BHRI SHYAMNANDAN MISHRA:
We are making a reasonable and pro-
per demand. In the case of Mr. Nixon,
he could have taken the plea that the
tapes were privileged, the tapes could
not be parted with by the President
of the United States. But that plea
did not hold good even in the care of
the United States. The tapes were
made available.

Here because we are living under
a cloud of innuendos, we want protec-
tion from you. We just cannot go by
what he said. Let the other side be
aware of the responsibility that rests
on them that i is the members be-
longing entirely to their Party who
would be exonerated or who would
be involved. None of the members

belonging to this side of the House is
involved.

Then, Mr. Speaker, you would also
recall that many issues were raised
by the hon. members during the course
of the debate in the last Session. It
was not only a question of some mem-
bers having appended their signatures
or not. The question of ministerial
responsibility did came in. We have
1aised that question. The question of
the official responsibility did come in.
We want to know wbhere we stand
after the investigation has been made
by an agency which is paid for by
us. The CBI is not the domestic staff
of Shri Brahmananda Reddy or of
Mrs. Indira Gandhi. This is an orge-
nisation paid for by us and we do re-
quire the services of the CBI.

Finally, 1 have reaised a question of
Drivnete. and the question of privi-
lege is not subject to the rule of sub
judice. The question of privilege will
have to Be decided on the besis of
this document. 1 have raised that
Question and I have made a formal
motion with regard to that. It would
rest’ on that very document fully.
There,

your #ling also cannot be of
ny equtvecsl because the rule
s quite tlenr st any ege motion

'ﬂmMummamm
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1 would request you to give your
guidance both on the technical and
on the politico-moral aspect of the
matter. We do reqnire the document.

st gow wow aty (wfrETar) o
weae wgea, & wd A ¥ 9y
fAae weT W § R gw Ege #
¥ 3 g o ST FHT § FgEw AT
QX W1 1T § | &% A1 wfawsr €7 Qo
TET S @ R | NI F {T WK TR
§ fa 27 dby oYK gw Sl € qar &
| TR Ay 7 faq srefwat &
ZrRd ol In% T AT § ? gl e,
OF AHAIGHTN ¥ TET 5H HoFT FY
ST FT A THHT KT ¥ Y, T A
8 fa o At w1 ameTe ®Y T
el § Y oy a1 v & & wiw
s g i gened vw w1 Gefam

fazmr s wifgy fowR €A sz Y
F{asT wan g1

SHRI PILOO MODY: I want to
draw the atfention of the Speaker

and the House to three relevant fac-
tors.

It is all very well to go into the
rule book and go into the niceties of
the law and all that. But the basic
fact 15 that this inquiry was ordered
by this House and not to a guilty
by this House. This is the basie fact
and, therefore, the finding of the in-
quiry should have been submitted to

this House and not to a guilty Min-
wster.

The second point is that when we
wanted to investigate the matter our-
selves, it was denied to us, ‘No, the
CBI will do it and we will place the
findings here,’ in order to stop us from
making the inquiry ourselves. There-
fore, I will first of all attach mala
fides that they wanted the House to
be kept in the dark., That is why they
used this devions method of condyct~
ing an inquiry through an agency
whlch, they think, is their o\m
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The third thing is that having stop-
ped us from making the inquiry and
having made the inquiry themselves
and having found incriminating mate-
rial, they now want to deprive the
Houge from enjoying the same infor-
mation. I think this is the fact of the
matter and I do not think it should
stretch anybody’s imagination and
understanding that this is a concern of
the Parliament and nobody else but
the Parliament. I said this yesterday
also, but, apparently, you did not take
the counsel I give you for the simple
reason that this involve the reputa-
tion of not only Shri Tulmohan Ram,
not only of all those who are guilty
both in this House and in that box
glso but the reputation of the Parlia-
ment itself when this privilege issue
against the Pratipaksh came up. All
through the inter-session wherever I
went and I travelled all over India,
the people were agitated on this issue
and this issue alone. It is something
hundred times bigger than the Water- _
gate. It involves hundred times more
people than in the Watergate, There~
fore, by these niceties of one nature
or the another, believe me, this Gov-
ernment is not going to get away by
hoodwinking us. This campaign will
be continued, continued, continued and
continued till justice is done. . .

SHRI SHYAMNANDAN MISHRA:
It cannot be discontinued. It will be
continued right from now on.

SHRI PILOO MODY: If you want
to continue this misery, if you want
to guffer this misery session after ses-
sion and inflict the same misery on
us, by all means protect these crooks.
If you are also getting fed up by what
is happening here day after day, you
jnsist that the inquiry was ordered
by us and, therefore, we must have
the finding of this inquiry. In fact
we should have had the finding even
before the Home Minister has got his

itchy fingers on it.
Now, 1 come to my last charge. And

n:ut charge is that frankly I have
to the conclusion from the de-
bate that I have seen and heard, that
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no inquiry was ordered st all, that the
mafter wag 50 sensitive that the CBI
way not informed, nobody in the CBI
was involved in it and the information
that they are giving about the CBI]
report iz all a matter of fiction thai
has been  manufactured in the Prime
Minister's Secretariat and, therefore,
the whole idea of hoodwinking the
Wwhole country and deceiving the peo-
ple and the Parliament cannot be al-
lowed to proceed. I am convinced as
of now that there it mo CBI report.
1 am charging the Government, 1 am
making a sporting offer to them. I
ask them: Let them show this great
CBI report to any one of us~~barring
the CBI, and particularly Mr. Baner,y
Jee. Let them show it to any two of
us in the Opposition and let us look
through that great CBI Report. I
doubt whether he can produce it. I
am charging him and I am challeng-
ing him. But if he does not do 1t
then we would come to the conclusion
that this whole thing is nothing but
an eve-wash, manipulated just for the
purpose of denying the people of jus*
tice. Thank you

SHRI SAMAR GUHA (Contai): I
want to make this submission to you,
Sir, without entering into legal mice-
ties or procedural wrangles. The
issue is one of protecting the honour
of the House. It involves not only
honour of this side of the House or
that side of the House but it involves
the entire House and the Speaker als ¢
Taking into consideration all these
points, I tried to draw attention tos
one point, that during the last ses- |
sion, the situation developed and you |
had to undertake en unprecedented
measure of adjourning the House and
we came to an understanding and that
discussion was held and on the basis
of that discussion the then Home Min-
ister made a categorical assurance in
the House that the report will be made
available ‘:fﬂ on thnld:dbl ot!h tb:;vzz; “
port, they be gui y the
of the Hpuse, eto, ﬁl.thllhthebl?‘c (
issue. 'What they bave come out with
now is oply a partial report. '1"’;’,‘
have pot subtnitted the gomplete
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8hri Samar Guba)

port. We should get complete report.
We should get the full report of the
enquiry; otherwise, Sir, how can we
give any sort of guidance to anybody
in the matter? Therefore, what I
say is, the House cannot proceed with-
ottt this report, and the House cannot
give advice without this report be-
ing made available. I request the hon,
Home Minister to understand the posi-
tion. I am not going into legal mat-
terg or procedural wrangles. Don’t
you think that the honour of this
House should be upheld? The Gov-
ernment ) taking camouflage after
camouflage, one after another; there
is huge inflation in the whole country
and some deepsested malady is there
and there is more and more suspicion
all over the country and this suspicion
18 not against the Government only,
but suspicion against the whole insti-
tution of Parlisment, all the Members
of Parliament. They suspect that
Members can forge signatures. There
sre certain elements which the Gov-
ernment want to shield and protect.
This is not the first time that this has
happened. Earber also this has hap-
pened and licences were granted. 8o,
this 1s known. A number of Members
of Parliament made joint appeal to
this Minister or that Minister and per-
haps got the hLcence also. What is
now happening 1s, Parliament is be-
ing reduced to the position of a dust-
bin, this ie getting all the suspicions
of the people. And this can be cleared
up only if the whole matter is brought
up before the House and through this
House to the whole people. We should
show that we are above suspicion. Sir,
we cannot allow this House to remain
under the cloud of perpetual suspicion
of the people outside. Why should the
morality the integrity of Members
remain under suspiciont Why should
the whole institution of Parliament re-
main under such kind of suspicion?
That cannot de allowed, Sir. We will
not allow this,

ot oy ol : e e . L
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SHRI PILOO MODY: You have

provoked this debate by adding ‘if
and ‘but’.

SHRI INDRAJIT GUPTA: Please
tell us something about your ruling.



ay Puestion of NOVEMBER £2. 1874, Privilege’ a5y
MR, SPEAKER: W&, very wrT W g | 5 i & divd RediprEr

much there and the rules there. N

Tho rulivighte 1f & Miriister or & Mem. ¥t MM caTeE

bat quotel from & document the other
Members have got a right that that
docurhent be laid on the Table.

ot wig ferwit : oz v *Y o W
¢ fr e fisqr & ar =t fear § o
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oft wy formd : &% o} “$" a7 Y
GRS
MR. SPEAKER: 1 gave my ruling

on the basis that the document is quot-
ed.

ot 7y famd : woger wERa, W
& TEY X AF e g AT A
FEWT 5¢ # f faassr dvm & &7
Hrodourdo frird wfgu—ag giw
FHEWR I wE o HEFW F)
s “Fi2 AT vAma T ¢ 7 fravm A
# ar= ¥4 @ §ifeew faw go %-"5=fir q
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to include with quotation marks
Ffga ag wdaT wE@ &
7T v feaniwesit oo ol ger
a1
it does not cease to be a quotation.
T & wATAt AT "N
0T F—
to refer: to cite; to adduce as autho-
rity to give the actusl words.

st & o wrgan g o ot ak a A e
ol 3
whether they are the actual
occurrng in the report or not.

ag w7 @M ? ww 2MaT ) F o9
e %o fag & X ¥ o fafveet &
e §—
He has dishonestly removed the
quotation marks,
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words

SHAT SHYAMNANDAN MISHRA:
81y, you shoild say that your
will produce the"document.

ot wy foorlr : Faor A€oy @
ek win get 48

wotir wifted : §% Y st Y §
for WYz &z ot § A 2fewr o )

oft s fagrdt wrwdalt : s W
wfere gar F vt f e e waray ?
ag #t7 3@m fx €tz frar § f ot ?

MR. SPEAKER: 1 asked him to lay
the document on the Table of the
House. He says he did not quote
What should I do now?

SHRI SHYAMANANDAN MISHRA
What 1s your judgement?

SHRI H. N. MUKERJEE: Sir, we
have been shouting ourselves hoarse
The couniry knows the technical a
well as the political aspect of the mat-
ter but these miserable Ministers do
not know about it! Are we going to
swallow that proposition?

MR. SPEAKER: How should I sa}
to them. I have already given the
ruling. You tell me any orher proce-
dure.

SHRI H N. MUKERJEE: your ru-
ing must be productive, You have
said it i3 open to the Minister to ac-
cept the ruling or not to accept the
ruling, The House is concerned to se
that yout ruling produces the result
for which we have been shouting for
a couple of hours and you have al®
péen drawn Into the bargain. Unless
they say it ig In the publje interest not
to%vulxe'it ‘they are under a hounden
ebligation to lay it on the'Table. What

kind of cormupt, Ineticett, $° Too

st respest the Parjiament snd ¥O!
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SHRI PILOQ MODY: Otherwise I
will'nompiain to the IPU,

MR. SPEAKEBR: You can go there.
You should try to be serious some
time

“off O W (o) -
4w § afad

‘MR. SPEAKER: : g 4fa% azgi
qMEL I FAT A Ty foar g ?

My ruling is very clear. You asked
for my ruling and I gave my ruling.

SHRI PILOO MODY: It is no rul-
ing with ‘ifs’ and ‘buts’,

SHRI INDRAJIT GUPTA. That is
a rule and not a ruling,

MR, SPEAKER: You asked me
what ig the ruling about the document
and I gave the ruling.

SHRI SHYAMNANDAN MISHRA:
Sir, this House consists of the repre-
sentatives of the people who do nnt
happen to be so well-versed in many
of the technicalities,

We want your guidance in this mat-
ter. How are we to understand the
rules so far a3 production of the docu-
reents is concerned?

MR. SPEAKER: I asked him the
documant from which he Juoted to be
laid on the Table of the House because
of the ruling. Now you are taking
the position that he was not quoting.. .

oft wy foed : ag A £
oY wzw fagrdt wrodat @ wreEr
Hr ey ¥ 7 o wrt I A B
wEwa § T gl a7
'MR. SPEAKER: What is your posi-

tion now, Mr. Raddy? (Interruptions)
What else can I do?

oﬁ%" mo MODY: Let it be laid
' of the Hovise, (Inter-
riptiong)
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MR, SPEAKER: Order, please. Let.
me know how to satisfy myself. &
caunol go beyond that.

SHRI SHYAMNANDAN MiSHRA:
That is a dishonest statement. (Inter-
ruptions) . '

SHR] K. N. MUKERJEE: We will
have to bind your hand and foot as
they did in the House of Commong in
the 17th century.

.

MR SPEAKER: Though they did
not.... Don't put everything I have
state the position.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
They cannot be allowed to defy the
House. They cannot shirk their res-
ponsibility of laymng it on the Table
of the House.

MR. SPEAKER: I have stated the
position I have made my observa-
tion. I have given my ruling. And 1
cannot do anything beyond that.

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE:
Our Breach of Privilege notices can.
not be pursued unless we see the CBI
Report. (Interruptions)

SHRI KRISHNA CHANDRA HAL—
DER (Ausgram): Sir, he js telling lies.

SHRI ATAL BIHARI VAJPAYEE!
He has misled the oHuse, (Inter-

ruptions) .

SHRI S M. BANERJEE: You will
kindly keep it pending.

SHRI K. BRAHMANANDA REDDY:
1 have said yesterday and I have
drawg your kind attention to the
passage in the Lok Sabha proceedings
and I have definitely statedl before you
that I have not quoted from any ré-
port. (Interruptions). You must
also listen to my point.

14.00 hrs.
SHRI PILOC MODX: We do net

want excuse. Wé want the reeords:
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We are sot interested in bow many
rulep you quote, We want the report,
no argument; the report, the report,
the report.

SHRI K. BRAHMANANDA REDDY:
It you do not want to listen to me, I

do not want to waste by breath (In-
terruptions) .

Tven if according to Shri Madhu
limaye 1 have said something which
though not a Quotation i a gist, it is
a gist from a charge-sheet snd that
charge-sheet is béing laid in the Lib-
rary. (Interruptions) .

SHRI SHYAMNANDAN MISHRA:
We should not allow the Minister who
utters nothing but nonesense and un-
truth to get away with thiz I cannot
accept anything from a perwon of his
calibre. Doeg he think he can get
away with this?

QY odY *foryx ¥ A7 P fafacey
g
The entire world supports us. We

want the Chair to support us. The
entire world is supporting you

MR SPEAKER: I have given my
ruling. I cannot go further.

SHRI PILOO MODY: You never
wanted the report to be laid on the
Table. That is your instruction (In-
terruptions) .

SHRI KX BRAHMANANDA REDDY:
Mr. Mishra, I want to tell you this:
when you speak, have some better
equilibrium. But you o 10t seem to
volu;eveneommomeme (Interrup.
tions) .

SHRI SHEYAMNANDAN MISHRA:
He thinks he ig very clever when he
makes a reply (Interruptions),

NOVEMBER 28, W4
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come to the House, But w¢ do 2ot
see the Leader of the Homse now. Nor
a situation like this let the Prime
Minjster guide us. (Interruptions).

SHRI K. LAKKAPPA: This seems
to be a wrestling arena and you are
keeping quiet.

SHR] JYOTIRMOY BOSU: What »
your ruling ?

MR. SPEAKER; I have given my
ruling. {(Interruptions),

SHRI JYOTIRMOY BOSU: What is
your ruling?

MR, SPEAKER: [ have repeated it.

SHRI JYOTIRMOY BOSU: The first,
gsecongd or the third one—what is your
ruling.

ot gew wr wwww ({T)
HTIWY JAT WX ? WIT E Aved 1 ag
utg S¥w @ LTz Al ) @@
fawelt &1

MR, SPEAKER: I have given my
ruling.

SHRI H. N. MUKERJEE: A Minis-
ter named Uma Shankar Disksiut was
responsible last session for making a
statement to the House, But he does
not turn up and Mr. s0 and s0, hs
successor, makes a messy statement
which repudiates the assurance It is
a matter of the privilege of the House
Notice has been given of that Ths
House was promised to be given all
the material regarding the results of
the investigation. But now his suc-

gives no substantiation, he has not
given any document, he gives an ima-
gnary gist. This goes against the
grain of parliamentary Quncti;:inﬂ; gﬂ
the promises given to the House

the ex-Minister have been repadiated

The privilege of the House is attract~
t must be telkeem now. You
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must coms up and Mr. Mishra a8 al-
ready given it. 1f shonld be takea up,
i you eare for Parhament... (Inter-
ruptions) .

st e W WA T gw AE
2 o ¥ o fead waT § weAr
% W% 3Py & EEY wrg @ N
AL L RUECE S

oft vw fagrQ @t a7t S0
fegta aadl & sgr fr qg wdly &, 1w
ad A A ¥ wearAq fzar ar fr
Yo dYo smfo &Y arw ¥ T ¥ ATY
aoq wgA & AT W@ WAA | T WY
aamk § i aei wa & wod Arvarad
&1 qrer %7 fzar § ot war saFy sEwT
area wgY w v Iifgd ? suT A AwnE
? t& aram s wrfge Ay s famr
W o¥ Tq weATHA &1 WA At
awar &7

WS WERY : WITHT A1E A %
ug® e w7 w0 717 § A fTnfreay
w27 ar ur fr o ar ) s31F a8
ofxma o M & Grarx w5 F12
f®gr  saying this was beyond their
control, this and that so on IR
I QF AT WIWT T @IEA
ms faays o dw fafager 2
wzdz fear wrq & & A 7% A
ww Qw fafaeze i wara (zar\ wre 7
g saw o ¥ av fafseze s @
T § ag ot qar waar wifgw, gad
£ oY gt & ¢ wg Ay oY aw qral
WL gAY TR @Y

o yamper fast : @¥ Wy

¥ 7
-~

WA )
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W wihed : wTE A ox
w7 ) AWX ATX §) GTT WG wAR
W § ) mE A o oY wrawr
&w &y forar svk are

ot savereen faswr 21 faqeae 7.
ody a¥ar)

WqN AEAG : STeAy wot ¥t

st vz fagrdt wda) : g9 a3
AT RT3 WTHE ®7 GH F7 A¥T § 4

e gt : 343 43 g A w1
qFAT B

The Speaker's position 1s 10 1nter-

pret the rules and I have interpreted

them I have given the ruling and I
have given my opinion

Y srze fagry wredat : wro war
fr 1g et ¥ Pl N wre 1
sy, fzarg W oy T & o smar
w®{Y 47 a7 gatwn gw grem @ Ay
W EEA ¥ 1 | it =T g f foii
9 £T7 7 A AY dVomTTodTodTo #¥
urY ey A @y ?

SHRI JYOTIRMOY BOSU Tae re-
port should be laid just now

MR SPEAKER Whatever observa-
tions I have to make, I nave made, I
have nothing else to add

SHRI SHYAMNANDAN MISHRA:
Did we demand that document under
a particular rule’ No The daosu-
ment was demanded under the assur-
ance made tp the House earirer, for
the performance of our dulies He
chooses to take shelter under that and
you choose to confine yourself entive-
1y to that, which 1s unfair to us

MR SPEAKER: Let us decide whe=
ther we are adjourning for lunch or
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S?ii: I feel very much tireg after all

SHRI PILOO MODY: I am contesti-
ing the fact that you have given a
ruling. ‘Ruling’ is defined 3in the
Oxford Dictionary.

MR. SPEAKER: What I Fave found
in the rules, I have given. I am not
gging by dictionary. Will the Speaker
go by the dictionary, when the rules
are quite clear?

SHRI PILOO MODY: Mr. Speaker,
a ruling is defind....

MR. SPEAKER: As 1 have told
you, there is no question.
SHRI PILOO MODY: According

to the Oxford Dictionary, ‘ruling’ s
defined as “a judicial or authorita-
tive decision.”

MR. SPEAKER: The Rules of
Procedure are clear. You are intro-
ducing new things every time.

SHRI PILOO MODY: I will speak
after you have finished. Now after
your successful interruption, iet me
start again. A ruling is a judicial or
authoritative decision. It implies that
there can be no two interpretations.
It is a decision which you, and you
alone, will have to give. You can
give a decision saying that the report
must not be laid—in that case, we
will determine our line of action—
or you can give a decision that the
report has to be laid, in which case
also we will determine our line of
action., But the fact of the matter
is that this decision hag to come
from you. That is why you are
sitting in your chair and if you give
less than a decision then we will
have to assume that the Chair is not
functioning.

MR. SPEAKER: You may assume
snything. What ever 1 have to say
1 have said. 1 gave the ruling. I
gave it,

SHRI SHYAMNANDAN MISHRA:
May I crave your indulgence? I again

NOVEMBER 23, 1074
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fepeat that we want the commitment
to be fulfilled, We have not asked
for the production of the document
under this rule 368, What is your
ruling? Please address yourself to
this?

MR. SPEAKER: If you speak like
that, I will not do anything.

SHRI SHYAMNANDAN MISHRA:
What are we to do? Did I ask for
the production of the document under

rule 3687 § ag g1 wigaT g faw grow ¥
At wfwede gut at sak AT F wTTRY
F1 HEAT § | Wi SEF AT F wiEgy

W wEw ¢ W19 A owids &
TP isar a A Ry Wy
gad 7A fafaez O gad Wi A1
g1 £

SHRI SHYAMNANDAN MISHRA.
The CBI inquiry was instituteg in licu
of the inquiry by the House, which
was demanded by the House so msis-
tently. Now, if that inquiry has been
conducted, should that report not be
placed on the Table of the House. v
accordance with the assurance given’

SHRI JYOTIRMOY BOSU: Shis
H. R. Gokhale stated on the 8th Scp-
tember, which I am quoting:

“Please refer to my remarks on the
subsequent occasion, I have said
at that time ibhat we shall take
the House into confidence after the
investigation report was available
After the results of investigation
are available, we shall take the
House intp confidenos. The whole
matter is open to the House to con-
sider st that time.’
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SHRI ATAL BIHARI VAJPAYEE:

The whole matter, barring the CBI

Report, is open....(Interruptions).

SHRI JYOTIRMOY BOSU: He fur-
ther said:

“l am making a promise, I am
giving an assurance, that, after this
investigation is over, the first thing
that we will do is to come to Par-
liament and say, “This is where we
have arrived; please tell us what we
should do”. 1t is only after that,
according to the wishes of Parlia-
ment, that we will proceed.”

If this is not done, then do away with
Parliament. (Interruptions): I1f they
went to court of law, rightly or
wrongly, due to technicalities that is
one matter. But the second matter
is that the CBI Report must be placed
before the House. If they do not
come with it before the House, they
might call it the last day of Parlia-
ment. Mrs. Gandhi with a photo-
graph of Hitler in her hands will
come to the House and then we might
as well get out... (Interruptions).

off wew fagrd awdul . wwaw
wew AT A 9 weos fer g
oF A FEA § WA ¥ LW WS 7 9N
T 1) AT EY aEE W S AE A
a€ fY 1 o qga faw oA & A A
1Y | gL o T ArodtomiEo * R
A0 AT R g wed A AR fE aaa
Rt & s g% uE ) T%3 4 wETwHE 3
WA wE{Y AT | oA WA A1 FEAT O
T § v fae agi @A Hfad ?

st waropan few : W1 48 T
Wagmwiw fag g\ ... (wwwen) .
™ & wd e g {7 Y hiafdiy
T g ag

MR, SPRAKER: It is a pity that...
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SHRT PILOO MODY: 1t is s pity
that you did not give a ruling,
MR. SPEAKER:

It is a pity that
You are talking Like that, i

This is alreday contained ip various
privilege motions which you have

given. We heard the Home Minister
yesterday. , .

AN HON. MEMBER: Are you satig-
fied?

MR. SPEAKER: Not a question of
satistaction. I am stil} hearing them.
I heard all of you. You demanded
that they should also be heard. 1
asked them that they should also
come and speak in this House. Now,
about that, I can give my ruling only
after hearing them.

SHRI JYOTIRMOY BOSU: Don't
mix up the things.

MR SPEAKER: Everything is con-
tained in ‘whatever you have men-
tioned, The same matter which you
have raised is contained in your pri-
vilege motions. 1 cannot give the

ruling piece-meal here and piece-meal
there.

We now adjourn for lunch to re-
assemble at 3.30 p.m.

1425 hrs.

The Lok Sabhe adjourned for
lunch nill thirty minutes past Fifteen
of the Clock.

The Lok Sabha reassembled after
Lunch at Thirty Minutes past Fif-
teen of the Clock.

(MR. DepPUTY-SPEAKER in the Chair)
QUESTION OF PRIVILEGE-—contd.

IMPORT LICENCE CASE
SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU (Diamond
Harbour): On a point of order,
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SHRI MADHU LIMAYE (Banka):
Qn a point of ovder.

MR. DEPUTY-SPEAKER: Please
sit down. I will hesr all of you.

Now I seek your assistance on a
purgly technical point before you pro-
ceed further. Today 13 Friday, and
you know the rules that, en every
Friday, two and a half hours are
devoted to Private Members’ Business.
Also when the time for Private Mem-
bers' Business comes, we adjourn every
discussion and take up the Private
Members Business. That has been
the practice. Now if we look at the
order paper, we will find that we had
fixed 3.00 pm. for Private Members’
Business. We are now behind by half
an hour. I wouild like to have your
opinion or desire in that regard whe-
ther you would like to do away with
the Private Members' Business.

st gew W wEE®  (RAT) ¢
FaleaR AT, T AT AMGAZ AT B
RETIT &7 FTARA § WIW g THE!
areATAEA . . (eguww),

sft g qlex (FAYATaTR)
gW g wYaAT WEA )

o N WX PEHEW : SITEm
3Ry, 3R A% & foaq fadny 0w §,
sAga 4 oF wa & A7 foar § 6w
FTETT R AT 1327 fvar §——-ng ady A
& qiaer fean §, fafe ey o 5 avaar
far & f& drodvonrgo oY frqe ifaw
97 T@i-4 TRET fgm 9 @ sAk
a1z g ¥ Fra Swd | Fq 9%
@rodTomrée F¥ frad fam av 7Y
@ ¥ W fFdy s Y s
AET AT qA )

SHRI JYOTIRMOY BOSU: I would
request you, Sir, since you had been

a member of this House, an illustrious
member of this House, . .

MR. DEPUTY-SPEAKER: I am still
s member,
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SEBL Q Y
you are mﬂmﬁw BQSII Now

MR, DEPUTY-SPRAKER: I mmn sifll
a member and I sit there in front of
you,

SHRI JYOTIRMOY BOSU: 1 would
like you to listen carefully to what I
narrate. from the books of account,
these documents, and give us your
considered and upright opinion, up-
holding the dignity of the House, as to
whether it has become obligatory on
the part of the Government to lay
on the Table of the House the CBI
report,

I have to repeat this, Sir, because
they do not understand these things;
they do not want to understand these
things. There arel two persons, two
senior Cabinet Mimsterg representing
the whole Government of India on
the flooor of the Lok Sabha. What
did they say? Mr Brahmananda
Reddy, the Home Minister to-day,
who was doing a lot of tight-rone
wallang without any success, his pre-
decessor, Shri Uma Shankar Dikshit
said:

“I am making a promise I am
giving an assurance that afte:
this investigation is over, the first
thing that we will do 1s to come
to Parhament and we will say,
*‘This is where we have arnved
Please tell us as to what we should
do’ Tt is only after that

Mind the words,

« It is only after that, accord-
ing to the wishes of the Parliament
that we shall proceed ”

Now Mr Gokhale, an emumen!
lawyer and who was also a Judge of
the Bombay High Court and who was
also a practising lawyer at the Sup-
reme Court, knowing all the hmta-
tions of the Government and the law
said:

‘I have said at that time that we

shal] take the House into conﬁdence{
after the investigation repor!
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was available. After the result of
the investigation was svailablé, we
shall take the House into confidence.
The whole matter is bound to come
to the House to consider at that
time.”

1 have quoted verbatim from the pro-
ceedings of this House. Now, they
have taken a stand that under the
existing laws they could not have
possibly come before the House with-
out going to a court of law once the
CBI inquiry report establishing a case
prime facie came into their hands.
That is a matter for the Committtee
of the Government Assurances. But
1 will deal with it 1n a separate way.

Now, since the CBI inquiry report
is in their hands and now they have
gone to a court of law already, 1s 1t
not obligatory on them to come
before the House, read out the entire
CBI inquiry report and lay 1t on the
Table of the House sc that the House
1s able to give its counsel and a direc-
tion to the government as to what are
the things that are to be done? Now,
the Government have not done it and,
therefore, it is for the Chair to give a
ruling in view of the two assurances
that are on record that the Govern-
ment must lay the CBI inquiry report
on the Table of the House because I
am positive that the original report
15 now being altered and they are
only trying to take time from the
House so that a fabricated report is
placed on the Table of the House,

You are the only person present
in the House who can save the House
from the indignity and disregard that
is being showered un this House by
this Government.

ot o Wty .  (ww aw)
I TH, g ¥ N aowrd vt
0 IGE G AT W A A qy
Wmaﬂﬁﬁ—ﬁtﬁﬁmt
dfer  ag avw @ g Aokl

steardf ot v & o vy oty & avei
e vy aR 1 Raw &
WA AR F—waT TY I qEEAT ®
afe seam 7@ & o1 9F orgw A ™
avg ¥ anay qgurE STy 7 K oW
FAT WIIHT WA ATFAT E |

MR. DFEPUTY-SPEAKER: I will
give my ruling.

oft 7y wW : JUTSW WEREA, TWH
geag Y o o a1 9 SRRy &
aray Iw g1 af ¢ FIF w7 AT wTAL-
a7 feyr o3 ¥ wfaar & oo IEwT
FFua ek farga amd aT w e
VAT § G AR T IRET 8 1. .
(www ) T T A APIET T
Ieorae fam § 1 W1 wE TR -
T A ¥ 1 A Fr afewy M AR
T AT & 1 W TG wewe AER ¥
Fgr fw e aefada & & A s
£ | S 12 ard F7 g | WL W
M2d ¢ AT R ITHT I ARATE

“MR. SPEAKER: So far as that
assurance was concerned, it was
quite categorical. Hig (Speaker’s)
concern was that MPs. were invol-
ved in st. If it were somebody from
outside, then, that was a different
matter. But here MPs. were invole
veq and so the House was seized of
the situation,

Now a difficulty had arisen be-
cause the CBI instead of waiting,
and laying it before the House, had
followed another course by sending
it direct to the court. A plea could
be taken that it was now. a sub-
judice matter. But this House was
directly concermed with the hoaeur
of these MPs. So, some way should
be found out of thig tangle. So far
ag MPs. were concerned, the House
should be in a position o express ite
opinion. In the matter about our own
Members, some way should be found
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lest this House should be deprived
of its own decision on thelr conduct
and character, After all, we had to
keep the image of Parliament clean.
He (The Speaker) would have to
find a way out.”

wa IFA ag 5 g & fF wrierarde
#Y JOF FIT T4 w0 TN q9-few
¥ araqe, W & e Faeream oo
gg @91 grit #7, g fafaferd w=w
g =t & fod ag wravaw §
Hfro o ﬂTQo %mmwﬁ,f‘ﬁf‘m
e oY e # 7ol 97w A
s egr e fofr s ¥ sa fea,
& g fod & a7 W g,
Fo qFo mvo fy I W% gAY
or% T {1 g ETE SR
A& FTWr g, afFw  ogo qwo faxr
*Y gra ¥ TET | A foy Arew ¥ wg
2T & Wo dYo wrdo F1, ¥ F FHAT-
e, f5 #wd fafaeer & Awa
wfaede, st AT wfae srcraw fry
¥ Ay § o Tuw vz ¥, A
gaves 714 7 g w37 {5 uFo ¥o fag
Far § fr fafees & gra wwga w73
& fanr 1€ Av g AT uF A4V
grAT-0a T1fgd 1 & e fro wZ2)-
areary & g9 799 FH & 97 g
€ A Y e g wR ¥ oy anfed o
Afeg afag wrE & A AGIA T &
Ry g AT 7 1 qFo Fo fazd ug
¥ | FaugT W ag v §
20,000 %o G0 &o fag ¥ fad wifgd
o9 g ag AT TRy E e g W W
@A w0 7@ fear @y ? Ao
o wrfo AWT W 9T BT TARA:-
o femr ! W I Qe Fo fag
# grarfia fray ar 7 W arfaridy
w4 & A wveT i A Qe ®o
§ fag Y are fawrely anefY, e oft e
ol ww fed o afamriify Wiy
aoff Tt 1 o o Pre WrTe R WY

NOVEMBER 22, 1974

Privilege 268

T W W et awadt oY gorar
ary i afeariid Wi gw arw B
ag § wdr ol e war aveey ¥ o
g o & dar faar, wr oofe-
wfcar & o dar forar ? & gy ¢
R wRET # Jrw A A W Ry
#r & Ot e w9 foor @ &1 Bo
w100 & v oo dto o urfo ¥ gm
9gq, # atw A § A IueY ww feqr
@ § 1w gafad gaw o oaerd ¥y
arfed, uix ag foid firads &1 swvar
ar w7 & fad ag7 € ¥y a3 qrh
=fed

T X AT gW R ®A €T FC a2
FgT1 5 57 e & S oy ara ) ot
2 9% W9 ¥ F T T 5qY At ¥
a & wren v g i A st ara
3T W1 g AT § ag WA g
TF WY FT THF FIT T997 2 5 =frey
A1ga A¥ w7 1 O 1 IFHT FaAv

“If a document has been qouted

my ruling 1s that 1t must be laid on
the Table"”

T KT @ 98 T w0 fr efwe d
T W 9 orer }, & ) Folg v
efre< 71 ag frard § 1 ) A Eq qomar
Sl

“If a document has been Quoted

my ruling is that must be laid on
the Table.”

LGL R G LI L s i
T W19 WEA A ) S SR 1A
At wrgw A ag vy & fis fewmrd
g F I T §? Y K are
NrEra Ry T
qread § o fis femrrr A R o2 § -

(1) To refer to a document;
(2) Cite;
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(3) Adduce ag authority;
(4) Give the actua] word;
(8) Ty enclose in quotation marks.

oY g AT A gaAr ¥ IT AR, Wi A
A e WH & wdaw T
W&t srar wafad gara wfaw O
fwar smqm 7 & o wgew g fr wEew
e AL AT T AN FERET
e § ST g @ & ) ww B g #re
Mo zrdo #Y fRd aft & 1 FHAT
FeZarsary & wav r wf fonde £
# Ay afer 1 g 79 & O 7R
@ faar & e I 77 oET

“As regards the delay in replying
to vour letter, 1 was out of tne
country for 5 number of days and
besides certain conseguential action
had o be taken on receipt of the
interim reports mainly from CBI: ”

gzfen frqida e & JYo aYo wido &1
gt o o wife F wAMAT WY AT
ara¥ & a7 § Wiv qda o &, w1t
1o 1o o fo wY #E gxfem friEm 3y
At w1 or Eniwe i afr g oy
A H AT AT

g3 A TN A RE F T
g 1 /o uwo fax ¥ &2z far A
a2 %1 fv g0 %o faa wix Frfrezt &
oy & o o W FYTA A=H
Ty foar (5 g9 5 & g
ATARE A AT E L AR Ao Mo
afo A WEIFEE WA F g A
g\ ¥, &g wwmr = o wefw O
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YT T & o ¥t urfo WY war fiv
faed A uwo &o fag o wiw sz w0Y
=t fF gud aga wee e derar dar
&Y gwar § 1 94 g 2wl o Ay
afsat #r gt o arees § T W ot wr
oF &9 § 1 flo 7wy ¥ wgr
A FAHTY & Wi ag A arde
&t a5 §, wrd fwlen gy gar &4
&fewr 28 ard &1 e 7Y § gAY
srrAeTd &Y € oY ge-garer oy £
FARAT & FIT o7 Ior §, A
st ¥ FIT BT T S
fpmr ¥ Ar? ? gaww £ ¥ AR, Yaeg
EFT 7 7-F, grrgy fearEds &
¥, QTR X q?’ AR CHET
g Ton aifgh o gai AT agT §
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a7 fo7 o gar7 AT & gAw
T faar P b @t & ww or
arx wE w0 Wiy af A awe
TFA FX AT I WO | gwlAn 7
g2 for fedtda oY 1 gud w9 78) 3
N FT I N TEATF T T X TF
gafre foitd o Ffea g g aan
¥ wraremq faear § f6 g Az
q7q A FT , TR UATHR F A A
& oY o Rt mrfy £ ¢ aet 4Y fomr-
wrafze Fravie smodt | gafrg & w0
g g e g g fhdw o
TA- gy | Aw f awerT WE
grga X WY awrew faq ¥ 12 Q@ W
QI & I *E Iy T WA 1 g
fox qFqEa 26T I wIF) AT
w(g® fafeed dH2fee ¥ 59 9 §
I9% WX 9T LN sy § {5 awd
AW, FAMAYT FEwT a8 Fwe A1 o
qraet and AgT & 1 & wrost wrw w2
¥ fag 89 § 1 wowy &8 w0 §
waw A
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wiai § | XPeT NY 9% ¥ Hew 9
s Y fowr g% 07 sasr dze
¥ oz fear qre—

oY e wvx woe : wey W R

ot oy foad : "o wrd A s
& & 1 i wi = voona freny fw
g Wi foaar § fr waafea &)
% wiEs #) fir oy sa-afee sa
a1 ) gie wrg Traw & wodr |, (suw-

W) e $E W F ) T B 519 Y
g 1hgar s §

(Interruptions)

You are trying to give protection to
the criminals You may deny that
(Interruptions )

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE): Sir, he was refer-
ring to the letter of Mr Tulmohan
Ram addressed to the Speaker obvi-
ously. He 1g alleging that it has been
done under my advice or it is drafted
by me. I want to make it clear that
although Shri Tul Mohan Ram has
been a Member of the House, 1 have
not seen his face 1 have not dealt witn
any letters which he has drafted or
nct drafted.

SHRI PILOO MODY: I did not ksow
you had to see a man’s face to draft a
letter.

SHRI H R GOKHALE: I have also
said that I have not draited any letter
for him.

Qv WAt WO 1 Qo QAo fua

q ¥ Fg yge WS )

<ot ug oo - ol @t ¥ A e
" g frar it Y T 7 A XgTe Wwd
*7 %77 § W17 7 & o %o qno Fiwr

#1 w19 §, v gfewnbamiralrafy &
& Pwere gl & 18 woelt weede R
Wy ek Lhrfpiery w) s wetg
&1

& s ) wgv wgar g e ww Ww
(Yt falde oY ae o ¥ o W w0
qRAT T

ot o wir gemr (voht) < qR Y
7 gt ¢ 1 A Fager fae ws
fafawe Y 2% | o wiw & 26 wY
3G 1 ¥ 26 TR THITE

The last two and g half hours of
a sitting on Friday shall be allotted
for the transaction of private mem-
bers’ business”

7z ww ¢ Fr wigd & 07 wrgie fafsr
an % faq ard 9 Fifveg frg wma
fragsz e s Ml B v g 1 -
Arr aF ¥ 1 wrg aF qreeos {730
w07, fwaem) v EF N 5l
-

7

“The last two and a half hours of
a sitting on Friday shall be aljotted
for the transaction of private mcm-
bers’ business:

“Provided that the Speaker mav
allot different Fridays for the dis-
posal of different classes of such
business and on Fridays so allotted
for any particular class of business
of that class shall have preced-
ence.”

T® WA WO g7 €573 AT
T g

Wigw oy g : fegd A F2
e oF r arghe Ay Fafads =1
foe st R W ERA ST Ha F
The matter is aiready fubd fudice.

ra v crmgm @ ¢



27m3  Question of

qak E} W WX F owg s}
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The Speaker has already given rul-
mg. Interruptions

LEHY 7T ToE By A A g
SHRI MADHU LIMAYE. Wha! is
the ruling?
st sy weg I : FAET Y wEe
£1 71 7 2 5w 13§ 9T ESHI FT IR
8 M ATTIaRGT I T AT A &
% va fo g §, = W At ol g
fakd for AT ad1gen 7R
R A TRy eSS
ArmEn s R e
SHRI MADHU LIMAYE. What 15
the ruling?
oft qw W wNT T A9 A 9
Ty ¥ o S FT RFF AFE A
e g
ﬁmﬁm'*ﬂoaﬂeﬂ"fo
£ frard vea T
o qE WA GO AT F R
g1 95 ¥ TRET ETOR KT OFE T
wtfed | gAY 36 A7E A g W AT
&27 ¥R F TR FY g TEd 1

THE MINISTER OF HOME
AFFAIRS (SHRI K BRAHMA-
NANDA READY) Mr. Deputy-
Speaker, may I submit to you and
through you to the House that I have
sent @ communication to Mr Speaker
seeking his guidance?

(Interruptions)

SHRI MADHU LIMAYE: He is not
competent? (Interruptions).

MB. DEPUTY.SPEAKER: Order
Please.

(Interruptions)
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MR DEPUTY-SPEAKER- I will not
shut out anybody .. (Interruptions)
Please listen to me This creates an-
other comiplication because the Home
Minister suo motu has come forward
with a statement before the House

(Interruptions) What he has
said just now

SHRI PILOO MODY(Godhra) .
shows that he 1s as confused about the
ruling

MR DEPUTY-SPEAKER' The Home
Minister suo-motu came forward with
a statement that he has sent 3 commu-
nication to the Speaker seeking his
gurdance That 1s what he said.

SHRI ATAL BIHARI VAJPAYEE:
Oral or written?

MR DEPUTY-SPEAKER I 4o not
know I do not know what the commu-
nication 1s but the House 1s now seized
of that matter Once a matter 1s stated
before the House and the Members
seized of that matter I would leave :*
to the Home Minister to consider
whether he should also take the Hous-»
mntc cofidence as to what that commu
nication 18

SHR1 JYOTIRMOY BOSU And
elobrate what guidance he has asked
tor?

SHRI K BRAHMANANDA REDDY:
I sent a communication m writting to
the hon Speaker seeking ms guidance
and nstructions on the matter whether
the CB1 report should be placeg on
the table of the House or not.

SHRI SHYAMNANDAN MISHRA
(Begusars1) I rise on a point of order.
If 1t so pleases you Kindly permit me
to move g motion of contempt of the
Chair against the hon. Home Minister
or I shall give it 1n writing that he has
committed a contempt of the Chair
and 2iso a contempt of the House. We
have bé¢n déaling with this issue un-
der your Chatrmarnship snd in the
meantime the hon. Minister takeg the
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matter out of the hands of the House
and out of the hands of the Presiding
Officer who happens to be in the Chair,
the hon. Deputy Speaker. This is a
grave contempt of the House and a
grave contempt of the Chair.

SHR] K. BRAHMANANDA RED-
DY¥: That communication ..., (Inter-
ruptions),

SHRI SHYAMNANDAN MISHRA:
He can gpeak later:

So, it requires your very clear guid-
ance whcether a contempt of the House
or the Chair has been committed or
not i1n taking the matter out of the
hands of the House and in hig trying
to refer it to the hon Speaker whoso-
ever happens to be m the Chair is for
our purposes the Speaker of the
House This matter cannot be refr-
red to the Speaker when we are grap-
pling with that issue Therefore, the
Home Minister has to be charged with
contempt of the House.

SHRI K. P UNNIKRISHNAN (Ba-
dagara); On a point of order, Sir.
When Mr Mishra was gpeaking, one
of the hon members opposite called
the Home Minister...... chor. ...

SHRI PILOO MODY: He iz not
even an assistant to the Deputy Whip.
He hag no business to speak to the
House and to address you from the
Treaury Benches. Let him go back
to the last bench where he belongs.

SHRI JYOTIRMOY BOSU, I will
quote from Kaul and Shakdher to show
how the conduct of the Home Minis-
ter has been unbecoming of a mem-
ber, not to speak of a minister. On
page 273 ig says:

“If a member desires to make an
observation on a matter before the
House or to ask a question from
anothey member who is speaking,
either to obtain clarification or for
the purpose of any explanation
about g matter which ig under con-
sideration of the House, he has to
address the question through the
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Chair.”

Here this is a matter which is very
much before the House and he has
tried to obtain a clarification about
a matter which the House is fully
seized of Now, Mr. Speaker is not in
the Chair at the moment. You are
in the Chair. Therefore, by addres-
sing it to the Speaker, the tome
Minister has shown disregard to the
Chair and to the House and has be-
haved in a manner which is unbecom-
ing of a member I shall be grateful
if you uphold the dignity of the
House and of the Chair by reprimand-
ing him right now.

Y srzer gt avwddy (varfaay) -
IITETET WEYEG, WA 12 I ¥ TG AIHET
faarz a7 faqq a1 gur § W) sEE
dav nEw § afady dar & qar &y
Wt go &Y 78T ¥, gw wwaw w4 & o Ag
g, &faw gw WAGT F 1 wF wANE
TE HHl ALY 4 T AL ETHT AT §
f& ag »Nav &t arz¥s ARA §)1 0
arzEw faw fhaw & wedia ag o @
8 ? faw fwaw & gawe g wdl wgtey
g efrae wr fazdt fodft § 7 oy &
g w521 1 ag NodYowrio o sy
{797 w925 97 /€Y TQT | TR 97
nF wEl qgw g1 efrET wgRg wr
daer gur ) ST hga & fa owoe
radRe @ & & 3wy amfa sdr 3
TATHE Y TG AT B wEw Ad T
AT TEET SIgdT @ at T wHAT g,
e T IGH s f T AT
uF A fE WA ¥ WET W,
gt age & fog e ¥ e faig
T ¥ g § It A frda
&, 35 &7 W W AT d gU , &7
ATAH T AT & Wr &, war wraet A
¥ 18, ean oY 915 ¥ 8 W
w aag wift It P e ¥ oo
ey wch & ONY Y ? gt
ag & fis g Wt & w0 WA
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TR FAFONE, TRy wa T
o we £ a7 § vk el & fa-drared
o o & qre AR w, w7 fg edbox AT
meRs wiw @ §, = wrgw WY
Teor arz vk § o mre At A
frdid @A srgd § &Y 3 wrg wrafe
af} &, T 5% w7 wr Y7 9EE &:.
ST MEIG WA, W g EER €
W R A WT T 52T FT HAEAAT
A AT ONT 719 |

SHRI N. K. P. SELVE (Betul):
One need not be a genius and study
parliamentary precedents and practices
to know that while you gre presiding
and when the House is seized of a
matter, 1t is your verdict alone that
will ultimately matter. But unneces-
sary motiveg are being imputed and
unnecessarily time ig being wasted
Before the lunch hour, 1n terms of rule
368, the Speaker gave a certain ruling.
None of us knew, including Shrj Piloo
Mody....

SHRI PILOO MODY: Or the Home
Minister.

SHRI N. K. P. SALVE: ....or the
Home Minister. None of us knew
whether in terms of that ruling it was
nicumbent on him to lay certain pap-
ers on the Table of the House or not.Is
there anything wrong, is it contempt
of the House 1f he asks of the Speaker
to know whether the ruling is that he
should lay it on the Table of the
House or not? However, if it com-
mends itself to you that the matter
being where it is that the ruling be-
ing vague as it is, as the House is
seized of the issue, it must continue,
why do we waste the time of the
House, Let us go ahead. He has only
said “T have sought the guidance of
the Speaker”, The ruling is the issue
10 'be tested. (Interruptions) Before
the Tunch hour the Speaker said he

given 5 certain ruling. What that
‘Sling ineant is @ matter uf interpre-

i
o
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tation. They are interpreting it in one
manner and we are interpreting it in
another manner and God along knows
what the Speaker actually meant by
that ruling. In view of this position
of the matter, it is but natura] that he
has asked what exactly is the ruling
and what he has to do in compliance
with that ruling, whether he should
lay something on the Table of the
House. Therefore, my respectful sub-
mussion before you is that in whatever
he has stated there 1s no contempt of
the House, there is no contempt of the
Chair If you are seizeq of the issue,
you arc the presiding officer, what-
ever you decide is final and we will
abide by it I think that is what he
meant.

SHRI H. N. MUKERJEE (Calcutta—
North-East): Sir, I fear, the crooked-
ness of the Government will lead to a
presumption of the criminality of their
intention.

What has happened 1s that, in the
morntng, the Speaker gave a ruling
and the trouble was that the ruling
could not be implemented on account
of the doggedness of the Government.
The Government dig not choose at
that point of time to ask the Speaker
for his indulgence for some more time
and for an opportunity to plead with
the Speaker either openly in the
House or elsewhere, if the Speaker
permitted it, to convince the Speaker
of the rightness of their opposition
The Government merely sat silent
and repudiated, in effect, the imple-
mentation of the ruling given by the
Speaker.

This was not an ordinary situation.
It was an extraordinary situation. We
have been driven to this unpleasant
situation of having to hold up the Pri-
vate Members' Business. We have
hardly ever done it in the history of
Parliament. In an extra-ordinary
situation, we are continuing the dis-
cussion which started in the morning
ang which went upto 2.30 P. M. That
extra-ordinary situation was develop-
tng in the courge of the debate when
suddenly the Home Minister pops up
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and says sorfething to farther compli-
cate the whole situatioh. I could have
aceepted the bora fidés of the Govern-
ment's position if the Governthent
during the recess had sought to contact
different parties and Independent
Members in the Opposition, hag sought
also to contact the Speaker and had
also sought to contact the lLeader of
the House who ig in Narora, accessible
on telephone, I suppose. They could
have done a lot of things in order to
get over a situation of their creation.
But they did nothing of that sort.

Sir, the debate was proceeding and
you were conducting the entire pro-
ceeding in an absolutely digmfied
manner. You have called everybody,
Congress Members and non-Congress
Members, to speak on this matter.
Suddenly, in the midst of it, the Home
Minister pops up in s own fashion—
1 am sorry, 1 have to say these things.
He iz unused to the ways of this
House, His colleague, the Law Minis-
ter, chooses to be a dumb creature, a
kind of dumb animal whose name
come to my mind. 1 am sorry to say
al] these things It 18 because of these
things that we have to go on discus-
sing this matter.

When thig matter is being discus-
sed and you are in the Chair, you are
told, “Hold your peace, We have writ.
ten to your boss elsewhere.” We are
not going to tolerate this sort of thing.
If any of us were in the Chair in your
place, we would have looked upon it
as an insult to the Chair, not personal-
ly so much but to the institution of
the Chair. Whoever sits in the Chair,
Gurdial Singh Dhillon or G. G, Swell
or anybody else, the Chair is impor-
tant, the honour of the Chair is im-
portant. 1f you, Mr, Sathe, were
in the Chair, could you let that letter
be used as sn instrument of circum-
venting the quty and the responsibi-
lity of the Chair and also the gignity
and respaet of the Chair?

You, Mr. Deputy Sbewkés: ave’coh-
ducking a debate Whish ou Hive pers
mitted. Yoy are listening to all sorts
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of pedple, thé plople on the other
side, who cannot formulate
a syllable of gignificance about parlia-
mentary propriety. Even €6, you aré
allowing ali kindg of people to take
part in the debate, Now, they come
forward with a suggestion which is &
slur on the Chafr. We are not going to
tolerate thia sort of thing. We have
all respect for all Speaker. We shall
have it again with him when he comes.
here. But that is & different matter,
The Chair has to be respected. The
Government is not expected to hold
up the proceedings like this. I do not
think the Parliament ig going to
stomach it.

I know, the Leader of the House has
to go to various places. She has so
many things to do. She has to worry
about a hell of a lot of things. I hope,
she hag written to the Speaker about
her absence. I do not know. She may
not have done so. I can forgive her
for not doing that. But I cannot for-
give the Leader of the House, from
day to day, ahsenting herself when
questions, discussions, agitating the
whole House irrespective of party
affiliations come before 1.

1 cannot forgive a person who calls
himself Shri Uma Shankar Dikshit
and who, as the Home Minister of
thig country, had given an aspurance
to this House on the last day of the
last session. He spoke on behalf of the
Government and he spoke in a manner
which suggested that he owed a duty
to this House to come before it on the
opening day of this session to apprise
the House about the progress of the
case. He has never appeared before
us since. He is a Minister without
Portfolio, But he is a Minister with
responsibility to the Lok Subha.

He should go and resd the Consti-
tution. He is responsible to the Lok
Sabha, whetber he sits in the Rajya
Sabha or wherever else it may be. H
may wmddthmﬁ‘bhlbwm"h
he may belomg, but e is respensible
Minister
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Dikshit chogses to stay away.
The ball ig.jn the court of Shri Brah-
mangnda Reddy; he is an indefinable
person—cannot~ formulate anything
because he himself cannot be defined.
‘He delights in the contemplation of
Brahma, which 18 @¥g FR AT well
beyond the understanding through
words or mental processes! I am not
surprised to see that his mental pro-
cesseg are such that we, ordinary mor-
tals, cannot get the hang ot it! So,
what can I do? The Prime Minister
is not here. Mr. Uma Shankar Dik-
shit is not here. The Law Minister is
mum. And poor Mr. Brahmananda
Reddy is preoccupied in the contem-
plation of Brahma! Where do we go?
In this predicament, he intervenes to
suggest that, because of a letter to the
Speaker, the proceedings should be
stopped. This is a reflection That is
why, an extraordinary motion has
been made in the most abnormal situa-
tion. This extraordinary motion
should be accepted by the Chair and
discussed. (Interruptions) .

MR. DEPUTY-SPEAKER:- What
happened to Mrs. Maya Ray during
the inter-session period? She must
have been to a hill station.

8he is full of energy. She is full of
vim and vigour.

SHRIMATI MAYA RAY (Raigenj):
I did not go to Shillong

MR. DEPUTY-SPEAKER: You did
not go to Shillong; you had been to
Darjeeling

Now I am not shutting this out. But
I want to make a small reference
‘There is just one flaw in the otherwise
impeccable speech of Prof. Mukerjee,
and that 15 the use of the unfortunate
word Doss’. Now may I say that the
relationship between the Speaker and
the Deputy-Speaker of this House...

AN HON. MEMBER: . .. .ig like hus-
band and wite,

MR. DEPUTY-SPEAKER: You may
be interested in wife. I am not

The pelatonship between the
Spealiar and the Deputy-Speaker is
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not one of bossg and ynder-study. We
are both independently elected by
this House and we qecupy indepen-
dent offices wuynder the Conatitution.
He discharges certain dutieg under
the rules ang 1 discharge certain
other duties. Of course, we have a
responsibility to this House, and as
far ag it lies in my power, 1 shall
cooperate to the fullest extent in
order to see that this democracy
functions and this House functions.

SHRI B. R. SHUKLA (Bahraich):
My point of view has been fully made
out by your goodself. The Chair of
the Speaker is one and the same,
though it may be occupied by diffe-
rent individualg at different times.
Therefore, my submission is that, if
any communication geeking guidance
from the Speaker. ... (Interruptions)
My submission is.. .. (Interruptions).
It is for your benefit. Kindly listen.

My submussion is that the communi-
cation which has been sent to the
Speaker is presumed to be in your
possession because you are continu-
ing in the same Chair and the same
office. Therefore, if it is in your pos-
session, then, on that basls, give us
guidance which is sought by the hon.
Minister. If it is not in the possession
of the Speaker and, therefore, it is not
in your possession, kindly ignore it
and give your ruling independent of
whatever communication has been
made.

SHRI S M. BANERJEE (Kanpur):
1 have lhstened to the submissions
made by my vanous friends. But I
was surprised to hear that the hon.
Home Ministe? hag invited a direction
from the Speaker XKindly remember
that when Shri Ishaque Sambhalj was
the Chairman. he got something in
writing from the hon Speaker to put
it before the House and he did it
and had to face the music. Still he
carried out the order of the Speaker,
Even then, when the hon, Speaker re-
turned to the Chair, he said that he
was going to uphold whatever the
Chgair might bave said



283 Question of

Here, the Speaker knew very well
that the matters were continuing.
Then in all fairness to you and in all
fairness to the House, he gshould have
continued in the Chair because what-
ever happened in the morning, it was
based on a ruling given by the hon.
Speaker. I have quoted instances and
it is correct that the Speaker gave
a ruling that if anything is quoted
from any document, it should be laid
on the Table of the House. I can quote
verses from the works of Tagore but
do you think 1t js all my creation? 1
can cram the whole report and produce
it without quoting. Even then it is
a quotation. Quotation 15 a quotation.
Otherwise, right frcm the childhood
we were asked to cram so many things,
but do you think 1t is all our creation?
I can quote hundreds of Ghazals from
Begum Akhtar’s records. Do you think
1t 18 all my writings? I am surprised
there are too many quotations in his
speech. Do you think only if the in-
verted commas are there, it is a quo-
tation, otherwise, not? I knew Mr
Reddy is a very able person but even
during the probationary period he is
committing such mistakes. He may
not be confirmed. Sir, you use your
own discretion and give a final ruling.
Had I been in your place, 1 would
have asked the Minister to go out and
adjourned the House, and we would
have all met on Monday in a cooler
atmosphere. I would request that
when you are occupying the Chair,
you are the Speaker If any Chair-
man, Mr Sathe included, is occupying
the Chaijr, he is the Speaker. I am
sorry. They should have apologised
to the House. Mr. Gokhale is here.
Mr Uma Shankar Djkshit gave us an
assurance and he lost his portfolio.
Let the Prime Minigler come. With-
out the Prime Minister, nobody can
give g decision, whether Speaker or
non-Speaker,

SHRI SOMNATH CHATTERJER
(Burdwan): In the morning, when the
hon. Members on this side were ask-
ing for laying the CBI report on the
Table of the House, the ground on
which it was being resisted by the

hrn Wisen Waictse smene dhad Taa Lad
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not quoted from the report, He took
refuge under the second proviso to
Rule 368 trying to suggest that what
he gave wis only o summary in hie
own words ang that he had not quot-
ed from it. Mr, Speaker never sug-
gested that the document cannot be
laid, .

On the other hand Mr. Speaker was.
very clear that if the Minigter haa
quoted from report, it was the duty
of the Minister to lay it on the Table
of the Houge. Throughout the Morn-
ing session this wag strenuously resist.
ed by the Minister and some Members
on the Congress side when this mat-
ter wasg continuing to be discussed.
After the lunch recess thig reference
tuo a letter or communjcation sent to
the Speaker 1s made. This i1s nothing
but a deliberate attempt to scuttle dis-
cussion 1n the House, under your
Chairmanship, and to tie your hands
so that you may think more than
once before you decide and give your
ruling thereupon. And also it im-
hes that you should wait for the
decision of the Speaker op this com-
munication (which has been sgent to
him) and that you should not try to
come to your independent judgment
and sc on. The attempt is to try to
interfere in a manner which 1 may
term ugly, and trying to scuttle dis-
cussion There 18 no provision in the
rules for seeking guidance from the
Speaker You have got all the powe:s
of the Speaker when you occupy the
Chair. Therefore, 1 don't know why
this information has been given t0
you and to the House, except for
scuttling the discussion in the House
Sir, 1 appeal to you to decide the
matter according to your conscience
An attempt is being made that per-
mission of the Speaker is required
that is, from Dr. Dhillon, and they
cannot decide on their own, to lay 1t
on the Table. Their attitude, I should
say is mnot only unbecoming of a
Minister of the Government of India.
but, Bir, it is a clearly derogatory
attitude towardg the House and pro-
per steps should be taken in this
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. oy o Qo ferlt (Rarentx) :
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g gEd ®an A @ Wi
IR e WY foar fa w1o g9 &) aar
Afay fo o wraen # ¥ wy a® | A
fE wwg 319 =@ faar, o wwgf«
wgr gt gfe wfem @ 9% & whad
L sy quT |

Traera §rdw qadt 9T wrRARe
frog ot & 71 wgr fr w3ne Qw4
grev ¢, o ag €@ v 7 I
ot 7 gdfefwwes: qmr ar fo w &
o &% %7 w1 waww &, g9 ®1 AW
dfat fo & wgr o | O ¥ AW oW
amgfr #a gt mf ? m A A
wfon 8 & g waww = &) @vw 5
¥% # 31 g whan & g A&t ot
A 31 g7 IaR $1€ ad IFHAAGT A

PROF, MADHU DANDAVATE
(Rajapur): At the outset I would say
this , Sir. I any Member of this
House, (including any Minister) sends
any ‘private’ communication to the
Speaker or any one else privately,
we are not at all concerned about the
communication. Without this House
knowing if a Minister sends any com-
munication to the Speaker we do not
feel concerned about it at all. And I

_ will quote the precedent. VYesterday
| when the Minister for Parliamentary
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Affairs got up here and said that we
should take up the next item on the
agenda, that is, papers to be laid, many
of us got up and said, when we ad-
journed for lunch at that time the
Speaker had not made it clear ag to
what will happen after the lunch
break. Therefore, it was considered a
continuation of the morning stage. At
that stage the hon. Minister said that
during lunch hour he had talked with
the Speaker. And you rightly said
what private conversation took place
between the Parliamentary Affairs
Minister and somebody else is of no
consideration to the House at all. If
that were to be quoted to the House it
would not have come before the House
at all. But if the Minister quotes that
he had talks with the Speaker on the
Floor of the House then that becomes
part and parcel of the proceedings of
Lok Sabha. Sir, you in your inimi-
table and humorous style said that if
I try to bring into discussion my own
wife, even she will become part and
parcel of the House. Then Mr. Baner-
jee jocularly quipped: Don’t bring
your wife into the picture unless
somebody else will demand that she
should be laid on the Table of the
House. '

Sir, on the basis of the clear under-
standing given to thus House and on
the basis of all the past traditions you
rightly said that what transpires bet-
ween the Minister and the Speaker or
anyone else outside does not become
the property of the House. But when
it is quoted on the Floor of the House
that becomes the property of the
House and part and parcel of the pro-
ceedings. Here the Home Minister
has not merely sent a communication
to the Speaker seeking his guidance
as to what is to be done about the
CBI report but has had the temerity
to say in the presence of the Deputy
Speaker that I have sought clarifica-
tion and guidance from the Speaker.
He has the temerity to say so in your
presence, We are not concerned with
who sits in that Chair. We are only
concerned about the Chair.

. (Interruptions)
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When -he shows. the temerity to make
the statement on the Floor of the
House in the presence of the Deputy
Speaker, let me make it clear that we,
‘the Members on the opposite side, are
not concerned with who sits in that
Chair—whether it is the Speaker or
‘the .Deputy Speaker or whether it is
the Chairman—but it is the Chair that
we respect. I would go to the extent
of saying that tomorrow even if Shri
Brahmananda Reddy sits in that Chair
we will have to respect the Chair.

Therefore, we feel in your presence
and in the presence of the Members
of the House when. he has said I am
seeking guidance from the Speaker,
it- is an insult to the authority and
«Chair of the House. This is a con-
tempt of the Chair. Therefore, not
only must he apologise but I would
also suggest that Shri S. N. Mishra’s
motion expressing concern of the
House should be taken up.

SHR] K. BRAHMANANDA REDDY:
I have greater respect to the Chair,
whoever is the occupant, than many
others who profess it.

Now, my submision, as I have al-
-ready stated, is that I have sent this
communication—written—to the Spea-
ker during lunch. (Interruptions).

st sAzaT faw : (z=rtemare) a3
AR ARG L AE P Ta@d |

=it es fagrd avewat . a9 mEe
T Fig owT ¥ 91 @Y A | GgA AQT

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr. Deputy-Speaker,
Sir, we, on this side, are actually feel-
ing about what the hon. Members
:from the Opposition feel that the
dignity of the Chair should always be
-maintained. It is only a question of
understanding and interpretation on
whether a minister, by writing g com-
munication to the Speaker, and that
too in this particular case, had in any
way brought down the dignity of the
Chair presently presided over by you.
The question is very simple. Every-
body knows that. The hon. Spea-
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ker gave a ruling.. That was not a
ruhng in my opinion’ but ‘it was only
stating the facts under the rules from
Parliamentary Practice of Great Bri-
tain—May’s Parliamentary Practice—
or also of the House. If something is
quoted from a.document a Member
has got the right to demand that it be
laid on the Table of the House. The
Speaker gave this as a ruling in this
particular case because since the
Minister was quoting from a docu-
ment, that has to be laid on the Table
of the House. He did not clarify the
position, He had given the ruling.
But, later on, it transpired—only a
few minutes later—that on this point
he was silent and, therefore again, the
Members from the Opposition ross on

their feet to say ‘what about this do- %

cument?’ In the meantime, the Minis-
ter came and said that he had not
quoted from the document. He said
that he was mnot referring to the do-
cument. When the hon. Members
stood up, the House was adjourned for
lunch.

As the hon Members on the Opposi- %

tion side and this side as also my hon
friend, Shri Salve and myself said,
they could not understand his ruling
as also what the Minister intended to
know from the Speaker and what was
the meaning of his ruling. Did he, by
that ruling, ask the Minister to lay it
on the Table? What is he to say on
the Table of the House? He has writ-
ten a letter subsaquently, Du-iag the
lunch hour, that communication is
made in the name of the Speaker. The

Minister, during lunch hour, wrote tog

the Speaker. Why? Because the rul-
ing was given by him and he has ask-
ed him as to what is meant by that
ruling? ‘Am I to lay it on the Table
of the House or not’ he asked him.
There was not the slightest inten-
tion on the part of the Minister to
show disrespect in any way or the
slighest sign that he had in any way,
insulted the House in thiz case. My
second point is this. After this com-
munication, if he felt that he was to
give a ruling, possibly he might have
or he might not have passed that on
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confused, Nobody knew what the

the being ruling was. Severgl attempts were
disgussad in the House, the Minister made on our part to ask you to repeat
#ys ‘I had sought the guidance of it or at least to tell ug he gis of it so
the Speaker’, Because you are now in that the debaty thereafter could have
the Chair at the present moment, proceeded on the basis of known facts
you can give your ruling if you instead of an illusory, imagined ruling
want: 1 do not know whether the that may or may not have been given
previous ruling of the Speaker can and can only be ascertained after we
be superseded by your ruling. I have see the record, after we see the um-

R
§
|
"
g
H
-3
g

nothing to say on this. corrected record, after we see the cor-
1645 brs, rected record, and only then we know
what was the fact. This has been am-

[Mr. Sezaxza in the Chmr] ply proved by the fact that the Home

I submit the Ministey has not com- Minister himself had to write to you
mitted any indiscretion in writing to and ask you what did you mean.

has not Now it is quite evident that in the
shown any disrespect to the ruling that was given, only one point
Speaker who was in the Chair. has been pitched upon, the question

. of guotation, whether it wag a quota-
SHRI PILOO MODY: Shri Bhag- tion from A, whether it was a quo-

wat Jha Azad, an hon. member, want- tation from B, whether it was & quo-
ed to know what is wrong. Iwill tell gauion ot all. Bot thi; is oot only ome

reason why we have asked for that
casion, Shri Brahmananda Reddy, the document. That document is our

Rt. hon, Member for Home Affairs, right. It should be in our possesion
did not specify that he had sent this mdithunothinl'todowﬁ:'he-
communication during lunch time. ther it was quoted or non-quoted. It
His Iater interpretation where he says is Government's argument that ‘beca-
it, we accept. Then I would like to use we did not quote from it, that is
ask if he did send that Quring lunch why the House is not entitled to it’.
time, why did he not come and tell It is absurd, it is rifficulous, and for

the Houste the moment the House .. ¢, ;neak ang debate that for two
reasgembled at 3.30 instead of telling hours is even more ridiculous.

|

SHRI MADHU LIMAYE: One Talking about quotations, this is
hour. rather interesting. The other day the

SHRI PILOO MODY: The second Prime Minister awarded the Nehru
thing is this. ltuthe Home Minister Award to Mr. Andre_!alraux. Very
wishes to find out something from the interesting. The citation read:

Speakar—and for us the Speaker is «Andre Malraux burst Euro
the man who ocoupies that Chair— A Do
has he sent the communication to the but as an event”.

Speaker and to the Deputy-Speaker

in the Chair then? That communica- Malraux’s own book had this quota-
o e sty -

sen - «

deal{ with, That also was not done. Malraux entered into European

consciousness not as 8 writer

Whether you are responsible of your w
office is meponsible, I will not say I but a5 an event”.
xﬂ%mmt%hmmm The citation eaid:

VQW
‘s Thindly, I een understend the con- i s Gog thre.
tutiob created I the ming of fhe ugh bis own Gode”.

Home Minister, because all of us were Malraux had said, page 208:
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“Each man epproachex God thro-
ugh his own Gods”

The citation read:

“Malraux's culture is, first and
foremost, & vast resurrec-
tion’.

Malraux’s book p. 246:

‘Let us not forget that culture is
but first and foremost a vast
resunvection”.,

The citation:

“Nehru wanted India commitied
to 3 umque destiny dedicated
to becoming the conscience of
the world”.

The book, p. 143 or 43—may be a
musprint:

“Nehru wanted to see to it that
India is committed to a uni-
que destiny dedicated to be-
voming the conscience of the
world”.

You have io decide whether Mrs.
Gandhi was quoting Malraux or she
was coming out with original ideas in
the citation on Mr., Malraux. If you
maintain the first then we have to
say that Mrs, Gandhi is a plaginrist.
It you maintain the second then we
have to say that she is dishonest. You
take your choice, Would you like to
refer to her as a plagiarist or would
you like to refer to her as dizshonest?
The fact of the matter is that the
same sort of tamasha is going on
here—some words, could not concei-
vably have come from the mind of
Myr. Brahmananda Reddy, coulg not
conceivably have come fiom the mand
of anybody except if it was a direct
quotation from not only the report,
but the charge-sheet which must have
come out of the report. Thi. is the
report about which I have already
submitted. Why this tussle hag deen
going on, as Prof, Mukerjee revealed
& you is, communication hes broken
down between Narora and Delhi....
(Interruptions)
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‘This so calied braing trust without
any evidence of brains is going to de-
decide the future of this country.
Communications have broken down
and therefore no instructions could be
received whether the report should be
placed or not. And the poor Home
Minister has written to you merely to
seek more time so that comunications
can be established.

Earlier it was said by Prof. Muker-
tee that the Leader of the Houiz
ought to be here. She has ail but
tisapocar +J from  Patiament and
therefore I have to openly confess
that I do not recognize Mrs. Gandhi
as the Leader of the House at all
Because the Leader of the House can
only maintain that she is the Leade:
of the Howse 1f she occacionaly at leas
for an hour o1 two every day puts it
an appearance. Unfortunately we are
left with two pecople in this House,
one is the Minister of Parliamentarv
Affairs, 1 think he does ine best h
can to deputise for the Leader An.
then Mr. Banerjee. Parliament ha
becn reduced to a monologue in which
Banerjee talks and Mr. Raghu Ram-
aiah listens,

I think this thung has gone on fm
long enough. There is ample argu-
ment for you to reply categorically to
the note sent to you by the Hom-
Minister: that yes, the report of the
C. B. 1. hao to be placed on the Tabl»
of the House. Had you done this had
communications perhaps been better
with Narora had you done this theiwe
would have been none of this and w-
would not have wasted this time, We
would have been on private Member-
bers business and the House would no!
have had any quorum and all o
them would have gone home.

ft wiere firm : wtow W,
e Rt G o gr g A
. F-RTC W guT ST IV WET
g imeacdd, | | | waw ey
W wre uri §, oY §Y oA § g
Wz wg o Wik 41wz W i O
feafoat oY mmtil
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MR, SPEAKER: Aller I left, the
Home Minister s, a letter to me, It
came in my absence. I left here at
& guartey to three for lunch and I
had hardly finished my lunch when I
received g call from my Private Sec-
retary saying that the Home Minister
had sent a letter and asking me, “Are
you coming or should we sent it
there?” I said, I am coming after 10
minutes, When I came and saw tle
Tetter it was 4 o'clock. You had al-
remdy fixed the meeting of the Busi-
ness Advisory Committee. I thought
since you will be coming there, it is
much better that I discuss it with you
et that time. But in the meanwhile,
¥ came to know that it has been refer-
red to in the House already. It would
have been much better if he bad not
referred to it till I had met them in
the Business Advisory Committee. But
it was alreadv going on in the House.
T thought if he referred to it, he might
have also referred to the contents. Of
course, the lelters are addressed to
the Speaker and not by my name.
Mr. Piloo Mody, when you talk, you
should talk with some responsibility.
3 would request all of you to see the
proceedings. I repeateq the ruling &
or 6 times. Fvery time yon agked,
“What is the ruling”, I saig I have al-
ready repeated it a number of times,

]

SHRI PILOO MODY: You should
vas; the same stricture against the
Home Minister ulso because he alsn
did not understand your ruling.

MR, SPEAKER: He understands it
and you understand it also The
ruling'iz not so complicated. After all,
1 just repeated what has been said
by the House of Commons Spenk-r
and by my predecessor. I said, we
recently discussed it aiso and this 's
the interpretation,

SHRI PILOQ MODY: There was no
ruling at all,

MR. BPEAKER: You take it like
*:;!;. But it wee repeated ¢ or 5
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SHRI PILOO MODY: A non-ruling

does not become a ruling simply be-
cause it is repeated 4 or 5 times.

MR, SPEAKER: Don’t try to ridi-
cule everybody. You have this knack.

SHRI PILOO MODY: There is no-
body here who thinks there was a rul-

ng,

17.00 hours,

SHRI H. N. MUKERJEE: Our con-
tention is that your ruling ig not being
implemented in practice. It must be
enforced.

MR. SPEAKER: That ic a different
matter, The rulion was there, There
was nothing much to vay except that
whey, a member or a Minister quotes
from some document, it hag to be laid
on the Table. There is nothing mue!
to say or elaborate. It ia a gimple
thing—when somebody quotes some-
thing, it is lai@ on the Table of the
House, Shri Hiren Mukerjee now
«ays “the ruling was alright; our con-
tention was that it is.not being imple-
mented”. It is not my fault. I gave
the ruling. Now the Minister takes
up a different position that he did not
quote from this and that.

SHR] SHYAMNANDAN MISHRA:
All the greater reason that the House
must insist that your ruling must be
implemented, As it is. if your ruling
is clear, categorical and unambigus-
ous, why are they hesitating?

MR. SPEAKER: The ruling is given
for implementation and not just for
reading. But the Home Minister took
up a different position later on, that
the ruling refers to quoting from a
document and that he was not quot-
ing, whereas it is contended on this
side that even though the inverted
commag are missing it is a quotation.
The whole of the debate was diverted
to a matter which was so unfortunate.
Now, if all you agree—I wonder it
there will be any use in prolonging
it—the letter will be laid before you:

SHRI SHYAMNANDAN MISHRA:
Which letter?
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MR. SPEAKER: The lstter which
the Home Minister wrote to me.

SHRI SHYAMNANDAN MISHRA:
It is an insult to the House, an aifront
to the House. We do not want that,
In the midst of the discussion we can-
not entertain any letter......(Inter.
ruptions).

PROF, MADHU DANDAVATE: Sir,
when you were not in the House, S8hri
Shyamngndan Mishra raised the ques-
tion of the contempt of the House
comtitted by the Home Minister. He
has formally given a motion to you
through the Seceretary-General. Now
Shri Shysmnendan Mishra might be
permitted to make hig submission on
the issue of contempt....(Interrup-
tione)

ft whee few : sow W

& X @ Y wgr o e wod oyt W
T Y auar § G gw AT wT @9z W
At o W xy WY arm ) gw W oar
wvar § fe oy wy g ) whie ew
firen s gt g W L . .
(wrwwrw) . | . g G o vy gAR
&Y are Wt €T | gw o Ay awa §
Lo quaz A sy L ar
&Y qar aok § 1 W § w9 qux
w#&r vy

MR, SPEAKER: I am not coming
into this. I will ask the Deputy
Speaker o sit here,

ot Wiy faw ¢ oo aw Y W@
wwrid ox & &5 wrsw o7 a9 4 B
v oy & &5 araer ) & agy ff e
Frrc g ) Wfea & ea< tmar § we WY
BEagEvaNaeawatl .
(vuwwrn) . | .

| v wew : W W e e
woan & oy agt ok D 438

off whwre fewr : sro gl o
qgl g whrfieir g
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vt e ¢ oY, & adt g
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e gEt waedt ¥ g vy Fo ag ot
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QwCwy § o g & e
F R ¢ g s e or wedwre At
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TN L, g NI AT,
syt ag Rl q @ ¥ fin s spvedt
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sgaeqr § 1 €adr aft g At o A5 W
AT A M oggear TET fr Ak &
X qeeq quA ¥ T o wyr w0
sqyeqt X W § o gF AT AY T4 K
¥ 1 whiw qrft & =it A w30, AINT
wrarex Wy arane X w47 fe fra fairerx
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sfufrfiy o wer § @ g wARX ¢ e
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weafekwa gy §, vafrg ok favrs
aeera wrdardy i wfgg 1 & wrrw g
€ fafrere qrge widy adt ¥ o gt
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fear €, fog qydx @ T97 wANT
et ¥ A ¥ e g e foar §,
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I Mz 2 foar § AN T wigd e
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gaey Nz fwqr) we o wAY § 0
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TR wg fear g 7y if g Y wealrun
qor 2, &% st ag & X @ Wy
wfir 27 Wit MW & A TG FEY
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rar w§ @ W@ wg wx Al
frox wn & gu AN A P AT T
Y@ ARAE e & QW TN g O
wred ¥ fs wudta arw §3 ( fpgrRuT we
% q® Wit ¢ wfwat oy o @,
weedf < miwat 18 ot W, W W
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wifeard § 1 worrs w) gawy awd )
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Aahruthhrultnghmmmod.
1 am prepared to withdraw it. You
may ssk the Deputy-Speaker or any
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other Chairman to come and sit heve
and give the ruling. 1 want to make
it very clear. I withdraw the ruling
ang you name any Chalrmian or the
Depity-Speaker. He may come bere
and give the ruling, I am not prepar-
ed to listen to auch talks. Lot any
gentleman from the Opposition or
from thig side come to the Chalr. You
name any Chairman. He will come
and give the ruling.....

SHRI JYOTIRMOY BOSU: When &
ruling has been given, it is absolute
and final. You cannot withdraw it

MR SPEAKER' I offer it. When
you nre dissatwsfied and I also accept
that you are dissatisled, the only way
ont 18 I withdraw it. Let any gentle-
man come and sit here and deal with
it. 1 am no! prepared to deal with
this subject. 1 am not prepared to
listen to this debate.

SHRI ATAT, BIHARI VAJPAYEE-
Let your ruling be implemented. .
(Interruptions)

SHRI JYOTIRMOY ROSU" It ig not
left to yvour pleasure to withdraw 1t

SHRI H. N. MUKERJEE: There
was not provocation for you to leavs

MR, SPEAKER' 1 think there may
be some feeling mn jou that, perhaps
the Chair 18 catung on this side. !
want to be abnolved of this. I am
askmyg others to sit through the de-
bate, I will come on other occasions
I offer it to you As my esteemer
friend, I request you. I will come on
othey items,

PROF. MADHU DANDAVATE
Thin is very unfair to the House, No
member guggested it.

MR, SPEAKER: 1 leave it and you
deal with jt,

PROF. MADHU DANDAVATE
What about the contempt motion®

MR, SPEAKER; Regarding this, it
will be deatt wuhbymyeouome
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I will gladly accept the findings of
my colleagues and all of you.

PROF. MADHU DANDAVATE:

Kindly take your seat. We want to
. mmake a submission to you.

In your absence, Shri Shyamnandan
Mishra has given notice of a motion
of contempt and he should be permit-
ted to raise the motion before the

House.

MR. SPEAKER: I tell you, I am fed
up with all this. Everytime you sit
like this and something dawns on you
at the end of the day. Why do you
wmot take up definite decisions? You
ereate headache for +the Speaker
and Members all the time and after
a@ll this you come with this letter,
‘No, no. We put it to you’ Why de
you not make up your mind earlier?

SHRI .SHYAMNANDAN MISHRA:
I have made some preliminary re-
marks gbout the contempt that has
been committed against the Chair and
the House. But this is the formal mo-
tion of which I have given a verbal
notice earlier. For the information of
the House, I will reaq it:

“The House is of the opinion that
the Home Ministey has committed
a grave contempt of the Chair and
the House by making a statement
in the midst of a discussion on the
gquestion of laying the CBI report
that he has sought the Speaker’s
guidance in this respect, thereby
blatantly seeking to take the matter
from the jurisdiction of the House

NOVEMBER 22, 1574

of Privilege 302

when it w. raised and seized of the
matter and from the jurisdiction of
the Deputy Speaker who was in the
Chair at that point of time.”

SHRI S. M, BANERJEE: I rise on a
point of order.

MR. SPEAKER: It all happened
during his time. He will now occupy
the Chair.

17.19 hrs.

[Mgr. DEPUTY-SPEAKER in the Chair]

MR. DEPUTY SPEAKER: Let me.
understand. Please sit down, Let us
restore some amount of normalcy. Let
me understand what is the issue at
the moment. So many things are
there,

Now, as far as I can understand, a
certain point was raised, At this point
I would not say it is a motion because
a motion has got to be considered and
whether I can accept that motion or
I cannot accept it....

SHRI SHYAMNANDAN MISHRA:
The Speaker at that time has accept-
ed T, A

MR. DEPUTY-SPEAKER:
do not know.

SHRI SHYAMNANDAN MISHRA:
There was no objection from the

Chair. I was allowed to move it and
I have moved it.... (Interruptions)

That I

PROF. MADHU DANDAVATE: Sir,
Mr. Mishra has already put the mo-
tion formally before the House; it is
the property of the House.

MR, DEPUTY-SPEAKER: I am in °
the hands of the House. 1 left the
Chair when the honourable Speaker:
came, but I did not leave the House,
I was sitting there....

SHRI MADHU LIMAYE: For which
we are obliged. ...

MR. DEPUTY-SPEAKER: Honestly,
I did not hear it, whether Speaker had
said that he had accepted the Moticn.
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SHRI D. N, TIWARY (Gopalgan)):
We, Never.

SOME HON. MEMBERS: No,

SHRI MADHU LIMAYE: He did not
say; but he did mot reject it either.
(Interruptions).

MR, DEPUTY-SPEAKER: Order
now. It is correct that Shri Shyamnan~
dan Mishra has read out that Motion.
But as you know, it has happened
several times, we read out a Motion
even before a formal consent or ap-
proval is given by the Spesker. So I
think we are still on that point just
at the moment...

SHRI MADHU LIMAYE: Whether
it is admissible....

MR DEPUTY-SPEAKER: Correct
He had read it out. Memberg have
been speaking for two hours or so
submitting that the motion should be
accepted and therefore I am still on
that point.

Now, shall we proceed with it? Or
do you want to make any more sub-
misison, plesse?

SOME HON. MEMBERS: No,

MR, DEPUTY-SPEAKER: Now, Shri
Mavalankar,

SHRI P. G. MAVALANKAR (Ahme-

Motion, My Wwounld have st onhee inter-
rupked him asd wonla dave said: No,
09, no. I de net allow you But he
. B e

. M Talte 40y
kind of objection, but on the scutrary,
listened and permitted Shri Shyam-
nandan Mishry to read out his motion,
obviously, {o my mind, means thut the
hon. Speaker hag held that Motlon {a
order. That is numbier one.

Now, Bir, I want to make one sub-
mission befors I go into the second
point that I wanted to raise. A lttle
while ago my hon. and esteemed friend
Prof. Hiren Mukherjes has sald that
this House has been reduced to more
than a cypher, by the Leader of the
House and by this majority of 370 and
odd in this House. Sir, the Leeder of

the House—I have been watching this
for the last two years and more--is
hardly present in this House except
on Wednesday when she has to, be-
cause it happens to be her Questions
day on those days. I have been watch-
ing matters of this august House for
8s long a period as 10 years, 1948 to
1986, not from the place where I am
sitting now, but from the Speakers’
Gallery, just above your head over
there, and in those 10 years, I don't re-
member a day when the then Prime
Minigter was absent on any day; when-
ever I had occasion to be in the Bpea-
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and Heaven knows, what they
ibrel {Interruptions) ;—to discuss, per.
hapa, about gnap poll or general eleo-
tions in the whole country. (Inter-
ruptions). But let me say this to the
Prime Minister and her vast majority

bere: it you want a sgnap poll tomor-
oW, we are ready this evening! Let us
settle it by going to the pecplel

MR. DEPUTY-SPEAKER: Mr.
Mavalanker I thought you were
making a submission on the admissi-
bility of the maotion.

SHRI P. G, MAVALANKAR: In
order to spesk on the admissibility of
the motion, I said, I am speaking by
way of preface about the dignity of
the Chair.

MR, DEPUTY-SPEAKER: I do not
think that is relevant.

SHRI P. G. MAVALANKAR: That
is refevant. My friends on the Cong-
ress bencheg should remember that this
Chair i# occupied by people who have
been known for their independence of
thought and impartiality and that the
Chaiy has come today in disreapect be-

way of inguiry in regard to this case
will be in the custody of this House
and e Government will come to
this House and inform the House and
sesk guidance of the House and then
take appropriste sction. Instesd of
doing that they have decided to
bypass the hon'ble House. Can we
all that?

At 3.20 »ov. when you came to pre-
side it {hy Home Minister wanted

House at that point of time, That is
why Mr. Mishra's motion ig very much
in order because he is saying in his
motion that the Home Minister by
sending the communication to the
Speaker and adding lafer, after 45
minutey, that that was sent during the
lunch hour—another additional expla-
nation by way of trying to defend an
already weak case—and then he says
that the Speaker will decide which
meant obviously that you as Deputy-
Speaker sitting in the Speaker’s chair
were not to be consulted because they
thought your ruling would be perhaps
embarrassing to the Government. The
whole point is whoever sits in the Chsir
continues to take the responsibility
and power of that Chair. If the Spea-
ker left the proceedings before lunch
hour and then after lunch hour when
you presided it was your responsi-
bility to carry on but the Home
Minister, 1 charge, deliberately and
wilfully ignoreg you and the Char
and the Parliament and the

1
pris
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MR. DEPUTY-SPERAKER: Just a
minute. It is not a question of catch-
ing the eye. Here, the Members have
made submiggions with regerd to
admissibilty of the Motion. I am
calling those who havé aiready mede
gsubmissiong for the second time.

SHRI 8. M. BANERJEE rose—
MR. DEPUTY-SPEAKER: You bave
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spoken ¢n this. Let ys not mix it up.
det us talk one by one. Thoste who
have alyeady spoken I am noi calling
them. Plemse do not insists. Mr.
Banerjee, don't complicate the matter,
1 will do everything. Now, Mr Raghu
Ramaish.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH): MR. DEPUTY SPEAKER, | am
not here on the technical aspect of the
motion This august House, while con-
sidering a serious matter ke this
must not rest merely on technicalities,
The prime charge levelled against my
coleague, the Home Minster, in this
motion is that there is an attempted
contempt of the Chair and of the
House,

Sir. I would like to say here and now
categorically that there has never been
nor there would ever be any such in-
tention as Tar as the Government 18

concerned  (Interruptions). Let me
state the facts I am not yielding
{Intorrupfrons)

SHRI JYOTIRMOY BOSU- Sir 1 rise
on a pomnt of order.

SHRI K. RAGHU RAMAIAIL: 1 ym
not yvielding 1 dig not disturb any-
body 1n the Opposition. T do not wvart
to be disturbed 1 am not vielding
I js not fair. Thig kind of bullying
will not do. We have a right to speak
on this side Since morning I h.ve
not zaid anything T must be heard
This ig a serious matter and the whole
House must hear the entire story be-
fore we come to Any decision

Sir, this moarning, when the hon.
Speaker gave & ruling—1 am not going
into the merits or demerits of it—there
was a widespread expression of feel-
ing on the Oppesition side and they
said that they would like the CBI
Report, or whatever it is, to be placed
pefore the House, Thiy wag the de-
mend. Then the House adjourned for
junch. The Home Minister, in order
to show respect tn the House, throuch
tha Chair, Wanted certain doubts ‘o be
cleared and he wrote to the Speaker
2 he mentioned just now. Because
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that was lunch hour, and the Houss
was mot in session, ax Mpn Bhagwat
Jha Azad and some of my colleagues
said, there wag then no other sltertie
tive but tp adresg the Chair. During
lunch hour, it js an empty House, Do
you want us to address the empty
House? You have to address the
Chair, So a letler was gent o the
Chair asking for some clarification,
direction or guidance or whatever it
is, There ig no other course for that.
Then, you were good enough to come
and occupy the Chair. Now, if it was
meant to be a communication be-
hind the back of you, as some Members
said, there is no need for the Hom.
Home Minister to mention it in the
aopen House, The very fact that he
mentioned it in the open House that a
communication wag sent to the Chair
shows that he does not mean disrespect
to You

On the other hand, he wanted to
brne to your kind notice that such a
tummunication was sent. It shows
respecy to you so that you may mnol
function 1 a vacuum, (Interruptions)
so that the Chair and the House dc not
tunction in a vacuum So that it may
not be saig thay we have not brough
it to the notice of the House and »0
thut it mav not be said that we have
rnne romethirg Lehind your back, Thes
exuctly was hig purpose in bringing 1
tn your notice in the House and m the
manner as it wag done I would like to
sav that there is absolutely no questto v
of contempt of thig House. If the fact
that he addressed a leiter to the Thair
during lunch hour is a contempt 1 do
not know what the Law of confempt
8. 1 am o Barrister and 1 know sote-
thing of the English Law of Toris
Contempt. Thig is the highest respect
shown to the Chair to ask for guidance

SHRI SAMAR GUHA: The whnle
matter appears to be as if it is some¢
wrangling over a procedural mstler
Bui you will appreciate that the
whole matter from which it started hma
a serious imoprtance which {nvolves
not only the honour of q.he‘ membore
of this House and the dignity of the
Chair but also the Whole concept snd
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values of the institution of parliamen-
Chair but also the whole concept and
But you wil] appreciate that the whole
matter from which it started has a
optly the honour of the members of
this Houwe and the dignity of the
serioug importance Which involves not
tary democracy itself. That jg the rea-
son why this is agitating our mind
The Government was trying to change
their stan dfrom one to the other and
trying not to come out with the facts
This is what ig agitating our minds.

Before 1 proceed, I want to know
when the hon, Home Minister wrotr
to the Speaker whether the report of
the C.B.I. bag been sent alongwith the
letter to the hon Speaker. Thig 1s
very important It is not my guspi-
cion. You wil remember not one but
fhree very important nationad dailies
in Delhi have expressed their doub
about the integrity of the CBI itscif
and said trat at the behest of somc
hwgher authority the CBI may cven
change the content of the report. 1°
the hon. Ministey wag sérious or
sincere in seeking the Speaker's guid-
ance. he must submit the CBI report,
if he hus not done, so, immediately to
the cffice of the Speaker

The decond point ig this T was
rende to arcept the explanation that
has bevy given by my hon. friend,
the Minister of Parllamentary Affairs
He wanted to create the impression of
taking the Deputv Spesker into con-
fdence nng not doink thing m  tnhe
backgrouh® Wity that very good
motive, he made that statement that
the TIome Minister had written to the
hon. Speakcr for hig guidance.

Tht ur sbe what actuslly happened
The Kon.Home Minister came rut with
the informetion about the faci' of @
letter he hia® addressed to the Speaker
not in'the beginning. First he said he
sought the guldance a? the Speaker.
For what 'purpose? Membery weore
agitsied. Then he said he Wanted to
fing qut whether the CBI report shrold
be plated on the Table or not Then
there was a Hafla and when arguments
were' being mutie, he came out with
the information that he had written
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during Junch hour. Now the pon.
Minister of Parliamentary Affairs has
said that he wanted to take you into
confidence and wanted to honour you.
Therfeore, he made that gtatement that
he had written to the Speaker. If he
was serious and gincere in what he has
said, what shuold have happened? At
3.30 when the House reassembled,
when you took the Chair, jt was the
first duty on the part of the Home
Minister to communicate to you and
through you to the House that he had
writlen a Jetter to the Speaker. T:.s
was what he wag bound to do. But he
did not do it. Fifteen minutes. twenty
minutes, half an hour passed, then aw
hour passed and then he disclosed that
he hag written to the Speaker. When
did he disclose it? When you made
the observation that you were not sub-
ordinate to anybody. The office of the
Speaker and Deputy-Speaker i& 2
whole, an office in continuily. The
Speaker and the Deputy Speaker have
a continbous entity. You have your
own 1~depen lont jud ement. Without
: Hributing motive this is (he reason-
zhle internretation one can put on i
hecause the Home Minister found that
vou may give an independent yudae-
ment or ndepeudent TUng to clarifv
the con‘usion created by the formrer
ruling of the Speaker, just to scuttle
that possibility, he came gut with the
statement that he had sent a commu-
nication to the Snesker seeking his
guidanee  whethre t the CBI reptr
shuold bhe laid on the Tabel or not.

7Ti.:1~forc. what the hon Minister of
Parliamentary Affairg has said may not
be the corect verswoon om the basis of
facts, though 1 want to believe him.
But interpretation of the facts leads
to a contrary impression, that the
Home Minister wanted to gouttle the
possibilty of your giving your inde-
nedent opinion or independent judge-
ment over the matter

The matter has become 3o gerious,
not only in regard to the procedure,
not only in regard o the right of the
Speaker or the Depuly Speaker. Whem
the matter was geized by thig House
he shuold have communicated to this
House Why is ail the oppoaitions
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united? The resson ig that the whole
country is Jookin gto us because it 1+
volves the honour, dignity, integnty
ahd the very concept of parliamentary
institutions. That is why the opposi-
tion is go agitated and people outside
are also agitated. It is a fundamental
thing that involves the dignity and
honour of not gnly Members of Par~
Hament but the institution of Parhe-
ment itself. I think therefore that
you will gecept thiz motion and allow
it to be discussed so that through this
motion if need be other matters also
csn be brought up for giscussion.

SHRI DINESH SINGH (Pratap-
garh): We are now apparently mak-
ing our observations on the point
eonnected with the letter written by
the hon. Home Minister to the hon
Speaker. Since the hon. Speaker has
already indicated that he would have
no objection to place this letter on the
Table of the House and since the con-
tent of the letter would help us in
turther observation that may be made
in the House....

N w9 fad WX TR W
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SERI DINESH SINGH (Pratap-
garh): Since Mr, Limaye has also
kindly added his voice to the letter
being read here, may I request you
to take the trouble of reading that
letter.

SHRI SHYAMNANDAN MISHRA:
My submussion 1s that placing that
letter on the Table of the House would
be adding insult to injury. If the hon.
Member Shri Dinesh Singh read out
that letder it would have been infor-
msl

SOME, NON. MEMBERS: Let him
read it

SHRI SHYAMNANDAN MISHRA:
It has been enough of an affront to the
Chair and the House...... (Interup-
tions.)

ME. DEPUTY-SPEAKER-] have my
own views in the matter. I suppose
you have finisheg your submission on
tle guestion of admussibility. )
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SHRI SHYAMNANDAN MISHRA: ..
No No. I have net started. This is in.
terlooutory submission.

MR. DEPUTY.-SPEAKER: That &
exactly whet I bad in my ming also.
But 1 was waiting till the Members
have made thelr su and then
1 wil} make certain observations, 1
think Shyam Babu made motne sub.
ml:sxom on admissibllity in the begin-
ning,

SHRI SHYAMNANDAN MISHRA:
1 have yet to make my submissions. .

. (Interruptions).

MR. DEPUTY SPEAKER: I do not

know what has happened to Mr, Patel
since yesterday.

SHRI NATWARLAL PATEL (Meh-~
sana); He has made hig obeservaticns.

MR DEPUTY SPEAKER: If you
want to talk I will just sit down and
you go on talking.

SHRI NATWARLA], PATEL. He has
made 100 observations; since the morn.
ing he has been speaking on this, but
now he says he hag yet to make some
observations.

MR, DEPUTY-SPEAKER: I thought
Shyam Babu who sought
to move this motion hed already made
an observation. Anyway. it does not
matter. Since there is so much confu-
s1on, 1 do not mind hearing him again.
After that, you will allow me at least
to give a ruling on thig limited ques-
tion of admissibility.

SHR! SHYAMNANDAN MISHRA-
1 am gubmitting in all humility that
the motion that was resd out by me
while the Speaker occupied the Char
may be deemed to have been admitted
by the Chair, because nothing can come
before the House unlessitis permited
bymecwrmuwouldhnobody'l
contention that in spite of the Chair's
objections to it, 1 went on reading mY
motion. There was complete gilence at
that point of time andé Y think f-h";
way the implied approval of the Chal
st that time.



813 Question of AGRAHAYANA 1, 1896 (SAKA)

[Shri Shysmnanden Mishra]

Whenever any contempt is commit-
fed in the presence of the House, that
haz to be taken by the House sg u
live affair and it does not even require
previous intimation, It ig instantaneoys,
Whenever any person from the gallery
throws any leaflet into the House, the
House takes jmmediate notice of it
When the Minister of Parlinmentary
Affairs comey before the House with
a motion, we accept it. Similarly, at
410 an event of a very ugly character
happened in the House, While we were
making submissions to you that the
documents for which we were pressing
in the morning should be made
available to the House the hon. Home
Minister, chose to make a statement.
Whenever he makes a statement, he
puts his foot in hiz mouth, He had the
audacity the other dsy to say someth-
ing about JP. So long as those ugly
words remain on the proceedings Mr.
Brahmananda Reddy’s asppearance
would appear to me to be a very ugly
affair. I am honest to the core. I want
to say that gince he has decided to
make a statement of that kind, that is
bound to linger in our mind all the
time,

At 4.10 the hon. Home Minister con-
veyed this evil tidings to the House
that he has gent a communication to
the hon. Speaker. Some of the hon.
Members on the other side gubmitted
to you that it was in no gpirit of con-
tempt that he had made this communi-
cation to the hon. Speaker, that he
simply wanted a clarification about the
ruling that the hon, Spesker had given
earljer,

May I remind this House that at no
point of time when we were remons-
trating with the Chair, clamouring for
clarification, a single syllabus of that
king fel} from the 1ps of the hon.
Home Miniser, or any member from
the other side of the House. When the
House sdjourned for lunch, they came
to know ouyy inflexible determination
‘mvm 1 in e sfterncon mdtothg
dlso inew thet you were going
in the W’;WW) That
is the precise sccusstion. He knew,
tveryhody knows, just as the hon.

Shri Piloo Mody said, that you are the
Speaker in the afternoon and the hon,
Speaker is the Speaker in the mor-
ning. He knew
he made thig
did he mean by that intervention?
That was a clear notice of injunction
on you and injunction on the House
“please do not proceeq with this mat-
tel';’:hisnul:terl’u:sI:een:-etex'l'edto
a higher court.” How can he take
any other stand now?

'm_e hon. Minister of Parliamentary
Aﬂmsaidthatitwaal.lmmelctuc
seeking clarification or guidance from
the hon, Speaker. Was it not the duty
cast on the hon, Minister of Parliamen.
taryA!fair;atthltpointofﬁme 1o
come betorethenouseandutgor a
clarification?

SHRI VABANT SATHR (Akols):

Sir, on a point of order. On what is
he speaking?

SHRI SHYAMNANDAN MISHRA:
On the admissibility,

SHRI VASANT SATHN: Under
what rule js the motion being made

and ynder what rule is he speaking for
the last two hours?

PROF, MADHU DANDAVATE. He
is pleading for the admissibility of
his motion,

SHRI VASANT SATHE: He makes
a point for two hours and he does not
know under what rule,

SHRI SHYAMNANDAN MISHRA:
1 am not that ignorant of the rules,
I am telling you.

MR. DEPUTY.SPEAKIER: He has
given a notice under rule 194

SHRI VASANT SATHE: That rule
reads:

“Save in so far ag i otherwise pro-
vided in the Constitution nr in
these rules, no discussion of a mat.
ter of genera] public intevest shalt
take place except on 8 motion made
with the consent of the Speaker™*:

Is this a matter of geperal public
interest? (Interruptions). This i3 mat-
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ter strictly within the precinets of the
House, gtrietly related to the rules,
How is it a matter of public interest?
(Interruptions).

MR. DEPUTY SPEAKER. May I re-
quest the hon. Members that we sre
reaching a conclusive stage? Please
don't create more complications now.
Let us finish,

SHRI SHYAMNANDAN MISHRA"
Sir, in my humble opinion, there can-
not be any subject of greater public
interest than a subject which involves
the lowering of the dignity of the Chair
ang the lowering of the dignity «* the
House. The distinguished occupunt ol
the Chair, whenever you, Sir, do not
happen to be in the Chait must know
more than anybody else that ;t 15 2
matter of the highest importance

So, my submission iz thay there 1§
already an implied approval and con-
sent of the Speaker so far as my mo-
tion ig concerned. The motion 15 of the
highest importance which you, in you:
pheasyre, must agk the House to dis-
cuss it

MR, DEPUTY.SPEAKER Now, I
hope, we have done with ull speaking
and other things.

I am dealing with thig hmited ques-
tion of the admissibility of this mo-
tion which was given notice of and
raised by Shn Shyamnandan Mishra,
Shri Atal Bihari Vajpayee, Prof H.
M. Mukerjee, Shnn Janeshwar Misra
and Shri Piloo Mody There is another
one by Shri Jyotirmoy Bosu.

Since the whole matter arose out
of a certain observation made by the
Home Minister relating to a particular
communication which he had sent to
the Spesker during the Lunch hour
when the House was in recess, I think,
s will be fajr that thig letter should
ot be kept away from the House, The
House is seized of this that & com-
munication has been gent to the Spea-
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ter before the membery of the Busines.
Advisory Committee and to seak thert
assistance and their opinion on the
matter. I think, he sajd so when bhe
was in the Chair for some time,

We have gone many steps beyond
that. Therefcre, I think it is only fair
that this letter should not be kept awaw
from the House any more. Whethe:
ynu agree nar disugree, let it go ¢’
recotd. Thig is ¢he communication tha:
ho sent to the Speaker, So, I will reas’
that out.

SHRT SHYAMNANDAN MISHRA
Thanl.e 11 the mediatory role played
by Raja Dinesh Singh.

18,60 hrs

MR DEPUTY SPEAKER: For the
Jasg two hours, it was :n my mind tha
this Jett'r must bhe Lrought her
Whether ve ave buth big men or smal
men, I tunk, Raja Dinesh Singh ane
mys1f thought ahike. Buti, I think, -
physical  slature, we are about th-
sdrme.

This 1n the letter:
*Dear Mr. Speaker,

I am wiing to you to seek you
gwuidance and your direction ot
an wmaportant matter that ha-
been thrown up in the coutse of
discussions in the House. Wher
the CB1 wa, entrusted with in
vestigation of certain specific of
funces, they completed thesr in-
quiry expeditiously. Accordng
to the normm! practice, the¢ CB.
meorporated the results of theu
investigation in the form of -
report.”

Su, there 15 a CBI report. Many
you were saying ..

AN HON. MEMBER: It is only
the form of a report.

MR, DEPUTY-SPEAKER* All 1ig?

SHRI PILOO MODY: Then he w!
be able to gay, ‘1 never said there w!
4 report’,
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SHRI MADHU LIMAYE: Is there
one report or are there several re-
ports? Mr. Chattopadhyaya said that
*here were several jnterim reports.

MR. DEPUTY-SPEAKER: I am only
reading this,

Mr. Plloo Mody learnt his Enghsh,
perhaps, in England and America, I
iearnt my English only in India.

SHRI PILOO MODY: I learnt in
India.

MR. DEPUTY-SPEAKER: Ma)be,
vou leurnt English from the English
governesg when you were young. But
1 did my studies jn » far-out tribal
village. Would you bel'eve me if 1 say
that { started learning my English after
] took my Master's Degree? Before
that, I had discovered. I bagd learnt all
my English wrong

SHRI PILOO MODY: I will not en-
quire as to who was your governess
nor will T question the quahty of your
English. But somebody said that this
now proves that there wasg a report.
That is not written n the letter. It is
vour comment that I object to.

MR. DEPUTY.SPEAKER. That 1s
what 1 am gaying It is said:

. investigation 1n the form of a

‘report."

“According to the normal practice,
the CBI incorporated the resulls of
their investigation in the form of
a repory to enable them to decide
whether any prosecution should be
launched. The report contains. .”

Not the form, but the report.

“The report contains a gist of the
statements of all the witnesses who
were examined in the course of
the inguiry and all the documents
similarly gound relevant. It also
containg the mppreciation of the
evidence by the investigating au-
thorities.”

Appreciation of the evidence.
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“The CBI have also entered into
some correspondence with the
Ministry of Commerce in regard
to action to be taken against the
licence-holders, and thjg aspect has
been explained in the House by
me, We felt thay the disclosure of
the report of the CBI resulting in
the prosecution of certain accused
would inevitably lead to disclosure
of the statements recorded in the
carse of the investigation ™

SHRI SHYAMNANDAN MISHRA:
7o whut? (Interruptions),

MR. DEPUTY-SPEAKER: “Such
a disclosure may cieate legal problems.
It may also prejudice a ferr trial It
15, for these reasons, that we did not
wish to place a copy of the report as
<ych on the Table of the House. Gov-
ernment would nol wish to do any-
‘hing which would interfere with the
udicia} process or course of tustice”

SHRI SHYAMNANDAN MISHRA:
in the matter of privilege, we are the
highest court of justice. No court is
. bove us

MR DEPUTY.SPEAKER: “ At the
<ame time, Government deeply regret
that an 1mpression should have been
created in the House that we have anv-
thing to hide I am having a copy made
¢ the relevant report .."

SEVERAL HON MEMBERS No. no.

SHRI MADHU LIMAYE: All the re-
port,

SHRI SHYAMNANDAN MISHRA:
The corruption is exposcd The mien-
tions are exposed.

MR. DEPUTY-SPEAKER. I am just
reading out the letter .

PROF MADHU DANDAVATE: It
i+ as bad ag plecing one part of the
(ntire Sugar Industry Inquiry Com-
pussion’s report.

MR. DEPUTY-SPEAKER: “...T anr
having & copy mede of the relevant
report of the CBI for your perusad
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and it will yeach you by this evening.
In view of the important issues involv-
ed, we would be grateful for your
guidance and directions in the matter.”

Sa, this is the letter,

SHRI SHYAMNANDAN MISHRA:
It is not worth the paper on which it
is written.

SHRI PILOO MODY: Whg has writ.
ten it?

SHRI JYOTIRMOY BOSU: Mr.
Gokhale hag drafted it.

ot wrw figrdt et : W W
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MR. DEPUTY.SPEAKER: I have
not done else except to

read out the letter and pass on the

information to you. The letter iy be-
fore you.

Now, I will come to the question of
the admissibility of the motion.

SHRI MADHU LIMAYE: Not be-
fore hearing my point of order,

SHRI SAMAR GUHA: The hon. Mi-
nister has misled the whole House. The
bon Minister said here ‘the relevant
portions of the report of the CBI.

SHRI K. BRAHMANANDA REDDY:
There is no mention of relevant por-
tions. It clearly says ‘the relevant re-
port’.

SHRI SHYAMNANDAN MISHRA:
...which involveg corrupt Ministers.
These are not relevant for a corrupt
administration and a corrupt govern-
ment,

SHRI ATAL BIHARI VAJPAYEE:
It is clear from the letter that there
are several reports. Who should decide
whether the report is relevant pr not?
It cannot be left to the Home Minister.

SHRI JYOTIRMOY BOSU: Arising
out of what the Minister hag chosen
to say, how many reports he is talking
about? It is one or more than one?

MR. DEPUTY-SPEAKER; Now, I
have only read out the letter which s
riow part of the proceedings of the
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House and the House can do anything
it likes with that letter, byt at the
appropriate stage, not at his stage.
Now, let us not conclude about this.
‘We are not discussing this letter now.
Therefore, let us not mix up the issue.
We are now on this question of the
admissibility of the motion of con~
tempt against the Home Minister,

SHRI ATAL BIHARI VAJPAYEE:
That is a side issue,

MR. DEPUTY.SPEAKER: Now,
first of all. . .

SHRI MADRU LIMAYE: 8ir, we
want ruling on the main issue; please
give ruling on the main issue.

MR. DEPUTY.SPEAKER:
wait, step by step.

SHRI S. M. BANERJEE: One sub-
mission, Sir, Just a minute, This
motion is against the Home Minister.
It says, he has committed contempt of
the House, as far as you are concers-
ed. He has committed breach of pri-
vilege or contempt of the House, as
far as you are cencerned. That being
the position I would request you, Sir,
that this matter should be taken up
when the Speaker is in the Chair; you
should not do it.

MR. DEPUTY SPEAKER: No, no.
Let me say about the admissibility
The letter is different. The letter 1s
your property now.

SHRI MADHU LIMAYE: The mo-
tion ariseg out df that letter.

gafad qp Soiz 1o § 1 @-
frfafufodt #1% e d ? sz d
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MR, DEPUTY-SPEAKER;  The
point is, whether the Home Minister,
by writing this letter to the Bpeaker,
and informing the House about 1
while the House was discussing the
matter, has commiited contempt of the
House or not, That is the point. The
letter is @ifferent. So, 1 will start
with the point of Mr. Mishra, He h#

Please
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made a very strong point that noth-
ing can come before this House with-
out the permission of the Chair,—
thereby meaning that the Chair has
accepted this. Now, may I remind him
and the House about this? There are
two stages, one is, a notice of a Motion
and the Speaker’s consent to raise the
Motion. Now, the Speaker may con-
sider that in his chamber but very
often he also hears the Members cpn-
cerried and he listens to their submis-
sion before he makes up his mind
about it.

SHRI SHYAMNANDAN MISHRA:
Contempt is committed in the pre-
sence of the House,

MR. DEPUTY SPEAKER: That is
a different thing. We arc at that
stage; things happen so suddenly, and
so many wanted to speak, I allowed
them to make the submission. I al-
lowed them not only on this side but
the other side also. But that does not
mean that the Motion 1s admitted.
That is the first point.

Now, we go to the second stage,
Rule 187 says:

“The Speaker shall decide whe-

ither a motion of a part thereof is

or ig not admissible under these
rules.”

Now, I am at this stage—whether
i is adpussible or not admissible.
(Interruptions). Now, let us under-
stand one thing-—the whole thing flow-
ed from what happened before the
lunch, the whole thing after lunch
was a continuation. But unfortunate-
ly, here on both sides, this side and
that side, there was terrific confusion
when the House adjourned for lunch;
I will give you instances. Mr, Azad
went on record as saying in so many
words, we could not understand his
ruling. That is what you said.

SHRI BHAGWAT JHA AZAD; I
understood all right; I ynderstood

AGRAHAYANA 1, 1898 (SAKA)

Privilege 322

him that he was stating the rules in
this regard, on this issue. But the
Opposition wanted to understand whe-
ther CBI report could be laid on the
Table of the House and Government
understood that the CBI report is not
to be laid on the Table of the House.

MR. DEPUTY-SPEAKER: A little
while ago, Mr, Raghu Ramaiah stated
that ‘doubts had to be cleared’. And
I think it was Mr. Piloo Mody who
was asking again and again, what is
the ruling, what is the ruling. And
Mr. Shyamnandan Mishra also asked.

PROF. MADHU DANDAVATE: Mr,
Piloo Mody is always the first to be
confused, Sir!

MR. DEPUTY SPEAKER: So, we
are all agreed on this thai there was
confusion about the ruling and under
these circumstances it is no surprise
if the Home Minister also felt con-
fused about it. I am an optimist. I
belteve in the goodnes of people. If
the Home Minister honestly felt con-
fused 1 do not sce anything wrong if
he wnites to the Speaker and seeks
clarification Now, very often many
of you write to the Speaker, But the
very fact that he wrote to the Speaker
that by itself would not mean that he
was committing contempt of the Chair
of me. At least. I do not feel that
way.

st wy femd: & srdAT ST
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SHRI SHYAMNANDAN MISHRA:
Sir, if it is your pleasure, on compas-
sionate grounds I am not pressing my
motion.

{Interruptions)

MR. DEPUTY SPEAKER: Now, you
may draw your oOwn conclusi?ns.
You say he has said this at a particu-
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lar time to convey it to me that I
should not proceed in the matter.
That is your opinion, But they say
they never meant it.

SHRI MADHU LIMAYE: That is
why we arc withdrawing the motion.

(Interruptions).

SHRI PILOO MODY : Sir, I rise
on a point of order. My point of
order is that the Motion has not been
moved, (Interruptions).

PROF. MADHU DANDAVATE: It
is regarding the admissibility,

MR. DEPUTY-SPEAKER: Just a
minute. (Interruptions). May I re-
quest Mr. Patel to git down? You are
not helping the House at all. Kindly
sit down

SHRI SHYAMNANDAN MISHRA:
On a point of order, Since I have
read out my motion and I sought your
indulgence for permitting me not to
press the Motion on compassionate
grounds, would you not be pleased to
grant me the permission? 1Is there
any embargo on the hon. Members of
the House to perform an act of com-
misaration in sympathy or pity? Can
I be permitted at any point of time
to do this? I do not want to proceed
with my motion because enough pity
has been evoked in me. So, on this
ground, I do not want to proceed with
my motion.

SHRI S M. BANERJEE: I do not
talk of compassionate grounds or any-
thing else. Now Shri Mishra has
taken back the motion, But, Sir, to-
day it has been established that with-
out the Prime Minister, they do not
know what to do.

SHRI NATWARLAL PATAL rose—

MR. DEPUTY-SPEAKER: Why
Aon't you allow me to finish? Can
you ask Mr. Patel to cooperatet 1
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do not understand why he often gets
up,

SHRI PILOO MODY: You ask the
Minister for Parliamentary Affairs to
control his Member just as we con-
trol our Members.

MR. DEPUTY SPEAKER: Will you
give me just two minutes? I fully
agree with Shri Mishra that any Mem-
ber who has moved the motion can
withdraw it, But, here I am serry
he has not yet been permitted to move
the motion and, therefore, the question
of withdrawal does not come.

Now, I would like to pose just this
question, If it is me or it it is the
Speaker or Shri Mishra or anybody,
if I make a remark which you do not
understand, from whom would you
seek the clarification if you do not
seck from him? Now, here is a ruling
which, the Speaker says, he has given
but, the Home Minister could not fully
understand and which we do not un-
derstand and, now the guestion comes
up here. I would put it this way.
This 1s how I would understand and
this is how 1 would interpret. When
the discussion was hotting up, he
might honestly and legitimately feel
that if he kept this out of the House,
he might be committing some graver
mistake Therefore, while the discus-
sion was hotting up, he felt the urge
to say that, We should be grateful
that he was honest to the House. He
has given the whole thing. Therefore,
there is no question of this motion.

Now, the House stands adjourned
to meet again gt 11 A.M. on Monday,
the 26th.

1825 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Nov-
ember 25, 1974/Agrahayana 4, 1808
(Saka).
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